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LOK SABHA DEBATES
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LOK SABHA
Friday, 14th March, 1058

The Lok Sabha met at Eleven of the
Clock.

[Mgr. SrEAKEIR in the Chair.]

ORAL ANSWERS TO QUESTIONS
Diesel Locomotive Engines

*954. Shri Gajendra Prasad Sinha:
Will the Minister of Rallways be
pleased to state whether the Tata
Locomotive and Engineering Works at
Jamshedpur are equipped to manu-
facture diesel locomotive engines?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): No,

Shri Gajendra Prasad Sinha: May
I know whether there is any negotia-
tion going on between the Tatas and
some of the foreign firms for col-
laboration in the manufacture of
diesel locomotives?

Shri Shahnawaz EKhan: That does
not concern us; I am not aware of
that.

Shri Gajendra Prasad Sinha: May
1 know what is our import of diesel
locomotives for the year 19577

Shri Shahnawaz Khan: 1 shall
require separate notice for that. But
the hon. Member knows that we have
recently placed orders for 100 diesel
locomotives for the steel factories
areas. Some of them are going to be
used at Gaya and others near Asan-
sdl.

Bhrl Gajendra Prasad Sinha: Is
there any proposal for the manufac-
ture of diesel locomotives in the
public sector?

4886
Shri Shahnawas KEhan: Although
this is a very important question and
the Railway Ministry are fully seized
of the problem, I cannot at this stage
say now whether we will take any
decisive action. The matter isunder
consideration and we have not fully
made up our mind.

Shri Gajendra Prasad Sinha: May
1 know...

Mr. Speaker: The hon., Member
must catch my eye. I have allowed
him three questions. He cannot go
on shooting the questions. Mr.
Damani.

Shri Damani: May I know how
many diesel locomotives are running
on each sector of the railways and
what is the comparative running cost
of an electric locomotive and a diesel
locomotive?

The Minister of Railways (Shri
Jagjivan Ram): The main question
is a limited, question. 1 require
separate notice for that.

Mr. Speaker: The question Iis
whether Tatas have equipped them-
selves to manufacture diesel locomo-
tives. The Tatas do not run the
railways; they are intended for the
railways. Therefore, questions like
what is being done, why is it that it
is not done here, etc. are all mutual-
ly related.

Shri Jagjivan Ram: The hon. Mem-
ber’s question is, how many diesel
engines are running on the railways
and on what sections. How can we
give the answer to that?

Mr. Speaker: I am sorry; the hon.
Minister is right.
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Shri Damani: May I know the pro-
vision for the next five years for
diesel engines. ...

Mr., Speaker: The hon. Member
will kindly reserve all those ques-
tions. The Railway Budget is over.

Shri Thirumala Rao: In view of the
answer given by the hon. Deputy
Minister that the question of manu-
facturing these diesel locomotives is
under consideration, are they con-
sidering whether Chittaranjan would
be a suitable place for manufacture
of these engines also?

Shri Jagjivan Ram: Tenders have
been invited for the supply of diesel
engines for our shunting purposes.
One of the clauses in that tender is
what will be the quotations for im-
porting the diesel engines here and
what will be the quotations for
manufacturing them in collaboration
with some firm here. After we
receive the tenders, we will decide
whether the collaboration should be

in the private sector or in the public
sector.

Shri Tangamani: Out of the 100
electric locomotives which are going
to be imported from the United
States, may I know how many
engines would be made available for
the Southern Railway?

Shri Jagjivan Ram: None at pre-
sent.

Shrl Gajendra Prasad Sinha: May
I know which are the countries with
whom we are negotiating for colla-
boration for the manufacture of
diesel locomotives?

Shri Jagjivan Ram: That can be
said only after the tenders have been
considered.

Mr. Speaker: Shrimati Tarkeshwari
Sinha. Has she been sworn in as
Deputy Minister already? (Laughter).
Next gquestion.
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Education Ministry has recognised
the university.

Shri Ajit Singh Sarhadi: 1Is Uttar
Pradesh the only place or are there
other places also where rural univer-
sities are pgoing to be established?

Shri M. V. Krishnappa: For the pre-
sent we want to start one and after
knowing the usefulness of the univer-
sity, we want to start some more uni-
versgities also. In fact, there is a pro-
posal from the Punjab and Andhra
Governments. Both the Governments
want to start such universities.

Shri Ranga: Why should it be neces-
sary to pass State legislation in all the
States in regard to rural universities?
Was it not considered more advisable
to have all-India legislation so that
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the State Governments need not have
to go through all this?

Shri M. V. Krishnappa: It iz up to
the State because education is a State
subject. The UP. Government .is
placing at the disposal of the univer-
sity a big farm of 16,000 acres and
buildings worth crores of rupees and
other things. For that U.P. Govern-
ment has to pass legislation.

Shri N. R. Munisamy: What are the
special benefits that are likely to be
conferred by setting up these agricul-
tural universities? May I know
whether this university at Rudrapur is
for all India or primarily for U.P. and
whether the other universities which
are functioning in UP.—about half a
dozen in number—are not serving the

purpose?

Shri M. V. Krishnappa: Since it will
be the only university, it will have to
serve an all-India purpose. It has to
admit studenis from other places in
India also. For the present the idea
is to start four colleges. The college
of agriculture will admit 150 students.
There will be a college of animal hus-
bandry, a college of agricultural engi-
neering technology and a home science
college. Thesc four colleges wiil be
started.

Shri C. D. Pande: Is it a fact that
the T.C.M. has decided to contribute
a major portion of the expenditure
incurred therefor?

Shri M. V. Krishnappa: The hon.
Member is correct. The T.C.M. has
examined the whole thing and have
agreed to meet all the expenditure on
the egquipment that will be imported
from outside for this University.

dfex Wmic wWo witfast : wvT
aaTaE feqm ATAET I7 T fr €T
TAEAAE § qfvqy #77 § W 97
farame fopar ar T & 7

st Yo ¥o TN . FI FIH
T e & gqfET



-409; Oral Answers
Pandit J. P. Jyotishi rose—

Mr. Speaker: 1 have already passed
on to another guestion.

Delhi-Mathura Railway Line

*958. Shri Heda: Will the Minister
of Railways be pleased to state:

(a) when the doubling of Delhi-
Mathura line will be completed;

(b) how many miles have been co-
vered so far; and

(c¢) whether the target date has
already been crossed?

The Deputy Minister of Railways
(8hri Shahnawaz Khan): (a) About
June, 1958,

(b) 56 miles, including 13 miles re-
cently opened.

(¢) No, the target date is October,
1958,

Shri Heda: Does the hon. Minister
mean that only 28 miles have been
doubled or have remained out of
the total doubling portion between
Mathura and Delhi?

Shri Shahnawaz Khan: The question
was hew many miles have been
covered so far. I have said, 56 miles
ineluding 13 miles recently opened.

Shri Raghunath Singh: How many
miles remain to be covered? That is
what we want to know.

Shri Shahnawaz Khan: The total
length of the line is 8775 miles.

Shri Heda: May I know whether
the work is going on according to
schedule or we are lagging behind?

Shri Shahnawaz Khan: As I have
just submitted, it was programmed to
be finished in October 1958, Now,
we hope to flnish it by June. It is
well ahead of schedule.

Mr. Speaker: I would suggest to
hon. Members that whenever they
get any representations from out-
siders not belonging to their own

States, they may pass them on to
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Members of that State so that supple-
mentaries may be informed. I am
not saying that Shri Heda’s supple-
mentaries are not informed.

Shri Heda: It directly concerns
me; I have to go by this line only.

Shri Raghunath Singh: But, we
represent the whole of India.

Mr. Speaker: I agree. Hon. Mem-
bers leave their own constituencies
and go to Cape Comorin. I am aware
that we decide here for the whole
of India. The difficulty arises like
this. It is not merely technical. Some
hon. Members put a question regard-
ing another State and then they are
not able to follow it up intelligently.
When the hon. Minister gives one
answer the hon. Member has to keep
quiet unless some other hon. Mem-
ber takes it up. Therefore, as far as
questions of purely local significance
are concerned, local Members may
have an advantage and such gquestions
may therefore, be passed on to them.

Shri Heda: Sir, I am a Member of
the Zonal Railway Users’ Consulta-
tive Committee and I also use this
line.

Mr. Speaker: There is no bar to
any hon. Member putting any ques-
tion about any place in India.

Class IV Railway Fmployees

+
{Shri Bhakt Darshan:
| Shri T, B. Vittal Rao:
| Shri 8. C. Samanta:
*960.{ Shri D. C. Sharma:
| Sardar Igbal Singh:
| Shri Tangamani:
|_ Shrimati Hla Palchoudhuri:

Will the Minister of Rallways be
pleased to refer to the reply given to
Starred Question No. B47 on the 8th
December, 1857 and state:

(a) whether the Committee appoint-
ed to review channels of promotion
of Class IV Railway employees with-
in their own class and to Class IIT
has submitted its report:

(b) if so, what are the main re-
commendations;
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(¢c) whether the Railway Board
have examined the same; and

(d) if so, the nature of decision ar-
rived at?

The Deputy Minister of Railways
(Bhri Shahnawaz Khan): (a) No, Sir.

(b) to (d). Do not arise.
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Shri Tangamani: This Tapse Com-
mittee was appointed some 9 months
ago; and, even during the Railway
Budget the Railway Minister said the
Committee’s report will be published
very soon. May I know......

Mr. Speaker: The hon. Member is
putting the same queston as the other
hon. Member. The hon. Minister has
replied that a number of members of
the Committee are officers and they
have to do their duties and attend to
this committee also. If an hon. Mem-
ber does not undersiand the answer
given, it is always open to him to tell
me immediately and I will ask the
answer to be repeated in English.

Shri Tangamani: May 1 know the
various centres which this committee
has visited during the last 9 months
and whether they have received repre-
sentations from the trade union organi-
sation= nlsa?
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Mr. Speaker: Will the hon. Minister
go on narrating all the centres omne
after the other all over Ingia?

Shri Tangamani: What are the
various zomes?

Mr. Speaker: The question must be
modelled that way.

Shri Shahnawax Khan: The com-
mittee has been out on 4 occasions,
each time for about a fortnight. They
have been visiting almost all the
zones. They issued a questionnaire
and they also met representatives of
various unions and they have been
considering whatever has been placed
before them.

Shri Tangamani: May I know what
are the terms of reference?

Mr. Speaker: Copies of the terms of
reference, I think, are available in the
Library.

Shri Shahnawaz Khan: If you will
permit me, I will take half a minute
to answer it.

The terms of reference of the com-
mittee are as follows:

1. To examine the existing
channels of promotion for class
1V staff and to determine new
channels of promotion, prefer-
ably for uniform application
over all the Indian Rallways;

2. To determine the conditions of
eligibility of staff for pro-
motion;

3. To prescribe the manner in
which the employees should
be selected for promotion; and

4. To prescribe the training, if
any, that would be given to
selected employees hefore
being promoted and additional
training facilities over and
above those existing at pre-
sent that should be provided.

=it www wstw : wur Tty sl AT
ag axrgy fie Wg g & bt
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Mr. Speaker: The whole matter

relates to their promotion to class III
amongst themselves,
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Shri D. C. Sharssa: May 1 know if
the questionnaire to which the hon.
Minister referred has also been sent
to some representatives of the public
and the Members of Parliament?

Shri Shahnawaz Khan: Yes, Sir. In
fact, we ‘were
nonoured self to ask the committee to
send copies of the questionnaire to the
Members of Parliament. We took
immediate action and informed the
Secretary of the Committee that this
was your wish.

Mr. Speaker: I would suggest that,
whenever committees or commissions
of enquiry are appointed whose
reports this House will ultimately
take notice of, questionnaires that are
sent to outsiders should also be sent to
Members of Parliament. It must be
made a rule. The discontinuance will
largely depend upon the answers the
hon. Members give.

Shri Tangamani: We should have
information.

Mr. Speaker: Again, why should
terms of reference be asked again and
again on the floor of the House? They
are published in notifications. For-
werly, I think, they used to send
topies of the Gazette to every Member
f Parliament. These notifications may
be sent., Government may consider
the desirability of sending copies of
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these notifications to all Members so
that they will not again and again ask

for the terms of reference when other
questions have to be asked.

The Minister of Health (Shri Kar-
markar): The Gazette is received by
everyone.

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): No,
no.

Shri Karmarkar: They are getting.

Mr. Speaker: If they are getting, it
is all right.

Shrimati Parvathi Krishnan: The
hon. Minister said that he has already
informed the committee and asked
them to send copies of the question-
naire to Members of Parliament. But,
we have not received any copies of
the questionnaire. Would the Min-
ister be pleased to remind the Com-
mittee again?

Mr. Speaker: The Committee may
be asked to send the questionnaire
now if not already sent.

Shri Shahnawaz Khan: It was your
direction that the Minister should
pass on that suggestion to the Com-
mittee. We passed on that sugges-
tion to the Committee.

Mr, Speaker: [ can only suggest
that if the Committee does not carry
out the direction the Ministry should
type a number of copies and send
them round to Members. What is
the meaning of ignoring the Mem-
bers of Parliament who have the
ultimate say in this matter, and say-
ing that the Committee was not car-
ing for their advice and had not sent
even the questionnaire? 1It is rather
strange. He will make an enquiry.
Most of the members or six of them
are officials of the railways. I can-
not understand how they can dis-
obey the orders of the Government.

Shri Shahnawaz Khan: As I said,
the Committee had more or less com-
pleted its deliberations and is in the
process of drafting the report. Is it
your wish that the questionnalre
should be sent even now?



Mr. Speaker: It does not &ppear
that any useful purpose would be
served at this particular stage. The
matter will come up before the House
and the hon. Members will have an
idea of the questionnaire and the
report also. In all such cases there
is no meaning in ignoring the Mem-
bers of Parliament. They have the
final say. " Unless we ourselves have
regard for the Members of Parlia-
ment and Parliament as a whole, the
country at Jlarge would not have
any regard for the topmost Assembly.
This is the biggest and the most
powerful Assembly of Assemblies in
this country. Members of Parlia-
ment, whatever they may be.....
(Laughter) No, no. We are not judg-
ing every Member. It is not that
every Member of Parliament in any
Parliament is expected to know
everything in the world and be
specialised in every subject. That is
all that I meant. Generally, they
must be acquainted with everything;
they must be informed. Some of
them may send a reply to it while
some of them may not. That ought
not to be the reason for withholding
the questionnaire.

Explosion of Fire Crackers at
Renigunta

*963., Shri A. K. Gopalan: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that 23
cases of fire crackers were burnt by
the Railway authorities at Renigunta
Station on the 16th October, 1857;

(b) if so, the reasons therefor; and

(c) whether the consignees were
compensated for the same?

The Deputy Minister of Raillways
(Shri Shahnawaz Khan): (a) Yes, but
not by the Railway authorities. They
were destroyed by the Dy. Chief
Inspector of Explosives.

(b) These were destroyed by the
Dy. Chief Inspector of Explosives in
the interest of public safety under
Rule 107 of the Indian Explosives
Rules, 1040, as these consignments
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contained prohibited or unauthorised
explosive composition.

(c) Na.

Shri A. K. Gopalan: May I know
whether they were destroyed with
the permission of the railway autho-
rities or whether the railway autho-
rities knew about them?

Shri Shahnawaz EKhan: They were
not destroyed with permission of the
railway authorities. The railway
authorities were fully aware of the
situation. The Deputy Chief Inspec-
tor of Explosives thought that they
were dangerous and he had the autho-
rity under the Explosives Agt to
destroy them. It was in accordance
with the instructions on the subject.

Shri Tangamani: There was a dis-
cussion on the explosions during the
last session. We were told that only
the amorces caused this explosion,
May I know whether only the
amorces were destroyed or even the
crackers?

Shri Shahnawaz EKbhan: Not only
the amorces but the other explosive
material including crackers which
contained a greater proportion of
explosive material than was con-
sidered safe. It contained a much
higher percentage of explosive sub-
stance in it.

Shri Achar: May I know whether
any notice was given to consignees or
consignors before destruction?

Shri Shahnawazx Khan: Under the
instructions for the destruction of
such material, the Deputy Chief Ins-
pector of Explosives is supposed to
keep a sample of the substance that
was destroyed. He is also supposed
to hand over a portion of that
sample to the owner of those con-
signments so that if they wish to
raise any objection later on, they can
do so and the owners were informed.

Mr. Speaker: That is after destruc-
tion. The hon, Member wants to
know whether before destruction an
opportunity was given to the con-
signor to state his own objections, if
any.
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Shri Bhahnawas Khan: No opportu-
nity was considered necessary be-
cause so many lives had been lost
and the whole country was very much
agitated over it. We did not want
to take any more risks in this matter.

Shri A. K. Gopalan: May I know
why the stocks were not offered to
the consignees?

Mr. Speaker: In the meanwhile,
some people would be destroyed. Be-
fore they come to take charge of it,
some people may be blown up. That
is what it would come to. We had a
fulldress debate here. Katpadi is
18 miles from the constituency of the
Speake? and Renigunta is only six
miles from Chittoor. There was a
debate here. 21 lives were lost all
over India. In one breath, we want
him to take immediate steps and in
the other breath we want to safeguard
the interests of the consignors who
deliberately send all sorts of crackers.

Employees of Telegraph Workshops

*984. Shri 8. M. Banerjee: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether 7000 industrial wor-
kers working in telegraph work-
shops at Jabalpur, Alipore and Bom-
bay are getting less leave and other
facilities; and

(b) if so, whether any decision has
since been taken to equate them with
other class III employees of Posts and
Telegraphs Department?

The Minister of State in the Minis-
try of Transport and Communications
(Bhri Raj Bahadur): (a) The service
conditions of industrial workers in
the Posts and Telegraphs Workshops
in the matters of leave and other
facilities cannot be compared with
those of regular employees ag they
are governed by different orders.

(b) The demand of the workers'
Unions that they should be classified
as Class III and IV employees of the
Government and given similar leave
and medical benefits has been brought
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to the notice of the Commission of
Enquiry, set up by Government to .
enquire into the structure of emolu-
ments of Government servants,

Shri 8, M. Banerjee: Is it a fact
that these industrial employees have
not yet been classified as class III
or IV employees and if so whether
this matter is also being considered
by the Pay Commission?

Shri Raj Bahadur: Industrial wor-
kers in the telegraph workshops are
governed by the provisions of the
Factories Act, 1948 and the standing
orders concerning them. Their terms
and conditions of service are mate-
rially different from those of the
regular Government employees who
are governed by fundamental rules,
supplementary rules and others which
I need hardly enumerate.

Shri S. M. Banerjee: May 1 know
whether the industrial workers in
the defence establishments have been
granted 40 and 50 per cent perma-
nency and quasi permanency? May
I know whether the industrial em-
ployees have been granted quasi per-
manency?

Shri Raj Bahadur: I will require a
separate notice for it but there is no
dispute in regard to permanency. It
is usually granted to the workers in
accordance with their eligibility and
stage of their service.

Shri Anthony Pilllai: Is it not a
fact that the other Central Govern-
ment employees governed by the
Factories Act are provided much
more liberal facilities than provided
to the industrial workers in the pos-
tal department and if so, why this
discrimination?

Shri Raj Bahadur: The answer to
this will lead me unnecessarily into
a sort of a comparison. I have got a
full statement and if need be, I can
read it out. In some respects, they
mybemandlnothcrm
they may not be.
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Peosatal Facilities

+
S Shri Naushir Bharucha:
*965. 3 Shrl Assar:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that for-
merly in many villages without Post
Offices facilities of letter boxes on
passenger buses used to be provided;

(b) whether there is a proposal to
attach letter boxes to Mail-carrying
buses of the Bombay State Road
Transport Corporation;

(c) if so, when this facility will be
provided; and

(d) if not, the reasons therefor?

The Minister of State in the Minis-
try of Transport and Communications
(S8hri Raj Bahadur): (a) Yes.

(b) Yes.

{c) As early as the letter boxes of
the design approved by the Cor-
poration are manufactured.

{(d) Does not arise.

Shri Naushir Bharucha: On how
many bus routes will these facilities
be provided in the Bombay State?

Shri Raj Bahadur: Generally, the
buses which were run by the private
enterprise are still carrying on the
letter pox. The nationalised trans-
port wundertakings raised certain
objections in regard to the design of
the letter box and the rental which
should be given. There were some
discussions and some understanding
had been arrived. The designs had
already been approved and as soon
as they are manufactured, they will
be put.

Shri Naushir Bharucha: My gques-
tion was different. I wanted to
know whether on all the routes these
facilities would be provided or

whether they were taking up area
by area.
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Shri Raj Bahadur: On as many
routes as possible. But by and large
in regard to the nationalised trans-
port undertaking’s routes, they have
pointed out the difficulty about the -
provision of the letter boxes which
can be provided only when these diffi-
culties are removed.

Shri Ranga: Will a similar facllity
be extended to other States also?

Shri Raj Bahadur: That already
exists so far as private buses are
concerned. But in regard to nationa-
lised transport undertakings, even
in Hyderabad there was some diffi-
culty. There also similar arrange-
ments are going to be made.

Shri S. M. Banerjee: May 1 know
whether it is a fact that out of nearly
7 lakh villages in India post offices
exist only in 52,338 wvillages; if so,
what steps are being taken to increase
the number of post offices under the
Second Five Year Plan?

Shri Raj Bahadur: If I am not
wrong, the number of villages is only
53 lakhs and not 7 lakhs; that was
the pre-independence figure, Secondly

post offices exist in 57,000 villages and
not 52,000.

Shri 8. M. Banerjee: These figures
were given to me by the hon. Minis-
ter in the Parliament itself.

Mr. Speaker: Order, order. We are
not going to enter into an argument
here. The question refers only to
providing boxes in buses.

Shri S, M. Banerjee: My question
arises out of this because there is
shortage of post offices.

Mr. Speaker: The point is whether
we should have a general discussion
here. The hon. Member will reserve

all those points for the debate on the
Demands.

Consumption of Foodgrains
+

«pgg, J Shri Goray:
| Shri Burendranath Dwivedy:
Will the Minister of Food and Agri-
culture be pleased to state:
(a) whether it is a fact that the
Central Government have in a direc-
tive to the State Governments advised
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them to impose restrictions on number
of guestis at ceremonial functions as a

measure of economising the consump-

tion of foodgrains; and
2 SRR,

{b) what are the reactions of each
State Government, if any?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
(a) The State Governments have been
advised to take steps to avoid waste
of foodstuffs, minimise the consump-
tion of rice and encourage the use of
substitute foods. One of the mea-
sures suggested in this connection
was to lLimit the number of persons
invited to functions where cereal
food was to be served.

(b) A statement is laid on the
Table of the Sabha indicating the
action taken or views expressed by
the State Government.
dix V, annexure No, 31].

Shri Goray: We have been told in
this House that in the States of Uttar
Pradesh and Bihar and also other
States there is scarcity of food. From
the statement it appears that the
States have taken no steps to stop
wastage of food. In view of thas
fact, may I know what steps are con-
templated by the Government to
suggest to these State Governments
that they should take some prompt
action?

Shri A. M. Thomas: This is a mat-

ter which has to be left to the State'

Governments because the enforce-
ment is rather difficult and, if the
State Governments are not enthusias-
tic it may not be possible to carry
out the purpose of the restrictions.
The Uttar Pradesh Government has
not thought it necessary to impose

the restriction at this stage because,"

although the Eastern U.P. Districts

have been affected by drought Uttar

Pradesh taken as a whole is now
having more

Shri Goray: Does it mean that we
rush food to themm whenever they cry
for food,. and whenever they refuse
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or less a satisfactory"
position in the matter of foodgrains. -

to put any restriction we do not do
anything?

Shri A. M. Themas: We have ad-
dressed all the Governments pointing
out the necessity of cutting short the
consumption of rice as far as possi-
ble, and also taking to substitute
foods. At the same time, we have
also told them that the State Gov-
ernments by taking any action should
not create any scare.

Shri Ajit Singh Sarhadi: Are these
restrictions intended for deficit States,
or are they also intended for surplus
States?

Shri A. M. Thomas: We have
addressed all State Governments.

Shri Ajit Singh Sarhadi: Would it
be proper to impose such restrictions
in the surplus States?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): India is one
entity, and the food position in one
part of the country affects another
part of the country. Therefore, some
sort of uniform policy is necessary.

Shri Ajit Singh Sarhadi: In order
to giye an incentive....

Mr. Speaker: Order, order. Are
we having a general discussion here?
Hon. Member put a question and
the Minister replied that we would
like to have a uniform policy; there
it ought to stop so far as that ques-
tion is concerned.

Shri Hem Barua: In spile of what
the hon. Minister has said about the
advice given to the State Govern-
ments to minimise wastage of food,
may I know if Government are
aware of the fact that a riotous feast
was officially organised in Punjab
during the period of moumm; for
Maulana Azad?

Mr. Speaker: Order, order. Weare
going from one thing to another.

Shrimati Tia Palchoudhuri: In view
of the fact that the West Bengal
Government has issued orders asking
catering establishments to restrict
serving rice to their customers on
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certain days of the week, has the
Union Government received any
news from that Government as to
the amount of saving in rice effected
in that State as m result of this step?

Shri A. M. Thomas: No, Sir,
have not received any news.

12 Year National Savings Certificates

*989. Shri N. R. Munisamy: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether 12 year National Sav-
ings Certiticates which duly matured
after the expiry of the 12 year period
remain unpaid even after their pre-
sentation to the Post Office in time;
and

(b) the total value of such certi-
ficates which having been presented
to the Post Oflices before the 15th
January, 1858 stili remain unpaid?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes, a few.

we

(b) No record showing the total
value of the certificates which, having
been presented before 15th January,
1958, still remain. unpaid, has been
maintained.

Shri N. R. Munisamy: In view of
the disappointing trend that we have
been finding due to the inordinate
delay in disburscments after presenta-
tion of these National Savings Certi-
ficates, may 1 know whether steps
have been taken by the Government
to remove this impediment in order
to give an incentive to persons living
in urban areas for going in for these
Certificates because we are facing a
shortfall in this respect?

Shri Raj Bahadur: 1 would like to
say that the impression that there is
always delay is not correct, because
delays occur only when some defect
has been found out in a particular
certificate or in regard to the title
of the person who claims the amount.
We found that some technical and
clerical errors did creep in in the
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making of these certificates. Then we
approached the Finance Ministry and
by a blanket order they condoned
those irregularities. They have also
now vested the Postmaster-General
of Circles with power to condon®
such irregularities in case they are
of such a clerical nature. With this,
I think much of the difficulty which
oceurs in future cases will be obviated,

Shri N. R. Munisamy: May 1 know
what is the shortfall in the current
year as against the target fixed?

Shri Raj Bahadur: I think that
question may better be addressed to
the Ministry of Finance.

Shri Heda: Has it been brought to
the notice of the hon. Minister that
in the rural post offices, particularly
where the people are just illiterate,
the signatures of persons concerned
were not found to tally and although
the Postmaster knew those persons
very well on technical grounds he
did not make payments?

Shri Raj Bahadur: If the certificate
is presented for payment at the office
of issue there is not much difficulty.
I think in wvery exceptional cases
there might be some difficulty, but in
case after maturity the certificate is
presented to another office other than
the office of issue then there might
be some difficulty even in regard to
this particular matter. But an iden-
tifler always solves that problem.

Corruption in Howrah Goods
Accounts Office

=+

Shrimati Renu Chakravarity:
Shri Nardeo Snatak:
Shri H. N. Mukerjee:

Will the Minister of Rallways be
Pleased to refer to the reply given to
Starred Question No. 885 on the 11th
December, 1957 and state:

*970.

(a) whether the enquiry into
Howrah Goods Accounts Office cor-
ruption case has been completed;
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¢(b) whether the employees suspend-
ed departmentally have been asked to

rejoin; and

(c) whether there has been depart-
mental enquiry as well as enquiry
by BSpecial Police Establishment?

The Deputy Minister of Railways
(SBhri Shahnawax Khan): (a) Out of
768 cases listed for enquiry, disciplin-
ary proceedings are over in 11 cases.

(b) The question does not arise at
this stage.

(¢) Yes, in two cases.

Shrimati Renu Chakravartty: May
I know whether it is a fact that in
the case of one Shri R. K. Mazumdar
even though the officers in charge of
accounts after having made the
necessary enquiries from the Special
Polic Establishment clearly decided
that the gentleman should be asked
to rejoin his duties, the Superinten-
dent, against whom also corruption
was alleged, refused to do so?

Mr. Speaker: Shall we go into in-
dividual cases here? 1 would like that
during Question Hour gquestions of a
general nature are asked. Individual
cases as to what happened to X, Y
or Z should not be raised here.

Shrimati Renu Chakravartty: A
particular employee was kept under
suspensien for having given evidence
before the Corruption Enquiry Com-
mittee. May I know whether it is a
fact that inspite of the fact that higher
officers decided that he should be
reinstated, it was not done?

Mr. Speaker: The hon. Member
wants to know whether anybody has
been victimised for having given
evidence before a Committee, and
even though superior officers acquit-
ted him, still he has not been restored
to his position.

Shri Shahnawas Khan: The hon.
Member drew the attention of the
Railway Ministry to such a thing and
she was assured that mo employee
will be victimised or put to any
dificulty on account of his having
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given evidence; may be, if there was
something specific against that em-
ployee, apart from giving evidence
before the Committee, then, of course,
that would be dealt with separately
on its own merits. Merely giving
evidence before a Committee would
not be any ground for victimising
anybody.

Mr. Speaker: In such matters I am
sure if the hon. Minister’'s attention
has been drawn he will certainly look
into it.

Shrimati Renu Chakravartty: I have
tried every possible way, I have given
the papers and done everything. I just
want to know one other point of prin-
ciplee. May I know whether in the
case of employees who happen to give
evidence before a body set up by the
Government, evidence against higher
officers on whom charges are made by
the employees, it is not kept as a
secret matter and, whether depart-
mental enquiries can take place after
such charges have been made in the
Government department?

Mr. Speaker: I find it difficult to
follow the guestion.

Shri Ranga: She wants to know
whether such evidence is released to
higher officers on whom the charges
are made.

Shrimati Renu Chakravartty: How
do we prevent this from happening.
How do the Railways guarantee that

the employees, who are asked to
give evidence against higher officers
on charges of corruption, are not

taken to task by their superior offi-
cers against whom such charges are
made? That is a very serious thing.

Shrl Shahnawaz Khan: It is a
question of a very general nature All
I can say is that no such victimisation
takes place. That is all I can say.
In this particular case, about (]
cases of irregularities in the accounts
were detected. First of all an en-
quiry by the Assistant Officers was
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held. Then, where it was considered
necessary, an enguiry by senior offi-
cers was held, and in certain cases,
enquiry by the Special Police Estab-
lishment has also been held. So,
each case will be dealt with accord-
ing to the seriousness of it.

Mr, Speaker: The hon. Member is
only driving at this. Those subordi-
nates who give evidence or who are
called upon to give evidence—their
interests must be safeguarded, lest
there should be victimisation. Steps
ought to be devised for that pur-
pose. That is all that is suggested.

Shri Ranga: Has any effort been
made by the hon. Deputy Minister to
give some personal attention to these
matters as they affect the general
interests of the employees? Other-
wise, they would not be able to give
any evidence against any corrupt
officials.

Shri Shahnawaz Khan: The hon.
lady Member brought this instance to
my notice. I have gone very
thoroughly into that case, and I am
sure that no victimisation will take
place.

Shrimati Parvathi Krishnan: The
point is not with reference only to
this particular case. The Minister has
not given us any assurance regarding
this principle. There are large num-
ber of cases that I have taken up,
not directly with the Minister but
with the administration,—of workers
who have given information about
corruption and so on. Then, when
action.is taken against them, they
have to apply or write answers to
the charge-sheets, and they have to
pass through what is called the
proper channel. The proper channel
is always that particular official who
is above him who is involved in the
case. Therefore, what is going to be
done about such matters, what is
going to be done to protect this in-
dividual against this thing, because,
otherwise, it gets bogged up in the
proper channel.
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Shri Shashnawas Khan: I deny the
assumption that any employee who
brings forward or exposes any case
of corruption is victimised. I deny
that. I may inform the House that
wherever we feel that there is a prima
facie case, we have our own Vigilance
Branch in the Railway Board, and
sometimes we order direct enquiries.
‘We send our own inspectors from
it without
bringing any of those officers into the
picture at all.

Shrimatl Parvathi Krishnam: One
small point.

Mr. Speaker: These are  larger
issues. So many questions are sought
to be put. Now, if they proéeed
without allowing these officers to
know about it that will come under
the Detention Act which will be appli-
ed in such cases. The hon. Members
are opposed to it. Therefore, it is
rather a large matter. Let this matter
be investigated more thoroughly by
the hon. Minister; let ways and means
be devised. Otherwise, persons would
not come forward if there is a danger
of their being found out afterwards.
Therefore, the hon. Minister can, in
individual cases, see to it that there
is no victimisation. As a general rule,
not only the hon. Minister, in thig
department, but those in other de-~
partments also, may see to it. There
may be a statement of policy as to
what ought to be done, what pro-
cedure ought to be adopted, not only
for this but to such other matters also.
The hon. Minister has taken note of
this. Next gquestion.

Shrimati Renu Chakravartly: Sir,
one direct question. How many offi-
cers have been suspended in this
particular case, with respect to those
against whom charges have been
brought?

Shri Shahnawar Khan: As I said,
the investigation in a large number
of cases is still going on, and it would
be a little premature to give any in-
formation at this stage when enquiry
is proceeding.
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Seme Hon. Members rose—

Mr. Bpeaker: Order, order. Let the
question be answered first. Other-
wise, nobody is able to understand
what the question is. The hon. Mem-.
ber wanted to know how many of
these 76 people have been kept under
suspension.

Shrl Bhahnawas Khan: It is not 78
people, Sir. There were 76 cases of
irregularities in the accounts.

Mr. Speaker: How many of them
have been suspended? That was the
question.

Shri SBhahnawaz Khan: One officer
has been removed; one suspended.

Engine Collislon at Ajani Station

J 8hri Tangamani:
T \ Shri Raghunath Singh:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that shunt-
ing engine collided with another
engine in the loco-shed at Ajani
Station on the Central Railway on the
26th February, 1958;

(b) if so, what is the extent of
damage; and

(c) whether Railway employee:
were injured due to the accident?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) Yes.
At about 18-00 hours on 25th
February, 1858 (and not on  2fth
February, 1958), while the empty rake
of No. N Up local was being drawn
into the Loco Shed at Ajani, its engine
entered a short dead end siding in the
Loco Shed and collided with another
engine stabled in the siding.

(b) Rs. 530 only.

(c) Yes, three Railway employecs
travelling in the empty rake sustain-
ed minor injuries.

Shri Tangamani: May I know
whether it is not a fact that this
accident took place because of the
wrong shunting of the rake of the
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local train, and whether, but for the
brake applied by the driver, the
damage would have been consider.
able, and if so, what beneflt has been
given or what promotion or benefit
has been given to the driver, by way
of any reward, for having averted
this major accident?

Mr. Speaker: The hon. Member
ought not to argue this matter. A
simple question like “Any award will
be given or not” may be put. That is
all. It appears as if the hon. Member
is now taking up the matter of any
award that could be given to the
driver. It is for the Government to
decide whether any reward is to be
given or not.

Shri Tangamani: In this particular

Mr. Speaker: It is embarrassing for
the Government—whoever may be in
position, and the Opposition may also
find it so. when they come to occupy
that position—to deal with such
questions. In the Question Hour we
are not to take up such matters.
This is not a General Discussion of
the Budget or the railway budget dis-
cussion. The simple question should
be, “Has any reward been given or
not?” I will not allow any suggestion
to be made in the Question Hour
and the Question Hour being utilised
for that purpose.

Shri Tangamani: May I know whe-
ther any reward has been given to the
driver?

Shri Shahnawaz Khan: As far as
the result of our enquiry goes, we
feel that it is the driver who was
responsible for this accident and far
from awarding him any rewards, he
mayv have to be punished.

Some Hon. Members rose—

Mr. Speaker: It is reallv unfortu-
nate that in spite of my saying again
and again on the floor of this House
that individual cases ought not to be
taken up here at this time, it is
persisted upon. There is no diffe-
rence of opinion so far as con-

"I'he reply was corrected' by " the Deputy Minister of Ral.lmyl on 27th

March, 1958. See Debates of 27th March, 1958.



duct and discipline is concerned.
Otherwise, it is derogatory to dis-
cipline. The Government in charge
must always have an opportunity
to look into the matter. It has
got the opportunity, and when it goes
into the matter it may come to a
different conclusion. Am I to decide
in the Question Hour whether the
driver is entitleq to an award or is
liable to punishment? The Question
Hour ought not to be used for such
purposes.

Shri Raghunath Singh: What stepx
were taken against those persons who
were responsible for this accident?

Shri Shahnawas Khan: The accident
took place on 25th February, and
enquiries were held and so far the
action has not been finalised.

Shri Tangamani: May I know whe-
ther this accident was due to the
wrong setting of the line for receiving
the rake?

Mr. Speaker: What is the cause of
the accident? That is the question.

Shri Bhahnawaz Khan: The cause
of the accident is also still wunder
enqguiry.

Shri Tangamani: The driver was
there.

Mr, Speaker: That is his tentative
or provisional opinion. Before the
enquiry is done, nobody can say what
is what. Next question.

Remodelling of Ahmedabag Station
Yard

*973. Bhri Yajnik: Will the Minister
of Railways be pleased to state:

(a) whether Government have

decided on any plans for remodelling.

the meter-gauge railway yard at the
Ahmedabad Station;

(b) whether Government have
received any report from the Bombay
State regarding the land and its loca-
tion for the proposed meter-gauge
yard; and
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(¢) whether any part of the whole
of the Madhobhai Mill Colony is to
be excluded from the proposed meter-
gauge yard?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes,
Sir.

(b) Not yet.

(¢) Yes. But the details of the
proposals are still under consider-
ation.

Shri Yajnik: I want to know if the
Bombay Government has been appro-
ached in the matter to suggest any
alternative plot in consultation with
the Western Railway management for
locating the remodelled yard with
a view to save the industry of the
Madhobhai Mill Colony?

Shri Shahnawaz Khan: We have
received several representations re-
garding this Madhobhai Mill Colony
and the people settled there. We have
received a number of representations,
and negotiations are going on with
the State Government of Bombay.
Nothing has been decided finally.

Shri Yajnik: Is this re-modelling
project of the station yard likely to
be taken up during this year or next
year?

Shri SBhahnawas Khan: We would
like to take it up this year. of
course, it all depends on the acquisi-
tion of land. The moment the land
is made available to us, we would like
to take it up as early as possible.

Shri Yajnik: Has the Government
considered the possibility of having
an alternative site, which is just like
the Madhobhai Mill Colony, which is
actually owned by the railway and
which includes a large number of
railway buildings and railway pro-
perty, which can be easily occupied?

Shri Shahnawas Khan: The
feasibility of selecting an alternative
site is also under consideration, and
we are in communication with the
Bombay Government.
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Shrli Raghunath Singh:
*974. Shri Khadiikar:
Shri Assar:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that a col-
lision between a passenger train and
& bullock cart took place between
Madhavnagar and Nandre stations on
the Southern Railway on the 27th
February, 1058;

(b) whether it is a fact that as a
result, three persons died on the spot
and three others were injured; and

(c) if go, whether Government pro-
pose to pay compensation to the
families of the deceased as well as
those who were injured?

The Deputy Minister of Rallways
(Shri Shahnawazr Khan): (a) Yes.
At about 12:50 hours on 27th Febru-
ary, 1858, No. 235 Up (Londa-Poona)
passenger train ran into a bullock
cart that crossed over the unmanned
level crossing between Madhavnagar
and Nandre stations on the Miraj-
Poona section of the Southern Rail-
way.

{b) Three persons died—two on the
spot and one on way to hospital.
Three persons were injured, one
grievous and the other two sustained
minor injuries.

(c) No, Sir.
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Mr. Speaker: How does it arise?

Shri Anthony Pillal: The answer
given was that Government does not
propose to pay any compensation. May
we know the reason why Government
does not propose fo pay any compen-
sation?

Mr. Speaker: Because other persons
are responsible,

Shri Anthony Pillai: He has not said
that.

Mr. Speaker: He has said so.
Shrl Goray: It was in Hindi.

Shri Yajnik: May I know how the
bullock-cart happened to collide with
the railway engine? Was there no
gate or fencing to prevent the bullock-
cart coming into the line when the
railway train was passing?

Shri Shahnawaz Khan: As I said in
my reply, the accident took place at
12-50 in the broad daylight at about
1 o'clock in the afternoon. It is an
unmanned level crossing. The track
was quite clear. If, in spite of that,
ome takes the risk of running into the
track, we are very sorry for that.

"Mr. Speaker: We cannot have a gate
at every level crossing.
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Bus Accident in Manipuar

*915. Shri L. Achaw Singh: Will the
Minister of Transport and Communi-
cations be pleaszed to state:

(a) whether it is fact that 4 per-
sons including a woman were killed
and seven others were seriously injur-
ed in a bus accident on the Ukhrul
Road in Manipur when the bridge at
Nungsangkhong broke down and
the vehicle capsized into the river on
the 14th February, 1858;

(b) if so, whether the fatal accident
was due to the weak condition of the
bridge;

(c) if so, the reasons why prior
warning was not given about the
bridge; and

(d) whether any public enquiry has
been demanded into the incident?

The Minister of State in the Minis.
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes

(b) and (c). Preliminary enquiries
show that the accident was due to the
vehicle being overloaded and driven
at high speed down a hill road. There
in a sign-board on this road warning
that vehicles over 15 cwts. should not
ply on this stretch of the road.

(d) Yes.

Shri L. Achaw Singh: May I know
whether it is not a fact that the
bridge was built in the year 1955 on
a temporary basis with wooden
material, and not with iron material?
If it is a fact, may I know why the
repair was not done in time?

Shri Raj Bahadur: As I said, it is
only a temporary structure; no
permanent bridge exists on that site.
The temporary structure was only
for a temporary purpose, so that the
traffic may not be entirely suspended.
There was a clear warning on a notice
board that no vehicle should be driven
beyond a particular speed. Tha
weight of the vehicle was also given.
Despite that, if the driver of the
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over-crowded bus drove the bus at a
higher speed, we cannot help an aeci-
dent. It is not for us to fix the res-
ponsibility for the accident before an
enquiry is made.

Shri L. Achaw Singh: May I know
whether any compensation would be
paid to the families of the bereaved?

Shri Raj Bahadur: It was a private
bus. I think the provisions of
Chapter 8 of the Motor Vehicles Act,
1939, would be attaracted in this be-
half and claims will have to be
preferred with the insurance com-
panies concerned.

Tampering of Rail Track

_}_
Shrimati Ila Palchoudbari:
.SBhri 8. M. Banerjee:
*976. { Shri Assar:
Shri M. N. Singh:
{_ Shri Raghunath Singh:

Will the Minister of Railways be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the news
appearing in *“The Statesman’” of l1st
March, 1958, in regard to the fact that
the presence of mind of a 14-year-
old school boy led to the arrest of
two men who were tempering with
the railway line near Rouse Avenue,
New Delhi, on the evening of Friday,
the 28th February, 1958 and which
might have otherwise resulted in a
serious rail disaster; and

(b) if so, the details of the incident?

The Deputiy Minister of Rallways
(Shri Shahnawaz Khan): (a) and (b).
The news item refers to an incident
which occurred on the morning (and
not evening) of 28th February, 1958
at mile 854/6-T7 between New Delhi
and Hazrat Nizamuddin stations of
the Northern Railway. Two persons
who are alleged to have removed a
Rail Anchor from the Railway track
have been arrested. The matter is
under investigation, of the Police
Department.
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Shrimaii Iia Palchoudhuri: Consider.
ing the presence of mind of the very
young boy, may I know whether he
will be given any reward for it?

Shri Shahnawaz Ehan: It is too
early to say that.

Mr. Speaker: Then why not hold an
examination? We are trying to save
the lives of people. We are happy to
know that .lives have been saved
What more has to Be done?

Shri Shahnawaz Khan: May I make
a statement? I think a wrong impres-
sion has been created that merely by
removing the anchor an accident can
be caused. It is a very small piece of
steel that is meant to keep the rail in
line. The removal of one anchor
would not lead to an accident. In fact,
the removal of many or several
anchors would not lead to an accident.

T =it vgag Ty . wweTY ¥ 3®
qTaR grar & fe gz o9 @iw grzE T 9
‘wg A gfaw § 9 ) & AT Argav
fe =1 SwT areE faelr gfrae
¥ ¢ ar wrf dxmfegc ofsafadt o
faad ga%r avy 97 WX wfed =7

™.

St WEAwy @t o 3g YWy 9%
PR AT 9T ¥ T T &, T
N & 1w gfRe Tl s
2 1 wrew A fefr ovff & arg gy

arew ¥ 3T T

Mr. Speaker: The matter is under
enquiry.

Loeting of Mokameh Express

._*_
Shri Tangamani:
Dr. Ram Subhag Singh:
*91. { 8hri Assar:
Shri Raghunath Singh:
Shri Ram Krishan:

Will the Minister of Raflways be
pleased to state:

(a) whether it is a fact that pas-
sengers of a third class compartment
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of the Mokameh Express were looted
by an armed gang between Memari
and Rasulpur Stations of the Eastern
railway on the 25th February, 1958:

(b) if so, how the train was stop-
ped; and

(c) what are the other detmils of
the robbery?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan:) (a) Yes.

(b) By pulling the alarm chain.

(¢) On 25th February, 1958, the
305 Up Mokameh Express was stopped
by pulling the alarm chain at mile
52/21 in Memari—Rasulpur Section.
A gang of about 15 men entered and
looted the passengers travelling in a
third class compartment No. TPTH
5865. Property worth Rs. 685 was
removed from seven passengers at the
threat of killing them with daggers
and Gupties pointed all the time to-
wards them.

Shri Tangamani: May I know whe-
ther there was any injury to any of
the passengers from whom the pro-
perties were looted?

Shri Shahnawaz Khan: There was
no serious injury worth mentioning.
They pointed the gupties and daggers
at the passengers and deprived them
of the money. I might inform the
House that after they looted them, as
they were running away, some of the
passengers from the train got down
and chased them. Some people from
the villages nearby also joined them
and they arrested six of them.

Shri Tangamani: May I know whe-
ther the police party was called for

and whether any arrest has been
made?

Mr. Speaker: He has said that six
people have been arrested.

Bhri Tangamani: I want to know
whether the police party arrested any
people after the incident.

Mr. Speaker: Have they been hand-
ed over to the police or released?
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'mmnnmmm have
beenn handed over to the police, and
the enquiry is being held.

Fael Consumption Committee

-+
Shri Harish Chandra
Mathur:
Shri Subodh Hansda:
-{ Shri 8. C. Samanta:
“g78. Shri T. B. Vittal Rao:
Shri Shree Narayan Das:
Pandit D. N. Tiwary:
Shri Ram Krishan:
Will the Minister of Raflways be
pleased to state:

(a) whether the Fuel Consumption
Committee set up recently by the
Railway Board has started func-
tioning; and

(b) if so, since when?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) Yes.

(b) From 16th November, 1957.

WRITTEN ANSWERS TO
QUESTIONS

Committee to Study Climatic Changes

.953 { Shri gulz}odh Haneda:

Will the Minister of Transport and
Commaunications be pleased to state:

(a) whether the Government of -

India have set up an expert committee
to study the causes of the climatic
changes in various parts of the Indian
Union; and

(b) if so, how this committee has
been constituted and whether it has
started functioning?

The Minister of State in the Minis-
try of Transport and Communications
{Shri Raj Bahadur): (a) No, Sir.

(b) Does not arise.

Power Tariffs
*955. Shrimati Tarkeshwarl Sinha:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
question of Power Tariffs of Uttar
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Pradesh Hydel System has been ex-
amined afrezh by the Central Water
and Power Commission; and

(b) if so, the results of such an
examination?

The Minister of Irrigation and
Power (Shri 8. K. Patil): (a) and (b).
At the request of the State Govern-
ment, the Central Water and Power
Commission are examining the ques-
tion of revising the power tariffs of
Uttar Pradesh Hydel system, but have
not yet finalised their recommend-
ations.
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Rice and Paddy Prices in Orissa

*p59. Shri R. C. Majhi: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the
price of rice and paddy fixed for sale
by Government is higher in the sche-
duled areas of Orissa, namely, Mayur-
bhanj, Sundergarh, Xoraput than in
the other parts of Orissa; and

(b) if so, the reasons therefor?

The Minister of Food and |Agri-
culture (Shri A, P. Jain): (a) and
(b). Yes, higher issue prices have
been fixed by the Government of
Orissa in certain parts of these areas
in consideration of the somewhat
greater purchasing power of the
people in these areas and also with a
view to preventing smuggling of low
priced stocks to the bordering States.

Sugarcane Price

*961. Shri Balli Reddy: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Indian Central
Sugarcane Committee had recom-
mended in recent years about the
fixation of prices of sugarcane sup-
plied to factories; and

(b) if so, the action taken thereon?

The Minister of Food and Agricul.
tare (Bhri A. P, Jain): (a) The Re-
solution discussed by the Indian
Central Sugarcane Committee on the
27th Pebruary, 1953, is placed on the
table of the Lok Sabha. [See Appen-
dix V, annexure No. 32.]

(b) The Sub-committee mentioned
in the Resolution has not yet sub-
mitted its report to the Committee
with the exception of the results of
one year (namely 1955-568) for U. P.
and Bihar. The results of other three
States are under preparation. The
collection and collation of data for
the seasons 1958-57 and 1057-58 is in
Pprogress.
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Visakhapatnam Port

*966. Shri B. S. Murthy: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether Japan has offered any
financial! aid for the improvement of
Visakhapatnam Port;

(b) if so, the amount offered; and
(c) the proposed improvements?

The Minister of Btate in the Minis.
try of Transport and Communications
(Shri Raj Bahadur): (a) No pro-
posal has been made so far but the
matter is under discussion.

(b) and (c¢). Do not arise.
Water-Tax of Damodar River Project

*9587. Shri Ghosal: Will the Minis-
ter of Irrigation and Power be pleas-
ed to state:

(a) the rate of water-tax of Damo-
dar River Project; and

(b) the earnings from this tax and
the amount still due from the States
who used the water?

The Minister of Irrigation and
Power (Shri SB. K. Patil): (a) and
(b). A statement is laid on the Table
of the Lok Sabha. [See Appendix V,
annexure No. 33.]

Warehousing Schemes

*871. Shri Pangarkar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether proposals for the pro-
grammes relating to cooperative
marketing and cooperative processing
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and of foodgrains for the
yvear 1953-59 have been received from
the State Governments; and

(b) H =0, the list of States from
whom such programmes have been
received and financial outlay aimed at
during 1958-59?

The Minister of Food and Agrieul-
ture (Shri A. P. Jain): (a) Yes, Sir.

(b) A statement is placed on the
Table of the Lok Sabha. [See Appen-
dix V, annexure No. 34.]
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High Level Canal on the Tungabhadra
Project

*981. Dr. Ram Subhag Singh: Will
the Minister of Irrigation and Power
be pleased to refer to the reply
given to Starred Question No. 1311
on 26th August, 19567 and state:

" (a) whether the Tungabhadra high
level canal scheme has since been

approved; and
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(b) if so, the expenditure inveolved
in constructing the same?

The Minister of Irrigation and
Power (Shri 8. K. Patil): (a) The

approved by the Technical Advisory
Committee on Irrigation and Power
Projects.

(b) Does not arise.
Deep Sea Fishing

“982. Bhri B. 8. Murthy: Will the
Minigter of Food and Agriculture be
pleased to state:

(a) whether any comprehensivé
survey was made in the East Coast
for deep sea fishing;

{b) if so, the places selected for
fipghing; and

(c) whether mechanisation will
be employed in these places?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) and (b).
No comprehensive survey has been
made by the Government of India on
the East Coast for deep sea fishing.
The establishment of off-shore units at
Tuticorin and Visakhapatnam for this
purpose is under consideration.

(c) Yes.
Purna Project, Bembay State

*983. Shri Pangarkar: Will the Min-
ister of Irrigation and Power be
pleased to refer to the reply given to
Starred Question No. 1338 on the 18th
December, 1957 and state whether the
Advisory Committee for Irrigation and
Power have since received the com-
munication from Bombay State Gov-
ernment giving any reasons for taking
up the Purna Project?

The Minister of Irrigation and
Power (Shri 8. K. Patil): No, Sir.

Telephone Exchange at Madurai

480 on the 28th May, 1857 and state:
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(a) whether the Automatic Tele-
phone Exchange has since Dbeen
installed at Madurai; and

(b) if not, the reasons for the

The Minister of State in the Minls-
try of Transport and Communications
(Shri Raj Bahadur): (a) Not yet

(b) A statement is placed on the
Table of the Lok Sabha. [See Appen-
dix V, annexure No. 35].

Thefts and Crimes on Trains

Dr. Ram Subhag Singh:
""‘{ Shri Raghunath Singh:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that the
number of thefis and murders com-
mitted in running trains on Indiam
Railways has recently increased;

(b) if so, the causes thereof; and

(c) what precautionary steps are
being takr %y Government in this

regard?

The Depu., Minister of Rallways
(Shrl Shahnawaxz Khan): (a) There
has been slight increase in the num-
ber of thefts and murders in running
trains on a few railways during 1857
when compared with the figures of
19586.

(b) The general upward trend of
crime in some States coupled with the
scarcity conditions in East UP. and
Bihar had its effect on crime on the
railways as well. Murders are fortuit-
ous crimes and no reason can be
ascribed for its increase or decrease.

(c) The {following precautionary
steps have been taken by the Railway
Administrations to check such crimes
in running trains:

(i) Escorting of important goods
and parcel trains by the
RP.F. personnel.

(ii) Track patrolling in the affect-
ed sections.
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(1) Security of wagons contain-
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1264. SBhri Elayaperumal: Will the p—
Minister of Raillways be pleased to
state: .

%, § TTH ¥ OF 419 WA wwwenw
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(Shri Shahnawaz Khan): (a) Yes, Sir.
(b) By about March, 19859.
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Shipbailding Industry

1288. Shri Damani: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) how many persons are
trained in Shipbuilding Industry;

(b) the names of the foreign coun-
tries whose technicians are working
in Indin in this Industry;

(c) number of persons who have
gone abroad for training in this
industry;

(d) what is the nature of the train-
ing given;

(e) whether Japan is being
approached to provide shipbuilding
materials and to provide training faci-
lities in shipbuilding; and

(f) if so, what progress has been
made in this regard?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): Information is
available only in regard to the public
Sector of the industry. So far as that
sector is concerned, the answers to
the wvarious parts of the question are
as follows:

(a) Eighty in the training school
of the Hindustan .Shipyard
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(Private) Limited, Vieakha-

patnam, and forty-eight in
in the Indian Institute of

(b) France.

(c) So far thirteen persons have
been trained abroad.

(d) A statement showing the
nature of the training given
is placed on the Table of Lok
Sabha. [See Appendix V, an-
nexure No. 37].

(e) This could be axplored if
necessary.

(f) Does not arise.
Warehouses

1269. Shri Ram Krishan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total number of warehouses
opened during 1857-58, State-wise;
and

(b) the names of the places select-
ed for the purpose?

The Minister of Food and Agrical-
ture (Shri A. P. Jain): (a) and (b).
Seven warehouses have been opened
by the Central Warehousing Corpora-
tion in hired accommodation in four
States during 1957-58 as under:

Bombay.

1. Amravati 2, Gondia 3. Sangli.
Mysore.

4. Davengere 5. Gadag.
Andhra Pradesh.

8. Warnngnl.
Orissa.
7. Bargarh.

Express train beitween Delhi and
Faxilka

1270. Shri Ram Krishan: Will the
Minister of Raliways be pleased to
state:

(a) whethel.: there is any proposal
to introduce a fast express train ser-
vice from Delhi to Fazilka; and
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(b) if none, whether Government
proposs to consider this proposal at an
early date?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) No.

(b) No, not at present, until addi-
tional capacity becomes available
when the question will be considered
in keeping with the priority of the
various demands.

Antmal Husbandry
1271. Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the amount allotted by the Gov-
ernment of India to the Punjab State
for animal husbandry during 1857;
and

(b) what is the present estimated
daily per capita average consumption
of milk and milk products in the
State?

The Minister of Food and Agricul-
tare (Shri A. P. Jaim): (a) The
amount allotted to the Punjab State
for animal husbandry during the year
1957-58 is Rs. 20-09 lakhs.

(b) The estimated daily per capita
average consumption of milk (includ-
ing milk products) based on the 1951
human census is 1366 ounces in
Punjab.

Super-phosphates

1272. 8hri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the production of Super-phos-
phates in India in the year 1957; and

{b) what is the ratio of nitrogen to
P.205 used in India as compared to
UK. and U.S.A?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) 141,678
tons.

(b) The ratio of total consumption
in 1955-58 was as follows:

N PO
25
India 1 : 0.09
UK. 1 ¢ 18
UBS.A. 1 : 107
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Sea Woeds

(a) whether any work has been or
is being done on the sea weeds in
India's coastal waters with a view to
convert them either for edible pur-
poses or as basic raw materials for
Industrial products such as alginic,
acid, alginates, cleansers, colloids,
vitamins etc.; and

(b) if so, whether a statement show-
ing the broad details of such work
and its results will be laid on the
Table?

The Minister of Food and Agricul.
ture (Bhri A. P. Jain): (a) Yes.

(b) Experiments for the utilisation
of sea weeds are carried on at the
Central Marine Fisheries Research
Station Mandapam Camp. These have
shown that there are considerable
possibilities of utilising certain wvarie-
ties of Indian sea weeds on a cottage
industry basis for the extraction of
Agar and as human food, manure,
cattle feed etc.

A pamphlet on “Sea Weeds” is
under print for the benefit of the pub-
lic, which contains details of methods
of utilising sea weeds on a cottage
industry basis. A mnote on utilisation
of Sea Weeds on a cottage industry
basis is placed on the Table of the
Lok Sabha. [See Appendix V, an-
nexure No. 38].
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Development of Horticulture in
Rajasthan

1275. Shri Karni Singhji: Will the
Minister of Food nd Agriomlture be
Pleased to state:

(a) the amount of subsidy or grants
sanctioned to the Rajasthan Govern-
ment for the development of Horticul-
ture, year-wise from April 1949 to
31st March, 1957; and

(b) the amount utilised by the Raj-
asthan Government year-wise during
the above period out of the sanction-
ed amount?

The Minister of Food and Agricul-
ture (Bhri A. P. Jain): (a) No grant
or subsidy was sanctioned to the Gov-
ernment of Rajasthan for the develop-
ment of Horticulture from April 1948
40 31st March, 10857.

(b) Does not arise.

Supply of Food Stuff

Shri B. M. Banerjee:
Shri Prabhat Ear:
‘" Shri Muhammed Elias:
{ Shri Barju Pandey:

‘Will the Minister of Food and Agri-
cuniture be pleased to state the quanti-
ty of food-stuff supplied by the Centre
to the various drought-affected states,
separately upto the 31st January,
19887

The Minister of Food and Agricul-
tare (Bhxi A. P. Jain): The following
table gives the quantities of food-
grains supplied during the year 1967
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and in the month of January, 1958 to
the States of Bihar, Madhya Pradesh,
Orissa, Uttar Pradesh and West Ben-
gal which were the Stafes mainly
affected by drought conditions during
the period August-October, 1857:

(In 1000 Tons)

Stare 1957 (Upto
J anuary)
Bihar $11.2 - 65.8
Madhya Pradesh  46.0 o8
Orissa 15.6 1.5
Uttar Pradesh 359.6 23.7
West Bengal 694.5 55.3

Superannuated Staff in Rallways

Shri 8. M. Banerjee:
1277 Shri Prabhat Kar:
* Y Shri Muhammed Elias:
Shri Sarju Pandey:
Will the Minister of Railways be
pleased to state:

{(a) the number of employees class
III and IV superannuated on the
Indian Railways during the period
from 1850 to the 1st January, 1958;
and

(b) the number of persons employ-
ed or promoted against such vacan-
cies?

The Deputy Minister of Railways
(Shri Shahnawas Khan): (a) and (b).
The information is being collected
and will be laid on the Table of the
Sabha.

Agricultaral College, Kanpur

Shri S. M. Banerjee:
Shri Prabhat EKar:
Shri Muhammed Elias:
Shri Sarju Pandey:

Will the Minister of Food and Agri-
culture be pleased to state:

1278.

(a) whether Agriculture College at
EKanpur has asked for some financial
help from the Centre; and



4937 Writien Answers

(b) if so, whether any amount has

since been sanctioned?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) The Gov-
ernment of Uttar Pradesh approached
the Government of India for finan-
cial assistance to start a Post-Gradu-
ate course in Agricultural Engineer-
ingattheAgrimﬂanConmm-
pur.

(b) No.

Train Examiners

Shri 8. M. Banerjee:
Shri Prabbhat Kar:
1279. { Shri Muhammed Elias:
Shri Sarju Pandey:
Shri Ganpati Ram:

Will the Minister of Rallways be
pleased to state:

(a) the number of posts of Train
Examiners grade ‘D’ scale Rs. 100—
185 and grade ‘C’ scale Rs. 150 to 225
p.m. which have been filled up by
reappointment of superannuated per-
sonnel in (i) South Eastern Rail-
way; and (ii) the Eastern Railway
duping the period 1st January, 1858
to 31st January, 1858; and

(b) the reasons therefor?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b).
The information is being collected
and will be laid on the Table of the
Lok Sabha.

Falr Price Bhops in Orissa

1280. Shri Kumbhar: Will the Min-
ister of Food and Agriculture be
pleased to state:

(a; the number of fair price shops
at present in Orissa State;

(b) the prires at which foodgrains
are being sold there; and

(c) whether there is a proposal to
open more shops In scarcity areas?

The Minister of Food and Agricul-
tare (Shri A, P. Jain): (a) 720.
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(b) Price range of rice, paddy and
wheat per maund is as follows:—

Rice: Rs. 1718 N.P. to Rs. 2128
NP.

Paddy: Ra. 10:00 N.P. to Rs. 13-80
NP.

‘Wheat: Rs. 14'50 N.P, (This price
is for places within 3 miles
of the importing place; for
places beyond 3 miles the
actual cost of transport is also
added to it).

(c) More shops will be opened by
the State Government if the need
therefor arises.

Waste Lands

( 8hri Barman:
1281. { Shri Subodh Hansda:
[ Shri 8. C. Samanta:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the gquantity of ‘waste lands’ in
the wvarious States in the year 1850
and how much of the same have been
allotted since for agricultural or
homestead purposes; and

(b) what quantity of the above land

has been allotted to landless
Scheduled Castes and  Scheduled
Tribes?

The Minister of Food and Agrieul-
tare (SBhri A. P. Jain): (a) and (b).
A statement showing the culturable
waste lands available in various
States is placed on the Table of Lok
Sabha. [See Appendix V, annexure
No. 39.]

As regards the remaining portion of
part (a) and part (b) of the question,
according to Article 246 (3) of the
Constitution of India and item 18 of
List IT of its Tth Schedule, the sub-
jects “Transfer and alienation of agri-
cultural land”; “Land Improvement”
and “Colonisation” are the concern of
the State Governments. Ience the
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information regarding allotment is not
available with the Centre.

Gir Lions

Shri 8. C. Samania:
128z. { Dr. Bam Subbag Singh:
[ Shri Barman:

Will the Minister it Food and Agri-
culture be pleased to state:

() whether the lions transported
to Chandraprabha forest from Gir
forest in Saurashtra have survived the
migration; and

¢(b) how far the scheme has proved
a success?

The Minister of Food and Agricul-
ture (Shrl A. P. Jain): (a) Yes.

(b) The animals have been reported
to be in good condition. As this is the
first experiment of the type, it is too
early to offer any comments about
its success or otherwise.

Sale of Handloom Producits at
Railway Stations

1283. Shri Gajendra Prasad Binba:
Will the Minister of Railways be
plemsed to state how many stalls have
so far been opened during 1957-58 at
Railway Stations to promote the sale
of handloom products?

The Deputy Minister of Rallways
(Shri Shahnawax Khan): No stalls, as
such, have so far been opened during
1887-58.

At Katihar Station, the existing con-
tractor for the sale of miscellaneous
articlezs has been allowed to sell hand-
loom products also with effect from
September 19857,

fueeht & word fnTa sty

=Y. St WWW SHwET AT
wpesr At I qATH AT FAOT 67
fw -

14 MARCH 19888

Written Answers 4940

(v) feedlt & o @y fead
T-few Wwarem aw v @
€;

(@) =& feay = F am
o g ; W

(7) a7 7 fead arfrer §W
g a1 oo T SN F @ W
Wy’

e HWt (Wit woAewe )
(%) et § ¥ #wwmw to0 W@
foza wtewrer s o we W E
TR = "y mar = fhr &

() 2exe & 7rHTw 9, 09,85y,

() ¥ 2o wegmwar &
s UrH-87AT W a4r 3 AT @M 7
T GE |

Health Schemes for Delhi

1285. Shri Radha Raman: Will the
Minister of Health be pleased to state
the details of the schemes included in
the Second Five Year Plan of Delhi
for improving treatment of T.B.
patients and catering for larger num-
ber of patients by increasing the num-
ber of beds in existing hospitals and
starting new ones, family planning
centres, venereal disease clinics etc.?

The Minister of Health (Shri
EKarmarkar): The following schemes
have been included in the Second
Five Year Plan of Delhi for improv-
ing treatment of T.B. patients and
catering for larger number of patients
by increasing the number of beds in
existing hospitals and starting new
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ones, family planning centres, vene-
real disease clinics ete:—

Name of the Scheme Plan pro=
vision
(ianlkbl)
5.
1. Expension of Irwin H
(120 additional b(:lpl} 18.86
2, Shahdara Hospital, Delhi
(50 bedded) . . : 13.25
3. Menml Hospital at Sh:hclm
Delhi (100 ed) 15.83
4. Expansion of Out-patients
Deplrunmt in Iﬁwn Hos-
11.90

5. One hundred bedded hos-
pital in Kishan Ganj Area. 23.57

6. Expansion of Hindu Rm

Hospital (100 beds) . 14.50
7. Victoria Zanana Hmmt-l
(4oaddmom] beds) . (Provision
will be
found
from the
;}vmss
schemes)
8. Two T.B. Clinics — Shah-
dara and Paharganj . : 8-67
9. Four T.B. Clinics (Urban
) Areas) " . . . 19-00
10. T.B. Colony of 1500 beds . 1900

11, 250 beds for isolation of ad-
cases of Tuberculo-

!l! . . . . - 12-19

12. Two V.D. Clinics . . 457
13. Six Family Planning Centres
{Two in urbm tou'.r in

rural areas) . 2-57

4. Leprosy Hospital, Delhi . 2-87

15. Five Maternity Centres . 2-47
16. Establishment of 4 Health

Centres . . . 8-16

17. Health Centre in Rural Area 5-10

C.D. and N.ES. Blocks in Punjab

1288. Shri D. C. Sharma: Will the
Minister of Community Development
be pleased to state:

(a) the total number of Community
Development and National Extension
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Service Blocks, whcih were sanctioned
for Punjab State during the First Five
Year Plan and the total amount of
money sanctioned and spent; and

(b) the total number of such Blocks
actually opened in the State during
the First Five Year Plan period?

The  Minister of Community
Development (Shri 8. K. Dey): (a)
and (b).

Number allo- Pro-rata Target Amount
tted and opened of expenditure spent
(Rs. lakhs) (Rs. lakhs)
C.D. 5 Projects 433.3 Z91.0
14 Blocks.
MN.E.S. -0 Blocks 67.5 75-7

Area under Cultivation in N.EF.A.

1287. Shri D. C. Bharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total area under cultivation
in N.EF.A. at present;

(b) the area under irrigation;

(c) the area of cultivable waste

land; and
(d) the area under forests?
The Minister of Food and Agricul-

ture (Shri A. P. Jain): (a) 152,000
acres approximately.

(b) 20,000 acres approximately.
(¢) 65,000 acres approximately.
(d) 2,383,000 acres approximately.

Death of Young Monkeys near Furana
Qila area, New Delhi

1288 Shri D. C. Sharma: Will the
Minister of Health be pleased to refer
to the reply given to Unstarred Ques-
tion No. 1930 on the 18th December,
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1057 and state the latest position of
the case against the persons responsi-
ble for the death of truck loads of
young monkeys in the Purana Qila
area in New Delhi on the evening of
the 20th March, 19577

The Minister of Health (Shrl
Karmarkar): The case was last fixed
for hearing on the 24th February,
1058. It was not heard on that date
as two of the accused did not attend
the court and the case was adjourned
to the 10th March, 1958.

Yogic Exercises

1289. Dr. Ram Snbhag Singh: Will
the Minister of Health be pleased to
state:

(a) whether the Indian Council of
Medical Research has studied the
effects of Yogic exercises on human
mind and body; and

(b) if so, whether it has prepared
its study-report in this regard?

The Minister of Health (Shri
Karmarkar): (a) The Indian Council
of Medical Research has drawn up 2
scheme to study the effects of Yoga
on the functions of the human mind
and body. The work is likely to begin
from the 1st April, 1858,

(b) Does not arise.
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Opening of Post Offices in Andhra
Pradesh

1291. Shri E. Madhusudan Rao: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) how many experimental extra-
departmental branch post offices have
been opened in Andhra Pradesh during
1856 and 1957 and how many of those
in the erstwhile Hyderabad State:

(b) whether it is a fact that in for-
mer Telangana area there are villages
where delivery of letters and postal
articles is made only twice or thrice
a week;

(c) if so, the number of such wil-
lages which are without postal facili-
ties;

(d) whether Government have sny
plans for increasing postal facilities in
such places in the near future; and

(e) if so, the details thereof?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a)

[a) Andhra
Pradesh

Erstwhile

Hyde-abed

State (Tel-
angana 2-ea)

During 1956 602 175
During 1957 103

{b) Yes; besides 8002 villages served
daily, there are 11681 villages with
delivery twice a week and 544 villages
with delivery thrice a week.

(c) None.

(d) and (e). Yes, it is proposed to
open about 524 post offices and to
employ about 188 additional delivery
staff during the next 3 years.
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Jute Production

1292 Bhri Barman: Will the Minis-
ter of Food and Agriculture be pleas-
od to state:

(a) the average increase in jute pro-
duction since 1947 state-wise;

(b) what further steps Government
propose to take to reach the produc-
tion target set for the Second Five
Year Plan; and

(c) the quality of improved seed
distributed by seed farms since 1852
year-wise?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) to (¢c). A
statement is placed on the Table of
Lok Sabha. [See Appendix V
annexure No. 40.]

Ramgundam-Nisamabad Rail Link

1293. Shri T. B. Vittal Rao: Will the
Minister of Rallways be pleased to
refer to the reply given to Stiarred
Question No. 315 on the 20th Novem-
ber, 1857 and state:

(a) whether the Railway Board has
since completed the examination of
the Traffic Survey Report of Ram-
gundam-Nizamabad rail link;

(b) if so, the nature of decision
arrived at; and

(c) what will be the estimated cost
of this project?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) to (¢).
Not yet, Sir. The Railway Adminis-
tration had been asked to re-estimate
the earnings, financial implications and
cost of construction taking into ac-
count some of the factors indicated by
the Railway Board. The information
has just not yet been received in full
from the Railway Administration.

Passenger Traffic on Imphal-Dimapur
Road

1264 Shri L. Achaw Singh: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether it is a fact that there
was a heavy congestion of passenger
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traffic on the Imphal-Dimapur Road
during December, 1857 and January,
1958;

(b) what is the total number of
passengers carried by State Transport
buses during the above period;

(c) what steps are being taken to
cope with the heavy traffic;

(d) whether it is a fact that State
Transport buses which were plying on
the Burma Road and the Tiddim Road
have been withdrawn; and

(e) if so, the reasons therefor?

The Minister of State in the Minis-
try of Transport and Communications
(S8hri Raj Bahadur): (a) No.

(b) 77,133 on all routes and 72,633
on Imphal-Dimapur route including all
intermediate stations.

(¢) Does not arise.
(d) Yes.

(e) It was considered more advan-
tageous to the Manipur State Trans-
port and the public that the State
Transport should concentrate on pro-
viding efficient services on fewer
routes rather than dispersing the
vehicles and the staff on several
routes.

Supply of Wagons to Traders of
Barellly

1295. Shri Vajpayee: Will the Min-
ister of Raillways be pleased to state:

(a) whether it is a fact that the
North Eastern Railway failed to
supply wagons to the traders of
Bareilly and the adjoining districts as
a result of which the supply of food-
grains to the drought affected areas
was greatly hampered; and

(b) if so, the reasons therefor?

The Deputy Minister of Rallways
(Shri Shahnawax Khan): (a) and (b).
During the six months period ending
February, 1058, a total of 1683 wagons
of foodgrains were loaded from princi-
pal foodgrain loading stations of
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Bareilly and adjoining Civil districts
falling in Izatnagar Railway District
of North Eastern Railway to stations
east of Gorakhpur in East U.P., North
Bihar and North Bengal (drought
affected areas). This compares with
827 wagons of foodgrains loaded for
these areas during the corresponding
period of the previous year, and regis-
ters an increase of 103 per cent.

2. Taking East U.P. alone, during the
six months period ending February,
1858, as many as 17,815 wagons of
food grains (including imported food-
grains) were moved for stations be-
yond Gorakhpur as against 13,684 dur-
ing the corresponding period of the
the last year. In spite of this consid-
erable increase in the movement,
however, there were some outstanding
registrations of foodgrains for East
U.P., North Bihar and Bengal at sta-
tions on Izatnagar District. which
could not be met currently as other
urgent movements such as salt, tex-
tiles and Government sponsored
movements had also to be accom-
modated. With the recent decrease in
the arrival of imported foodgrains for
these areas, traffic locally on North
Eastern Railway stations is being
cleared in larger volumes and it is
expected that within the next few
days, all outstanding registrations of
foodrgrains at stations on Izatnagar
District will be cleared.

Price of Sulphate of Ammonia

Shri Ball Reddy:
1296. { Sardar Igbal Singh:

Will the Minister of Food and Agri-
enlture be pleased to state:

(a) whether Government are con-
templating to bring down the prices of
sulphate of ammonia so as to encour-
age increased production in the coun-
try;

({b) whether Government would
consult the representatives of the agri-
culturists and their organisations,
while fixing up the prices of the
chemical fertilizers?
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The Minister of Food and Agrioul-
tare (Shri A, P. Jain): (a) The review
of the pool price of Sulphate of
Ammonia will be taken up shortly
when all relevant factors will be taken
into consideration.

(b) No. The Government would,
however, ensure that the price of
fertilizers is not uneconomical to the
cultivators.

Irrigation Schemes under the Second
Five Year Plan

1297. Shri Ball Reddy: Will the
Minister of Food and Agriculture be
pleased to state:

(a) acreage of land to be brought
under irrigation during the Second
Five Year Plan period under the Agri-
cultural Development Scheme and the
Community Project Administration;
and

(b how much land has actually
been brought wunder irrigation in the
first and second years of the Second
Five Year Plan?

The Minister of Food and Agricul-
tare (Shri A. P. Jain): (a) A target
of B million acres has been fixed for
the area to be brought under irriga-
tion from Minor Irrigation Schemes
during the Second Plan period, out of
which about half would be under Agn-
cultural Development Schemes and the
other half under the National Exten-
sion and Community Development
Programme.

(b) Complete progress reports
giving the achievements in respect of
Minor Irrigation Schemes during the
first two years of the Second Five Year
Plan have not yet been received from
all the States. However, it iz expected
that actual achievement of irrigaticn
during the first two years of the
Second Five Year Plan period will he
about 40 per cent of the total irriga-
tion target fixed for the Second Plan.
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Sardine Oil

1299, Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) what are the uses of Sardine Qil
in Industry; and

(b) whether the Government of
India are aware of the unprecedented
heavy catch of oil sardines in the
Malabar coast in the recent months
and that there iz a glut of sardine ofl
in the area ag a result of which prices
have fallen to half?

The Minister of Food and Agrical-
ture (Shri A. P. Jain): (a) Sardine
oil is used mainly for training of
leather, tempering of steel, painting
boats as a preservative, and manufac-
ture of insecticidal soaps, printing
inks, candle and waxes and paints and
wvarnishes,

(b) Yes; the average price fell down
from Rs. 34/- per tin of 4 gallons to
.about Rs. 10/-. The fall in price is
mainly due to lack of organired mar-
keting and quality control.
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Water Supply Scheme In Himachal
Pradesh

1303. Shri Nek Ram Negl: Will the
Minister of Health be pleased to refer
to the reply given to Unstarred Ques-
tion No. 820 on the 28th November,
1857 and state:

(a) the date by which the Water
Supply Scheme for Kunihar and Theog
in Himachal Pradesh will be complet-
ed; and

(b) the total number of storage
tanks with their costs purchased by the
Himachal Pradesh Administration for
storing drinking water?

The Minister of Health (Bhri Kar-
markar): (a) Theog Water Supply
Scheme is likely to be completed by
March, 1960 and Kunihar Water Supply
Scheme by September, 1859.

(b) 101 storage tanks costing
Rs. 27,804 have been purchased for
storage of drinking water
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Community Development Block
In Tripura

1805. Shri Dasaratha Deb: Will the
Minister of Community Development
be pleased to state:

(a) whether it is a fact that the tri-
bal dominated Tehsil of Kardanpur in
Dhamanagar Division, Tripura, has
been kept out of the Community
Development Block activities; and

(b) if so, whether a new and multi-
purpose block would be opened lo
cover this underdeveloped part of
Tripura?

The Minister of Community Devel-

opment (Shri B. K. Dey): (a) and (b).

Presumably the Member is referring
to Kanchanpur tehsil in Dharmanagar
Sub-Division which has not yet been
brought under the Community Devel-
opment programme. In accordance
with the phased programme of cover-
ing the entire territory, Kanchanpu
Tehsil will also be covered. It may
nol, however, be a multi-purpose
block as all such blocks sanctioned for
the Second Five Year Plan - period
have already been taken up.
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Sirike of Vendors af Delhi Raliway
Station

1806. Shri B. 8. Murthy: Will the
Minister of Rallways be pleased to
state:

(a) whether there was a strike of
Vendors in the Delhi Railway Station
on the 13th February, 1858; and

{b) the reasons therefor?

The Deputy Minister of Railways
(Bhrli Shahnawaz Khan): (a) No.

(b) Does not arise,

Residential Quarters for Rallway
Employees

1307. Shri Daljit Singh: Will the
Minister of Rallways be pleased to
state:

(a) the total amount spent so far
on the construction of guarters at
each Station on Nangal Dam line on
Northern Railway for employees
during 1957-58;

(b) whether there is still shortage
of residential quarters on this line;

(¢) whether there is any proposal to
construct new residential quarters for
Railway employees on this line; and

(d) if so, when the work of con-
struction is expected to start?

The Deputy Minister of Rallways
(Shrl Shahnawaz Khan): (a) Nil

{b) Yes, Sir.

{(¢) Yes, Sir. It is proposed to con-
struct 2 units class III and 4 units
class IV staff quarters at Nangal Dam
for essential staff in consultation with
the Punjab Government, as the cost
of these quarters is debitable to that
Government.

(d) The construction of quarters
will be taken in hand after the pro-
posal is finalised and the acceptance of
the Punjab Government to bear the
cost thercof is received.
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N. E. 8. and C. D. Blocks in Punjab
and Himachal Pradesh

1308. Shri Hem Raj: Will the Min-
ister of Community Development be
pleased to state:

{a) the number of National Exten-
sion Service and Community Develop-
ment Blocks allotted to Punjab and
Himachal Pradesh during the Second
Five Year Plan period; and

(b) the extent, area and population
for which a National Extension Ser-
vice and Community Development
Block is established in Himachal Pra-
desh and the extent, area and pbpu-
lation for which it is established in the
plains and hill areas of the Punjab
respectively?

The Minister of Community Devel-
opment (Shri 8. K. Dey): (a) During
the first two years of the Second Five
Year Plan viz. 1856-57 and 1857-58,
the following blocks have been allotted
to Punjab and Himachal Pradesh:

State N.E.S. C.D.(By conversion)

Punjab 60 24
Himachal 10 4
Pradesh

In view of the recommendations
made by the Study Team for Com-
munity Detvelopment and National
Extension Service appointed by the
Committee on Plan Projects, Planning
Commission, the revision of the pro-
gramme is now under consideration.
The allotment of blocks during the
remaining period will depend on the
decision taken.

(b) The information is being col-
Jected and will be latd on the Table
of the House.

Scheduled Castes and Community
Pevelopment Programme
1309. Shri B. S. Mnorthy: Will the
Ministry of Community Development
be pleased to state:
(a) the steps taken by the officers
concerned in the Village Level



Workers and Block Development
Officers for bringing the BScheduled
Castes into the Community Develop-
ment Programme; and

(b) whether this forms a subject for
the trainees?

The Minister of Comumunity Devel-
opment (Bhri 8. K. Dey): (a) and (b).
The Community Development Pro-
gramme is intended for all persons in
the block irrespective of Caste and
.Creed. However, the scheduled castes
are being brought into the community
development programme through
education and participation in recrea-
tion and social educmtion activities.
Special facilities are being offered in
regard to housing, village industries
ete. Though this is not a formal
subject in the training imparted to
Village Level Workers and Block
Development Officers, emphasis 1is
being given to drive home to the
trainees the necessity of drawing the
Scheduled Castes into the programme.

T. B. Patients in India

1319. Shri Assar: Will the Minis-
ter of Health be pleased to state:

(a) the total number of T.B. suffer-
ers in India (State-wise) in 1958-57;
and .

(b) the amount allotted to Bombay
State for anti-T.B. work in the Second
Plan period?

The Minister of Health (Shri Kar-
markar): (a) It is estimated that about
two and a half million people suffer
from tuberculosis in India. The State-
wise distribution is not available.

(b) The tentative allotment for
anti-T.B. work in the Bombay State in
the Second Plan period is Rs. 12572
lakhs.

'lmport of Sulphur Drugs

1311, Sardar Igbal Singh: Will the
Minister of Health be pleased to refer
to the reply given to Unstarred Ques-

tion No. 792 on the 28th November,
1937 and state: '

(a) the total value of sulpha-drugs
imported so far during the Second
Five Year Plan period, year-wise; and

(b) the total value of recognised
sulpha-drugs made in India during the
period?

The Minister of Health (Shri Kar-
markar): (a) The value of Sulpha-
drugs imported so far during the
Second Five Year Plan period year-
wise is:

1956-57 Rs. 83,51,072
1957-58 Rs. 80,82,224

(b) The value of recognised Sulpha-
drugs made in India during the period
Jear-wise is:

1956-57 Rs. 32,61,990
1957-58 Rs. 44,48,640
(approximately).

Anti.T. B. Work during the Second
Five Year Plan

1312. SBardar Igbal Singh: Will the
Minister of Health be pleased to refer
to the reply given to Unstarred Ques-
tion No. 793 on 28th November, 1857
and state the amount spent so far by
the Central Government on anti-T.B.
work in the Second Five Year Plan
year-wise?

The Minister of Health (Shri Kar-
markar): A sum of Rs. 4,97,308 during
1956-57 and Rs. 39,70,245 during 1957-
58 so far have been spent by the
Central Government on anti-T.B. work
in the Second Five Year Plan.

Area under Cultivation In Delhi
1313. Sardar Igbal Simgh: Will the

Minister of Food and Agriculture be
pleased to state:

(a) the total area under cultivation
in Delhi at present;

(b) the area under irrigation;

(c) the area of cultivable waste-
land; and

(d) the area under forest?
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The Minister of Food and Agricul-
fure (Shri A. P. Jain): (a) 2,16,888
acres only.

(b) 80,000 acres approximately.

(c) The total area of -cultivable
waste land is 48,441:

(i) Government waste land 6,185
acres.

(ii) Other waste land 42,256 acres.
(d) 4,764 acres only.

Sanitary Arrangements in Himachal
Pradesh

1314. Sardar Igbal Singh: Will the
Minister of Health be pleased to state:

(a) whether Government are aware
of the spread of any diseases in the
Himachal Pradesh due to lack of sani-
tary arrangements; and

(b) if so, what steps have been
taken for preventing them?

The Minister of Health (Shri Kar-
markar): (a) Government are not
aware of the spread of any disease as
suggested in the question.

(b) Does not arise.

Union for Extra-Departmental
Workers

1315. Shri Sambandam: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether any request has been
made by the Extra-Departmental
Workers to have a separate union; and

(b) if so, action taken thereon?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes.

(b) The matter is under conmsidera-
tion.

14 MARCH 1958
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Widening of National Highway No. 37

1317. Shrimati Mafida Ahmed: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether any representation has
been received from the National
of Commerce, Tinsukia
Assam for widening the formation and
surface width of miles 303/0 to 325/2
of the National Highway No. 37;
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(b) if so, when; and

(c) when the work is likely to be
taken up?

The Minister of State in the Minis-
try of Transport and Communications
(8hri Raj Bahadur): (a) and (b). Two
representations were received, first in

June 1957 and second in February
1958.

(c) It has not been possible to take
up the work so far on account of
paucity of funds. The position will be
reviewed during the next financial
year, when the necessary sanction
would be issued it funds permit.

Name of the Course
(1) Diploma in General Msnag‘em;nt
in Hotel & Catering Industry.

(2) Diploma in Specialised manage-
ment in Hotel Industry.

(3) Certificate in Craftsmanship in
Hotel and Catering Industry.
(4) Certificate in Craftsmanship in

Hotel Reception and Bookkeep-
ing.
(5) Certificate in waiting.

(6) Certificate in Bakery and Con-
fectionery.

Ernakulam-Quilon Railway Line

Shri Warior:

Shri Vasudevan Nair:

Shri Punnoose:

Shri Kunhan:

Shri Narayanankutty Menon:

1319.

Will the Minister of Rallway
pleased to state:. =

(a) whether Government have re-
ceived any representation from the
Ernekulam Railway Users Association
against the inclusion of the newly
constructed Ernakulam-Quilon line
and the Shenkottai-Trivandrum line
in the administrative jurisdiction of
Madhurai Division and requesting
Government to include these lines in

be

Written Answors. 14 MARCH 1958  ‘Weithen Answers’

College of Catering and Instiin-
Honal Management, Bombay

1318. Shri R. Narayanssamy: Will
the Minister of Food and Agricul-
ture be pleased to state what edu-
cational qualifications are required
for admission in the College of Cater-
ing and Institutional Management,
Bombay?

The Minister of Food and Agricul.
ture (Shri A. P. Jain): It is under-
stood that the educational qualifica-
tions prescribed for admission to the
various Diploma and  Certificate
Courses in the College of Catering
and Institutional Management under
the All India Women’s Central Food
Council are as under:

Standard of admission
. Ce_';ti.ﬂcaié"i-n érﬁftmunship 1n the._
Hotel and Catering Industry.
Intermediate pass in Mathematics
and English and Diploma in
General Management in Hotel
and Catering Industry.

Secondary School Certificate with
Mathematics,

S.s.C.

Standard VIII pass.
SSC.

the administrative jurisdiction of
Olavakode Division; and

(b) if so, the action Government
propose to take in the matter?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes, Sir.

(b) The President, Ernakulam Rail-
way Users Association, was advised
that on account of the advantages that
would be gained from operational
point of view, it had been decided to
include the new Metr® Gauge Erna-
kulam-Quilon section in the all Metre
Gauge Madurai Division instead of in
the Olavakkot Division which, with the

of the 28} mile Nilgirl
Mountain Railway, is purely a Bread
Gauge Division. Some reasons apply
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to the retention of the Shenocottai-
Trivandrum line in the Madurai Divi-
sion.
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1321. Dr. Samantsinhar: Will the
Minister of Helath be pleased to refer
to the reply given to Unstarred Ques-
tion No. 191 on the 23rd May, 1857
and state:

(a) the number of persons tested
and vaccinated under B.C.G. from
April to December, 1957, State-wise;

(b) the number of persons suffered
from reactions of B.C.G. during the
period, State-wise;

(¢) the nature of reactions; and

(d) the number of deaths due to
these reactions, State-wise?

The Minister of Health (Shri Kar-
markar): (a) A statement showing
the number of persons tuberculin
tested and vaccinated with B.C.G. for
the period from April to December,
1957, is given below:—

Tuberculin B.C.G. -

Tested Vaccinated

i 1,324,218 416,401
443,964 202,782

2,419,569 1,062,413

= . 2,008,464 678,198
. . 326,298 177.059
. . 229,352 89,979
396,980 145,969

347,255 142,752

478,424 171,938

. 464,886 208,177

. 1,324,976 476.807
633.666 188,023

. k1.356.670 421,295

. 858,009 319,502

. 88,432 22,280
15,075 6,910

36,291 15 »180

6,128 ‘1,927

$1,428 19,135




(b) No case was brought to notice.
(c) and (d). Do not arise.

Telephone Connections in Delhi

1322. Shri D. C. Bharma: Will the
Minister of Transport and Communi-
cations be pleased to state:

{(a) the number of telephone con-
nections which were available as on
the 31st January, 1958 in Delhi and
New Delhi;

(b) the number of telephone connec-
tions actually given and working as
on the 31st January, 1958; and

(c) the number of applications for
telephone connections in Delhi and
New Delhi awaiting action as on the
1st February, 1958 under (i) the Own
Your Telephone System, and (ii)
other categories?

The Minister of State in the Minis-
try of Transport and Communications
(Bhri Raj Bahadur): (a) Delhi 1781,
New Delhi and Karolbagh 1615.

(b) No. of connections actually
working on 31-1-58.

Delhi 5758, New Delhi and Karol-
bagh 12107.

(c)
Own -Your QOther
Telephone Applicants.
System,

\ (] o m
Delhi 138 2842
New Delhi

and Karolbagh. 48 . 217§

Town Committees and Notified Areas
in Manipur

1823, Shri L. Achaw Singh: Will the

Minister of Health be pleased to state:

(a) the names of town committees
set up and the names of places
declared as notified areas under the
Assam ‘Municipal Act, 1928, as extend-
ed to Manipur; and

(b) the names of other places whose
inhabitants have applied for declara-
tion as notified areas?

The Minister of Health (Shri Xar-
markar): (a) and (b). The informa-
tion is being collected and will be
placed on the Table of the Sabha in
due course.

Co-operative Sugar Factories in
Andhra

1824, Shri B. 8. Murthy: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the number of licences given
to set up co-operative sugar factories
in the Andhra Pradesh during 1958-58;
and

(b) the Central help in this direc-
tion?

The Minister of Food and Agricul-
ture (SBhri A. P. Jain): (a) The figures
1958-59 are evidently a printing mis-
take. Licences under the Industries
(Development and Regulation) Act
were given for starting six Co-opera-
tive Sugar Factories in 1956 and 1857.

(b) No assistance has been given so
far.

MOTIONS FOR ADJOURNMENT
Murder of three RM.S. employees

12 hrs,

Mr. Speaker: I have received a
notice of an adjournment motion from
Shri Yadav regarding the murder of
three Railway Mail Service employees
on the 13th March, 1958, in Farrukha-
bad branch passenger train and also
the missing of insured parcels. Notices
have been received also from
Sarvashri Tangamani, S. M. Banerjee,
Hem Barua and Braj Raj Bingh.

Shri Raghunath Singh (Varanasi):
My short notice question is also there.

Shri Braj Raj Singh (Firozabad):
The place, where this has occurred,
belongs to my constituency. Therefore,

Mr. Speaker: I am not asking any-
body to submit anything. He wants



The adjournment motion is there. We

statement, may I submit that the last
question that was answered referred to
the robbery in one of the express
trainsg near Calcutta. The train was
stopped and & band of robbers looted
seven passengers from a third class
compartment.

Here, they are the R.M.S. employees.
They come both under the Ministry of
Transport and Communications and the
Ministry of Railways. These people
have to travel by night also. Accord-
ing to the information that we have
received we find that a train which
was travelling at night, somewhere
about midnight, arrived at a particular
station—Tundla Station—and there it
was found that this particular R.M.S.
van was found locked. As soon as it
was opened, it was noticed that three
people had been murdered in cold
blood. If this is the sort of protection
given to Government employees this
is a case where the protection was
given to Government employees—
what sort of protection is given to the
ordinary passengers?

There have been cases of derail-.

ments also and it has become insecure
for passengers and also for the Gov-
ernment employees to travel by these
trains. So, we must have a discus-
sion, We must know the various
causes which led to this. Were
these R.M.S. employees given suffi-
cient protection? They were doing
a very useful national job and were
carrying wvaluable material. This is

held over for one or two days. We
would like to have m full discussion.

Shri Braj Raj Singh: I have infor-
tion from Tundla Station, where
this has happened, that a train was

the platform of Tundla Junc-

8

these three
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people have been murdered an the
railway at Tundla Junction. So, it is &
very serious matter and i vwvery
serious steps are not taken to check
these things, it will create apprehen-
sion and insecurity in the minds of
the people.

Shri Hem Barua (Gauhati): This
butchering of the members of the
R.M.S. is not a solitary instance. On
the 6th March, Rev. Stenley Jones,
Becretary of the Methodist Church of
Calcutta, was thrown out of the rail-
way compartment. He was way laid
and robbed and was lying till 10 A.n.
when it was discovered, some seven
hours after the train had passed. This
thing is being repeated here. We find
that three members of the R.MS.
have been butchered wunder very
tragic circumstances and that is why,
1 think, we should have a discussion
on this point so as to evolve ways
and means to ensure security of peo-
ple travelling in trains.

Shri 8. M. Banerjee (Kanpur) rose—

Mr. Speaker: The hon. Member is
going to add one more instance.

Shrl S. M. Banerjee: There are
bogies specially reserved for Railway
Protection Force and also for the
G.R.P. in every night train. I have
found that in this bogie, which can
actually have 23 passengers, they all
sleep—and it is said that it is reserv-
ed—and they are taking, full protec-
tion of the passengers. 8o, may I
submit that we must know whether
the Police were there in this parti-
cular train. The news item says:

“Railway Police could not say
how the robbers entered the wvan
and how the porter, who was not
supposed to be there, was there”™

For every accident and for every
robbery, it is said: “The bodies were
brought here for post-mortem.” We
know everything after the post-
mortem.

Shrl Braj Raj Singh: The Police
was there. )
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Mr. Speaker: You mean to s=say
that the murderers would take the
witnesses with them.

Hon. Members are certainly anxi-
ous, as the country itself must be
gnxious, to see that these things do
not occur. Proper steps ought to be
taken.

How does it happen? ls there infor-
mation as to how the porter came
there?

Shri §. M. Banerjee: He was sup-
posed to be there.

Shri Tangamani: Class III and
Class IV employees and in the com-
partment which is attached to this,
we found a porter also.

Mr, Speaker: The porter was also
murdered?

Shrl Tangamani: Yes, all the three
murdered.

The Deputy Minister of Rallway
(Shri Shahnawas Khan): Although 1
ftully agree with the hon. Ministers..
...... (laughter)

Shri Tyagi (Dehra Dun): We are
all becoming Ministers.

Shri Shahnawaz Khan: I mean hon.
Members—that it is a very serious
matter when either the railway em-
ployees or other passengers travelling
by trains are murdered. It is a very
serious thing and very strong action
is called for. But the House will
agree that it is a law and order pro-
blem and that is within the compet-
ence of the State Government. In this
particular case we have asked for
information from the A.1.G. Railway
Police, U.P.,, Allahabad, and fuller
details are expected.

Mr, ‘Speaker: Was the train stopped
anywhese on the way?

Shri Raghuanath Singh: No, Sir, the
train was not stopped on the way....
(Interruptions)

Mr, Speaker: When all hon. Mesm-
bers speak, how is it to be recordedf
How can I hear? One hon. Member
at a time should speak. What is the
hurry?

Shri Tangamani: The train reaches
Tundla Station soon after midnight.
Only there it was known that this
had happened.

Mr. Speaker: Can we say that the
hon. Minister was present there and is
responsible for it? Everybody is
anxious and there is going to be a
court of enquiry in the matter. Dead
bodies have been taken for post-
mortem etc. We have really to find
out whether it happened in the station
wvard itself or whether it happened on
the way, whether somebody pulled
the chain, stopped the train and com-
mitted the murder, whether the police
was there, etc.?

Shri Braj Raj
happened......

Mr. Speaker: The hon. Member
represents the Ministry itself.

The Deputy Minister of Rallways
(8hri Shahnawax Khan): We are col-
lecting information.

Mr, Speaker: Has the hon. Minister
of Transport and Communications
any information?

Shri Braj Raj Singh rose—

Mr. Speaker: Hon. Members make a
number of these statements. There
will be an enquiry in this matter.

Singh: This has

Is there any special information
with the hon. Minister of Transpors
and Communications?

The Minister of Transport and Com-
munications (Shri Lal Bahadur
Shastri): There is nothing new. We
have received a telegram from the
Director, Complaints; P & T Direc-
torate, received by him from Post-
master General, Lucknow, just now.
There is nothing special. Everything,
which has appeared in the newspapers

-
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is mentioned here also in the tele-
gram., We have no additional infor-
mation. If you so like, I can read out
its contents.

Mr. Speaker: Yes.

Shri Lal Bahadur Shastri: “Train
arrived Tundla 01 with RMS compart-
ment locked from both sides. Gov-
ernment Railway Police and doctor
called for. Compartment opened and
two RMS employees—Bhagwan Singh,
Mail Guard and Shivsaran Lal, Porter
found stabbed and dead. RKMS wvan
detached. Case made over to Govern-
ment Railway Police for investigation.
Details of losses not available at
present.”

Shri Braj Raj Singh: When did it
happen? My information is that it
happened on the night of 11th Maxrch.
It is three days and the hon. Minister
has not got information. Tundla is
only 100 miles from here.

Mr., Speaker: The point is that it
should be information from a reliable
quarter. The official source says that
this was done only at the Tundla
Station. Till then it had been lorked.
It will be a proper thing for inquiry
whether the RM.S. van was locked at
the previous station, because at each
place the parcels have to be handed
over, If that had been locked they
would have noticed there. These are
all matters which will be certainly
gone into. The hon. Minister iz not
in a position to say anything else. He
has read out the official information.
All possible steps will be taken be-
cause some passengers are affected.
Mail sorters and others have to go.
There special care will be taken in
regard to the investigation and this
matter may be communicated to the
House as and when further details
come. Most effective measures must
be taken. ith these remarks

Shxli Braj Raj Singh: It may be
beld over till the other day.

Mr. SBpegker: How long?

the Table ‘-
Shri Braj Raj Singh: For the 17

Mr. Bpeaker: No, no. With these
remarks that with respect to this mat-
ter which occurred recently, the bon.
Minister will communicate to the
House from time to time such infor-
mation as may be available.

Shri Raghunath Singh: My Short
Notice Question is there. It may be
answered after three days.

Mr. Speaker: I shall see. If within
three days any more information is
available, the hon. Minister will tell
us. If not, I will bring it up a week
hence. I am not called upon to give
my consent. There is no good pursu-
ing this matter or giving consent to
the adjournment motion.

PAPERS LAID ON THE TABLE

ANNUAL REPORT OF THE INDIAN RARE
EARTHS (PRIVATE) LTD.

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
Sir, on behalf of the Prime Minister
and Minister of External Affairs and
Finance and also in charge of the
Department of Atomic Energy, BShri
Jawaharlal Nehru, I beg to lay on the
Table, under sub-section (1) of section
639 of the Companies Act, 1956, a copy
of the Annual Report of the Indian
Rare Earths (Private) Limited, along
with the Audited Accounts for the
yvear 1958-57.

[Placed in Library. See No. Lt-584/
58]

STATEMENTS SHOWING ACTION TAKEN BY
GOVERNMENT ON ASSURANCES

The Minister of Parllamentary
Afigirs (Shri Satya Narayan Sinha):
Sir, I beg to lay on the Table a copy
of each of the following statements
showing the action taken by the Gov-
ernment on various assurances, pro-
mises and undertakings given by
Ministers during the various sessions
of Second Lok Sabha shown against
each:— )
(1) First Statement Fourth Sessiom,

1958



iShri Satya Narayan Sioha)
(2) Supplementary
Statement No. III
1937,

(3) Supplementary
Statement No. IX Second
Session, 1Y57.

(4) Supplementary
Statement No. X First Ses-
sion, 185%7.

[See Appendix‘V, annexure Nos. 42, 43,
44, and 45]

EXPLANATORY MEMORANDUM ON THE
ACTION TAKEN ON THE RECOMMENDATION
or THE SEcOND FINanNc: COMMIBHION

The Deputy Minister of Finance
(Shri B. B. Bhagat): Sir, I beg to lay
on Table, under Article 281 of the
Constitution, a copy of the Explanatory
Memorandum on the action taken on
the recommendation of the Second
Finance Commission relating to loans
to State Governments.

[Placed in Library. See No. Lt. 589/
58} ) )ﬂ

MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha:—

(i) ‘In acordance with the provi-
sions of sub-rule (6) of Rule
162 of the Rules of Procedure
and Conduct of Business in the
Rajya Sabha, I am directed to
return herewith the Appro-
priation (Railways) Bill, 1958,
which was passed by the Lok
Sabha at its sitting held on the
8th March, 1858, and transmit-
ted to the Rajya Sabha for its
recommendations and to state
that this House has no recom-
mendations to make to the
Lok Babha in regard to the

- said Bil’

(i1) T am directed to inform the
. Lok Sabha that the Rajya
Sabha, at its sitting held on

" the 12th March, 1958, has

passed the enclosed motion
referring the Public Premises
(Eviction of Unauthorised Oc-
cupants) Bill, 1958 to a Joint
Committee of the Houses and
to request that the concur-
rence of the Lok Sabha in the
said motion and the names of
the Members of the Lok Sabha
to be appointed to the said
Joint Committee may be
communicated to this House.

MOTION
“That the Bill to provide for the

eviction of unauthorised occupants
from public premises and for cer-
tain incidental matters be referred
to a Joint Committee of the
Houses consisting of 45 members;
13 members from this House,
namely: —

1. Shri P. N. Sapru

2. Shri Har Prasad Saksena

Shri P. S. Rajagopal Naidu

Shrimati Yashoda Reddy

Shri Ram Sahai

. Shri Rajabhau
Dangre

Shri Onkar Nath

. Shri Jugal Kishore
9. Shri Maheswar Naik

10. Syed Mazhar Imam

11, Shri S. C. Deb

12. Shri Naraindas Rattanmal
Malkani

13. Shri V. Prasad Rao

14. Shri Narsingrao Balbhimrao
Deshmukh

18. Shri Theodore Bodra and 30
members from the Lok Sabha;

that in order to constitute a

oo

Vithalrao

o 3

meeting of the Joint Committee
the quorum shall be one-third of
the total number of members of
the Joint Committee;

that in other respects, the Rules
of Procedure of this House relat-
ing to Select Committees shall



apply with such variations and
modifications as the Chairman
may make;

that this House recommends to
the Lok Sabhs that the Lok Sabha
do join in the said Joint Com-
mittee and communicate to this
House the names of members to
be appointed by the Lok Sabha to
the Joint Committee; and

that the Committee shall make
a report to this House by the
22nd April, 1958.""

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri SBatya Narayan Sinha):

With your permission, Sir, I rise to
announce that Government business in
this House during the week com-
mencing 17th March will consist of—

(1) Further discussion of the
Budget (General) for 1958-
59.

motion
of the

(2) Consideration of a
for the concurrence

House to join a Joint Com-
mittee of the two Houses on
the Public Premises (Eviction

of Unauthorised Occupants)
Bill, 1958.

(3) Discussion and voting of
Demands for Grants in res-
pect of Ministries of Com-
merce & Industry; Education
and Scientific Research; and

Health.

Time permitting, the Demands for

the Ministry of Irrigation and Power

will also be taken up for discussion.

GENERAL BUDGET—GENERAL
DISCUBBION—Contd.

Mr. Speaker: The House will no_w

resume further discussion of the
General Budget for 1858-58. Out of

20 hours allotted for general discus-

sion, 11 hours and 54 minutes have

already been availed of. Eight hours
and 6 minutes now remain.

Ch. Ranbir Singh may continue his
speech.

Ch. Ranbir Singh (Rohtak): Mr.
Speaker, yesterday I was saying that
if reliance is to be given to the statis-
tics mentioned by the Members of the
various groups of the Opposition, the
laymen in this country will be
obliged to feel that everything is
wrong with the Government. 1 do
not claim that everything is O.K. with
the administration but I must say
that everything is not wrong with the
administration.

I would like to mention some
statistics to prove my contention.
This is the seventh year of the Plan
period. We started with an ex-
penditure of Rs. 259.54 crores for
implementing the Plan in 1851-52,
while, according to the Budget esti-
mates presented for the next year,
1958-59, the Plan expenditure is ex-
pected to come to about Rs. 1017
crores, which is almost four times the
expenditure which was incurred in
1951-52, almost equal to 50 per cent
of the expenditure of the First Plan.

Similarly, if one looks at the pace
of net capital formation by and
through the Central Government
under direct and indirect heads, it
was Rs. 511 crores in 1958-57 while
it is expected to be Rs. 790 crores in
1958-59. The increase in net capital
formation will be more than 50 per
cent in the year 1958-59 in compari-
son to 1956-5T. Similarly, if one
compares the potentialities of the
revenues of the Central Government,
one will be amazed to find that in
1948-49, it was Rs. 371'70 crores while
in 1858-59, it is expected to be of the
order of Rs. 768'09 crores, which Is
more than double that of the year
1948-49.

As regards the pace of expenditure
of the Central Government out of the
Revenue Budget estimate, it was
Rs. 32087 crores in the year 1948-49,
while it is expected to be Rs. 798
crorés in 1058-59, which is also more
than double that of 1948-49. It clear-
ly denotes that the economy has
expanded 100 per cent. more in the
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last 10 years. The total expenditure
of the Central Government exclusive
of the operating expenses of depart-
mental commercial undertakings was
Ms. 1091 crores in 1956-57 while the
same is expected to be Rs. 1608 crores
in 1958-59. Here also, the increase
i3 more than 50 per cent.

The pace of development of the
country and the success of the First
Five Year Plan have created confi-
dence in the people in the country
and also in foreign countries which is
clearly depicted in the response
shown by the increase of net borrow-
ings of the Central Government-under
the various loan heads. It was Rs. 188
crores in 1956 while the same is ex-
pected to be Rs. 537 crores in 1058-59.
This includes a credit of Rs. 380
crores as foreign aid. The framers
of the Second Five Year Plan expect-
ed external assistance of the order of
Rs. 800 crores for the implementa-
tion of the Plan. A sum of Rs. 570
crores has already been committed
as foreign aid for the Second Five
Year Plan, leaving a margin of
Rs. 230 crores which also, T believe,
will be forthcoming. Many speakers,
instead of being jubflant, developed a
fear complex that probably the
country may not be able to repay the
loan according to the schedule. 1
am sure, not only the Planning Com-

mission must have looked into the
matter minutely, but the creditors
also must have taken due care of
their interest more than our critic

friends in this House. I do not know
why some friends here have started
advocating the interests of the credi-
tors rather than for the development
of this country although the help is
coming from different blocs of the
world. The creditors must have
advanced it after due scrutiny. I
can understand the anxiety of the
Members of this House for a proper
expenditure of the aid while I fail
to understand the other aspect, that
is, the paying capacity of the country.
It can safely be left to the creditors.

Any way, I may submit that we
would be paying something about

Rs. 23 crores in the year 1858-59. The
peak vear in this respect is expected
to be 1061-62 in which we will be
required to pay Rs. 123 crores. God
willing, the country shall cross that
hurdle also as we have already cross-
ed many hurdles in the past in our
development era.

It is complained that the Govern-
ment have resorted to deficit financ-
ing to the tune of Rs. 1,076 without
any proper authority. I would like to
present this fact in a slightly different
way. I feel that it shows the sound-
ness of the financial condition of this
country as inflation has not been
allowed to creep in spite of the
deficit financing to the extent referred
to above, Personally I feel that the
limitation of the expansion of the
currency should not be allowed fo
stand in the way of progress, and
deficit financing will not harm the in-
ierests of the people at large provid-
ed agricultural production and cottage
industry production expand with the
required speed.

The agricultural sector or the cot-
tage industry sector does not require
much foreign currency. I am sure
the agriculturists of this country will
not lag behind as they have already
shown their potentialities. The agri-
culturists made this country surplus
in wheat, rice, cotton, jute, sugar etc.,
to the extent that at one time it be-
came a problem to the country to
maintain the reasonable price levels
of these commeodities. The Govern-
ment, I think, reluctantly had to resort
to a price support policy in order to
safeguard the interests of the growers.

I am sure if the required cheap
credit is provided and a reasonable
price level is guaranteed by the State,
the agriculturists and the artisans will
not allow the evil of inflation to spread
even though the country may resort
to deficit financing to more than double
the extent envisaged in the Second
Five Year Plan.

I do not know the reason why road
development and social services are
not expedited with the speed and to



the extent that people demand today
in the rural areas.

As regards agricultural credit, I
would like to draw the atliention of
-the Finance Minister to the demand
made by the conference of Central
and State Ministers of Agriculture
held at Muasoorie in 1856. The con-
ference demanded that an additional
credit of Rs. 116 crores be placed at
the disposal of the agriculturists to
achiecve the desired target of agricul-
tural production. The agriculturists
of the country are pained that the
country which advanced Rs. 1,300
crores for import of foodgrains can-
not afford the necessary credit faci-
lity for the agricultural sector. On an
average wc have been spending
Rs. 130 crores every year for import
of food. Even today, I am fully con-
vinced, if the Government decides to
advance Rs. 300 crores credit a year,
the country will need no further im-
port of foodgrains.

The credit requircments of the agri-
cultural sector is about Rs. 750 crores
a year for the existing level of pro-
ductive operation. The peasant 1Is
obliged to accept finance even at
about 30 per cent. intcrest under the
existing system. You can easily
imagine how one can increase pro-
duction with such dear capital and
with the primitive methods prevail-
ing.

The country will have to resort to
more intensive utilisation of land in
order to increasc production, that is
through better seceds, more water,
more fertilisers, better techniques of
cultivation, which will require extra
finance in addition to Rs. 750 crores.
About Rs. 250 crores finance has been
allotted for the agricultural sector in
the Second Five Year Plan. I am
surprised to note that the borrowings
from the Reserve Bank by the State
co-operative banks on the last Friday
of December, 1957 was only Rs. 34.66
crores, and the total advances by the
State co-operative banks was also
Rs. 4127 crores, while in a totalitarian
country like China the target of agri-
cultural finance for their First Five

Year Plan was Rs. 640 crores, and
Rs. 560 crores had been loaned out by
August, 1936, Not only that. The
total outlay of government expenditure
by way of loan and other investment
in the agricultural sector has been
kept at Rs. 1,680 crores in the First
Five Year Plan in China, while the
corresponding figure in a democratie
country like India was only Rs. 758
crores in the First Five Year Plan.
One can easily imagine the limitation
of the Indian agriculturist.

It is very easy to fix the target for
production, and it is also very easy to
blame the agriculturists for not reach-
ing the targets, or to complain against
Nature or the environments in which
he lives, but I am sure that if the
facilities which are provided wunder
totalitarian rule in China are provided
to the Indian agriculturists, they will
not only come up to our expectations,
but will also place the financial con-
dition of the country on a sound foot-
ing and increase the potentialities of
development to a higher pitch than
envisaged in the Second or the Third
Five Year Plan.

Many friends have complained
against thc lowering of the minimum
of the taxable income. I would like
to submit that this country is com-
posed not only of wage-earners, offi-
cers, shop-keepers and industrialists.
More than 80 per cent. of the peoplée
depend on land. The principle of
taxation B0 per cent. of the popula-
tion is different from the principle of
taxation the 20 per cent. How long
this discrimination will continue, and
where it will end, I do not know.

The agriculturists on the one hand
are obliged to pay land revenue, even
if they do not get Rs. 100 from their
holdings; they are not allowed to get
more than Rs. 3,600 income under our
reorganised contemplated scheme,
while on the other hand, the taxable
minimum for the rest of the population
is Rs. 3,600. One might say that land
revenue is a rent, or it is a State sub-
ject, but I would like to submit that
in a Republic no one can call land
revenue as rent. It is a tax. Every
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one living in this country has the same
rights and privileges as anybody else.
The Punjab and Andhra Governments
expressed their desire to exempt land
revenue to the extent of Rs. 5 and
Rs. 10 respectively, but I am told that
the Planning Commission of the Gov-
ernment of India has not allowed them
10 do so. It is really wvery strange
that on the one hand every pie, or
even less, is being taxed while on the
other hand people complain of the
lowering of the minimum taxable
limit. I am sure the country will
have to rationalise the land revenue
system on the income-tax basis at
some stage or other. We «can no
longer depend on the outmoded
aystem of land revenue,

According to the report of the Taxa-
tion Enquiry Commission, the income
from land revenue used to be 89 per
cent. of the total revenues of the
Centre and the States in 17063-84. It
came down to 8'6 per cent. in the year
1853-54. The percentage of the
receipts from land revenue to the total
tax revenues of the erstwhile Part A
States used to be 54'8 per cent. in the
vear 1822, while it has dwindled down
to 26'8 per cent. in the year 1954. I
am sure the Planning Commission can
remove this discrimination in the
principle of taxation of income from
land and other sources if it makes up
its mind to do so. I would urge the
Planning Commission and the Gov-
ernment of India to help the State
and the Central territories to remove
tris discrimination in the principle
of taxation of the agricultural popu-
lation and the rest of the population.

Acharya Kripalani (Sitamarhi): I
am sorry that so far I have been
abgent from the discussion on the
Budget, My absence was unavoidable,
under doctor's instructions. Not
that there is anything the matter with
me, byt I did not know that, as it
often happens in politics, so also it
happeng in medicine that the doctors
themselves become the disease.

I speak at a time when the Budget
has been thoroughly discussed. I will

not, therefore, trouble the House with
figures. I want to point out and to
ask what the main problem before us
is, It is, as I take it, the poverty and
the unemployment of the people.
There are other problems like igno-
rance, disease, low vitality ete., but I
submit that all these flow from the
poverty of the people and their un-
employment. To these, what is the
answer that Government have given?
They have given the answer of the
Plans. And we have today the Second
Five Year Plan. What are its objects?
The objects are increased industriali-
sation and increased agricultural
production.

As soon as the Plan began, there
cropped up many difficulties. I am
not going into the administrative diffi-
culties and the difficulties caused by
expert services, but I will only speak
at present of the financial difficulties
and of how we propose to solve them.

The Prime Minister has said that the
people have to bear extra and heavy
taxation burdens in order to make the
Second Five Year Plan a success. But
I find from the Budget that nowhere
do the taxes touch the Plan. Every
increased taxation is swallowed up
by civil and military administrative
services. And it is not only that, but
even in the revenue budget, there is
a deficit of about Rs. 268 crores. Then,
how do we want to finance the plan?
We are told, by inflation, by foreign
borrowing, by internal borrowing and
by small savings.

Now, let us analyse each of these
propositions. I have followed from the
press the debate on the Budget and 1
find that my esteemed and learned
colleague, Shri Asoka Mehta, opined,
or at least the papers say so that he
did not mind deficit financing, and that
deficit financing exists in every
country in the East and in the West
excepting Switzerland. I am sure
that he is conscious of the fact that
whatever deficit financing exists in
Western countries has its effect
neutralised by increased production.
There is not a country in Europe that



which

war, but has also not got its produc-
tion increased indefinitely. Not only
is there increase of production, but
there is, whether in the East or
the West of Europe, no unemployment
worth the name. The wages of the
people are rising, and their security
and their social services also are
advancing, so that whatever inflation
there is is compensated by these trends
in the economy of Europe.

Can we say the same thing about
our economy that our production is
increasing rapidly, that unemployment
is diminishing and that the wages and
also the social services are propor-
tionately increasing? The deficit finan-
cing here creates a problem. Another
thing which we seem to forget is that
we began our Independence with in-
flation ranging from 400 to 500 per
cent during the war years. Europe
suffered very much on account of the
war. But that suffering was so appa-
rent that anybody could =ee it. But
1 believe that we suffered more by
this 400 to 500 per cent of deficit
financing. And instead of taking
away that burden, we are progres-
sively adding to it, and I believe that
if we go on like that, this deficit
financing would be very injurious to
the economy of the country.

Then, we are very happy that we
are getting some loans from foreign
countries. We naturally and legiti-
mately thank those countries that give
us thesce leans. But loans are a danger-
ous thing, because soon we will have
to pay interest on them and by in-
stalments we will have to pay them
back. The Prime Minister or the
Finance Minister or the combination
of the two has given us figures. These
are that in 1958-59, we will have to
pay an interest of about Rs. 23 crores,
but in 1960 and 1861 these Rs. 23
crores. would be enhanced to Rs. 123
crores. We are told that afterwards
there will be a decline and we have
to pay less and less. If I mistake not,
the Prime Minister said that we would
be able to pay by the excess of steel
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that we produce and the excess of
agricultural produce that we have.

Shri Asoka Mehta has opined that we
will need all the steel that we may be
able to produce; as for agricultural,
produce, it would be a long time be-

fore we can be self-supporting our-
selves, with our increasing population,

which increases at the rate of 50 Iakhs
per year. So, a2 suggestion has been
made by my friend Shri Asoka Mehta

again, that we must meet the interest

charges and also the instalments of

our loans by fresh borrowing. It

seems to me a strange remedy. It

appears to me like the Mundhra deals,

one deal paying for another deal.

As for internal borrowings and
small savings, I am afraid the figures
in the Budget are grossly exaggerat-
ed.

I think there will be a shortfall
of 80 to 100 crores of rupees. I de-
duce this from what has been the
condition of these two resources in
the ‘last year. Small savings would
not be possible because there is
inflation and because also the taxes
have been rigsing. The purchasing
power of the people is low. Though
there is a little respite so far as
foreign exchange is concerned, yet
he would be a brave person who
would be satisfiled with this respite,
because we have yet to spend a good
deal of money, for which we would
need foreign exchange.

Then, how are we to fulfil this Plan
or the core of the Plan or the hard
cor¢ of the Plan? What it Is is yet
unknown. I submit in all humility
that 1 have certain suggestions to
make, and if those suggestions are
seriously considered and given effect
to, we may yet be able to fulfil the
Second Five Year Plan. These sug-
gestions are: First we have to inquire
why there is diminishing production
in our economy. We can say that
production is diminishing from our
best organised industry, the cloth
industry. In the textile industry, not
only is production less, but I hear that
about 22 mills have stopped produc-
tion. I also belleve, subject to cor-
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rection, that even in the public sector,
our industry is not working to the full
capacity of the installed plants. We
are told the Sindri Fertiliser Factory
produces what it wants to produce.
But we have yet to learn the capacity
of that factory. We do not know.
Other sectors of small industry, cot-
tage industry are also facing a crisis.

You will not mind, Sir, if I give my
personal gxperience. In this House, I
am known to be a politician, but I am
in charge of the khadi organisation of
the whole of UP. and Delhi. We
produced through the Gandhi Ashram
khadi worth Rs. 1 crore year before
last. On account of the Ambar Char-
kha, in one year we raised our pro-
duction to khadi worth Rs. 1} crores,
and we are Tfaced with the yarn that
will be coming, and our production
will have to go up to Rs. 2} crores.
But we find the difficulty about mar-
kets. So we can introduce no more
Ambar Charkhas in our organisation.

Something should be done about
these matters. How can it be done
unless the Government, the authori-
ties, sit with those who manage all
these sectors of our economy and find
out what difficulties, central or local,
stand in the way of higher production,
because we are told that higher pro-
duction is the only way towards a
socialist pattern of economy and that
if we have no higher production, we
will be only distributing our poverty,
though I feel that it is better even to
equalise poverty than to have great
wealth and great poverty and misery.

The next step I venture to suggest,
which I have suggested many times in
this House, is that if we want to ful-
fill the Plan and its targets, we have
got to be very careful about our re-
sources and we must exercise the
utmost economy in our administration.
Therefore, I suggest—and I have sug-
gested before—that all superfluous in-
stitutions, organisations and offices
must be forthwith abolished. Not
only that, but I believe that big Com-
mittees that we appoint, that periodi-
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cally meet in the cool climate of Kash-
mir or in the hill stations of northern
or southern India, must be brought to
proper proportions, and they must not
meet in distant places.

1 suggest—this also I have suggest-
ed often in this House but to no pur-
pose—that we must see that there is
honesty in the administration, that our
taxes are paid, that there is no defal-
cation. Unfortunately, even when
there is defalcation, the names of per-
sons who are responsible for it, the
names of such persons or such firms,
are not published. Not only that, but
the defalcators are the first persons
to get the patronage of the Govern-
ment, to get loans, to get capital to
enhance their business.

Shri Surendranath Dwivedy (Ken-
drapara): Shame!

Acharya Kripalani: I also submit
that our administration must not only
be honest, but efficient. We believe,
and I believe, that many of our high
officials are of high integrity. How is
it then that the lower ranks are full
of corruption? If an officer is honest,
it must also be his duty to see that
his subordinates behave honestly.
Otherwise, it is only a very defective
honesty in the Heads. I believe that
it the Heads try to take proper mea-
sures, there will be also honesty in
the lower ranks. Also, they must be
efficient,

It is necessary that our administra-
tors be re-educated. I submit that
they need re-education. They have
not beer educated to the tasks facing
us. They are clever people. They are
intelligent people. But, I submit, they
have not been re-educated to the new
tasks that the Five Year Plan or the
planned economy imposes upon them.
They have got to be re-educated. 1
see that there is no provision for the
re-education of the administrators in
the tasks that lie before them, which
they have to fulfil immediately.
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I would also submit—and thig 15 a
very delicate point to which I have
to refer—we had believed that in a
nom-violent India, the last thing that
the Government would contemplate
would be the enhancement of the mili-
tary budget. But I am sorry to say,
and I think it would distrub the soul
of the Father of the Nation, that in
recent years there has been an increase
of about Rs. 100 crores in the military
budget. Last time, it was Rs. 50
crores more than in the previous year
and then in the Supplementary
Demands there was an increase of
Rs. 14 crores. Again, this time there
has been an increase of Rs. 13 to Rs. 14
crores in the defence budget.

May I msk—why are we increasing
our military establishment? Have we
and designs on any country? I am
sure we have declared from the house-
tops that we have no designs on our
neighbours or on any distant lands.
We have also declared that, disadvan-
tageous and tragic as has been the
division of the country, when both
parts have suffered, when India and
Pakistan have suffered, we have no
intention of even cancelling this parti-
tion by means of arms. We have
declared that we believe in Panch-
sheel. We have declared that we
believe in co-existence. Nobody in the
world believes that we have any
intentions upon any territory of our
neighbours,

Then, who are our enemies? I do
not suppose that many nations on our
borders have any designs on us. For
instance, Ceylon cannot have any
design on us nor can Burrna have,
nor can Nepal have. Now, there are
other big countries that are our neigh-
bours, from where there might be
Hkely danger. But let us see China.
China is a big country and it is mili-
tarised. But with China we have the
relation of fe=ft N yrE Wit
and they have accepted the Panch-
sheel; they have accepted our idea
of peaceful co-existence. The same is
the case with Russia—

wft fgtt wm€ srf—and they have also
accepted Panchsheel. They have also
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acceptedythis peaceful co-existence.
So, we have no fear from them.

Shri M. P. Mishra (Begusarai):
They have also accepted gagsa WLE o

Acharya Kripalani: So, the only
country which is threatening us is
Pakistan. Are we afraid of Pakis-
tan? No, we are not afraid of Pakis-
tan. Whatever revenue of its own
Pakistan may spend on its armaments,
we have no danger. Wherefrom the
danger comes? The danger comes
from the fact that Pakistan gets mili-
tary help from America. But will
America give the line clear to Pakis-
tan to attack India? We have the
example of Egypt. Those who were
engaged in the excursion of Egypt
were better allies of the United States
of America than Pakistan. They were
the French, the English and Israel and
yet the United States of America
opposed that excursion in Egypt I
do not believe that the United States
of America is going to give the line
clear to Pakistan to attack India with
the arms that are provided by the
United States of America. 1 personally
would think that they give their
word for it and I think we should
take their word for it and we should
trust them. I really do not see how
cven America can allow Pakistan to
use its armg against us unless it is
prepared for a third world war. So,
1 see absolutely no danger from any
quarter which should oblige us to in-
crease our armaments.

Then, what are our professions? We
say, the world is suffering from dis-
tress, from fear, from war neurosis,
and what are we doing ourselves here?
We are suffering from those very
complexes which we denounce day in
and day out and we stand before the
world as harbingers of peace. But
what are we doing ourselves? When
I was in Europe recently and when I
talked about Gandhiji and his mes-
sage of non-violence, 1 was asked
‘“What is your country doing? Why
are you increasing your armaments?"
I had no reply to givee I could
have said that this Government does
not represent the people who follow
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Gandhiji, but I did not want to say
that. 1 had no reply to give and we
were accused of hypocrisy, of talking
one thing and doing another thing, of
preaching fearlessness to the world
and also preaching that there should
be even unilateral disarmament, but
what are we doing ourselves? We
preach to the world that there should
be no nuclear tests, no use of
nuclear weapons. But we go on
increasing what are called the ortho-
dox weapons. If anybody suggested
to us that we leave the orthodox
weapons because they are more des-
tructive and take to swords and
arrows, would we listen to such an
advice? How can we then advise the
people who have sharper instruments
of destruction to leave them? How
can we ask Europe not to be afraid
of Russia, when we are afraid of
Pakistan? How can we ask the Russian
people not to be afraid of TUnited
States of America? It is an impossi-
bility and I believe that we are giving
an impression that .we do not mean
business.

I say that today there is a very good
opportunity to talk even to Pakistan.
So long we have talked to the politi-
cians of Pakistan. This time we talk
to the people of Pakistan. Recentlv
what has appeared in a paper shows
that they are themselves feeling the
burden of armaments. They are also
feeling degraded that their country is
being subordinated to the policies of
a foreign country like the U.S.A. They
have begun to write in their papers
and even the most rabid communal
paper, The Dawn, has come out criti-
cicing the present Prime Minister of
Pakistan for his utterances.

1 say that even America is being
disillusioned  because, rightly or
wrongly, they think that the Prime
Minister of Pakistan is indulging in
bluff and he has indulged in bluff once
too often. He said that if he is not
helped by the United States of Americn
in his designs on India, he would
join perhaps the communist bloc. So,
America knows who is the  enemy of
Pakistan or whom Pakistan considers

its enemy; not Bolshevik Russia, but
India, and I do not suppose that Rus-
sia is going to allow them to embark
on that excursion against India.

It is also said that the bone of con-
tention between Pakistan and India is
Kashmir. I submit that if we have to
save Kashmir, we have to rely upom
the people of KXKashmir Have we
tried to help them to get good Gov-
ernment? Have we tried to help the
citizen to have his fundamental and
civil rights guarded? I am sorry the
Prime Minister had not the patience
to listen me out today, but I hope that
what I say will be carried to him, I
do not want him to answer my argu-
ments. He is a seasoned politician and
a debater. He can give argument for
argument and if that will not do, he
can have a joke at my expense and
the Congress Members would laugh
and the argument will be conclusive.

13 hrs.

But, apart from that he will have
the final word.

Mr. Speaker: There may be excep-
tions in the Congress benches.

Acharya Kripalani: After all, Sir,
yvou cannot deny nor the House can
deny that he has the last word.

Shrimati Renuka Ray
Why should he not?

Acharya Kripalani: Therefore, Sir,
I will humbly appeal to him to give
consideration to what I have said.
Let him not brush aside that I am
talking like u visionarv and dreamer.
Thank God, throughout our lives we
have been visionaries and dreamers;
and thank God, that some of . our
dreams at least have been realised;
and, thank God, Sir, that some of us
yet remain dreamers and visionaries,
visionarit's. of a happier India.

Therefore, 1 will appeal to the
Prime Minister to lead the country to
greater unity, to greater enthusiasm,
to greater devotion to constructive
work for the prosperity and happi-
ness of this land. But, I want him

(Malda):
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these things, not in words as he
often dome but in deeds, threugh
Government and through his
, through the Congress to which,
long ago, in happier days, many
us had the honour to belong and
to whose ideals we did not only sub-
seribe then, but I claim that we sub-
scribe even today, because those ideals
were set by the Father of the Nation.
That has also led us in the path of
human brotherhood, of goodwill and
of peace on carth., The fulfilment of
these aims was the proud legacy left
to us by the Father of the Nation
with his indemitable faith in non-
violence and truth.

EE

agg

Sir, the world is weary; il is weary
of war, of war preparations and war
tensions. The world is weary of war
unto death, of maintaining arma-
ments, of nuclear tests and of nuclear
weapons. Il wants an example, an
example of unilateral disarmament.
And, who can give that example but
the land of Gandhiji? And, the world
is looking to that land of Gandhiji to
give this answer. We¢ have to show
to the world that India does not suffer
from suspicion: it does not suffer
from distrust; it does not suffer from
fear or from hate. and we must show
them that we believe in neighbourly
love, in good fellowship and in co-
operation, that we put our faith in
these and not in suspicion, hate and
fear.

This is a historical mission to which
our Prime Minister and his people are
called. This is for them a historical
opportunity. May God give him the
grace as also the strength to fulfil our
expectations and our hopes.

Shri Tyagi (Dehra Dun): Sir,
enough has been said about the
foreign exchange gap in our plans and
also in the Budget. I, therefore, need
not dilate on it. I had no intention
to speak: but, since the Prime Minis-
ter has been plucking every day the
brightest from our benches and draw-
ing them to his side, it has been left
to men prosaic like me just to push
forward whatever we have been think-
ing about.
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Shri Geray (Poona): Until you are
plucked.

Shri Tyagi: Previously, in the
Plan, a gap of Rs. 1,100 crores was
envisaged and now it is said that the
gap in our foreign exchange position
is about Rs. 2,200 crores. So, it has
been doubled already,

Loans are, no doubt., welcome; and
1 am sure they are without strings as
it is said. They are without strings;
but, my fears are that they lay moral
rings aboul us. These loans are bring-
ing about an atmosphere in India
which, I am afraid, may not be quite
congenial to the ideology of our
establishing a socialist pattern of
society in India. These loans have to
be repaid ultimately; and, I think, it
is unfair to go on heaping loans with-
out taking into accouni the situation
in which the other generation will
have to repay them. These have to
be rcpaid only after a few years. And,
I think the Third Plan will have to
suffer the incidence of all loans we
are incurring merrily today and
thanking the creditors.

My request to the Finance Minister
is that he would kindly place on the
Table of the House the plans which
the Planning Commission has made
for the repayment of these loans.
What are the methods and the avenues
through which they will repay the
loans when the demand will come? 1
hope the House will be taken into
confidence, for, in the whole literature
pertaining to the Budge?, there is not
much to explain this.

I think this was also a point, a
constitutional point which was raised
on the floor of this House. Will this
House or might this House permit any
Government to go on incurring loans
without having the consent of this
House, because loans are worse than
expenditure and every pie of expendi-
ture has to be sanctioned by this
House? Loan is expenditure by
mortgaging our future credit. In the
matter of loans, the House must be
consulted. And, since the House has
already approved the Five Year Plans
which envisaged these lomns, I take it
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that the loans have been sanctioned
by this House. But, then, its repay-
ment plans must also be sanctioned by
the House. We must know the
methods by which these loans will bu

repaid.

I think the Planning Commission
has duly considered this position and
will soon place a statement on the
Table of this House. (Interruption,)
Loans are not bad so long as moneys
are invested in productive pursuits.
But, when loans go into consumption
—{for instance, from Rs. 130 to Rs. 140
crores go towards foodgrains—they
are difficult to repay, because food-
grains after being consumed will not
produce anything except manure and
there is nothing to pay back. There-
fore, 1 am afraid that these loans
which go directly into consumption
are a serious matter.

The only way by which loans could
be repaid ultimately is by reducing
imports. Very lately, the Gover_n—
ment has taken a decision to restrict
imports to a great extent. This very
action is proof positive of the fact that
till last year they were sleeping
about it. I want the Governmert to
explain to this House why they: care-
lessly allowed these imports in the
past and why this wisdom did not
dawn upon them then. How is it that
they are trying to lock the stable
when the horse has been stolen
away?

Take, for instance, food, drink and
tobacco. We had imported into India
in 1956-56 to the tune of Rs. 34-42
crores. In 1056-57, it was Rs. 39°04
crores, On cutlery and hardware it
was Rs. 22°57 crores and in the next
it was Rs. 28'43 crores. I do not
ow what these items actually con-
but I am afraid quite a large

THUT

i
gsig
E ¥
!

E

:

14 MARCH 1088 General Discussion 4953

For the purpose of exports, there
is a foreign exchange earner, the
biggest, probably, tea. We earn about
Rs. 140 or Rs. 150 crores every year.
Tea is exported outside. Now, let us
take tea—for discussion. There are
three types: Darjeeling, Upper Assam
and the other common. Darjeeling
tea is superior; Upper Assam is
medium, The common tea is the
ordinary tea. The duty imposed on
all these qualities is at the rate of six
annas per lb. Now, I shall take the
last quality. The cost of production
of common tea is 14 annas per Ib.
The export duty is six annas. The
other transport charges, etc. come to
three annas. In all it comes to Rs. 1-7-0
per lb. in India. If it is sent to UK.,
the freight charge, etc., comes to an-
other seven annas. In U.K. market our
tea costs Rs. 1-14-0 per 1b. The FEast
African tea is selling in competition
at Rs. 1-6-0. Our common tea suffers
by a high price to the tune of eight
annas per lb. Whether we get any
revenues or not in India, we must
export tea outside. So, I hope the
Government will look into it and see
in what manner the cost of tea could
be reduced so that it can compete
fairly in the foreign markets, Other-
wise, we stand to lose Rs. 149 crores
of our foreign exchange every year.

Then, let us take jute. It earns
foreign exchange to the tune of Rs. 126
crores. Immediately after partition,
we were faced with a shortage of raw
jute and our mills were closing down.
Willynilly, our Food and Agriculture
Ministry agreed to divert some of the
flelds which used to grow rice towards
jute because that was a very impor-
tant foreign exchange earner. Now
India is practically self-sufficient in
raw jute. I am told that 55 lakhs of
bales are produced which includes
Mista and Bimla qualities. There are
seven lakh bales of cuttings and there
are some other sources in Bengal
which yield 4 lakhs or so bales. 8o, it
is about 68 lakhs bales. That is the
total average yield every year. 2
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surplus the producer is having only

12 or 14 per maund as the price
af jute. If it continues the cultivation
af jute will stop and we shall again
be faced with the problem not only
of foreign exchange but also of un-
employment. In Japan this very type

jute was not allowed to be exported
to Japan? These are important matters
—which the Ministers are required
to look into. They are answerable to
Parliament. We should be told as to
why this loss has been incurred. They
bave confessed it on the floor of this
House that raw jute was in surplus.
Why was it not allowed to be ex-
ported? There must be some price
fixed for the producer.

Then there is another commodity—
sugar. Unfortunately, the cost of
sugar in India is £53 per ton whereas
in foreign countries it is £37'8. How
can we sell our sugar outside? It is
impossible, These are the various
avenues by which we can repay the
foreign loans.

Enough has been said about cotton
fabrics. A socialist State, a welfare
State must express itself in giving
additional employment to people. It
is only then that people can be
enthused into action; their enthusiasm
can be whipped up. What is the test
of the socialist pattern and the wel-
fare State?

Today, it is not 22 but 26 textile
mills that stand closed. What is this
Budget? It must give an indication
of the soclal activities in the economic
fleld. It must be a true replica or
reflection of society. We must take
lessons from this Budget and the
previous Budgets. How is it that 26
mills have been closed down during
this short period? We export Rs. 80
or Rs. 81 crores worth of textiles to
foreign countries. These mills are
closed. 40,000 men have gone out of
employment. It is not an ordinary
problem. It is not a matter over
which anybody can gloat or be proud
about. What have they done? I want
the Treasury Benches to explain as
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to what specific action they have
taken to tackle this problem.

13-18 hrs.
[Mr, Dzrpurv-SrEAKER in the Chair]

Not only that. 80 other mills have
reduced their shifts.

They were having two or three
shifts. I am told that there are other
reasons too but that is for the Govern-
ment to enquire. Even if the owner
closes down the mill, the responasibili-
ty lies on the shoulders of the Gov-
ernment to see that the mill is duly
worked. The incidence of duty has
told adversely on some mills in Kan-
pur. Bombay has always been very
lucky. I hope now our Minister who
has taken over Commerce and Indus-
try will kindly look into it as he is
very near Kanpur

The Minister of Transport and Com-
munications (Shri Lal Bahadur Shas-
tri): I have not yet taken over.

Shri Tyagl: It is for him to see vhat
his predecessor did in the past.

Shri Lal Bahadur Shastri: The
predecessor is still there. I have not
taken over.

Shri Tyagi: Anyway, what happen-
ed is this. I am talking of the
Finance Minister. I am sorry that
the Finance Minister in his last Bud-
get imposed an excise duty on cloth.
The rate of duty was distributed as
follows, The additional duty on
superfine cloth which sells at Rs, 2
to Rs. 5 a yard was four annas or six
annas per yard. On the coarse type
of cloth which sells at about eight
annas a yard, the duty was 2-1|2
annas. It is based on yardage and
not on price. Duty on superfine cloth,
calculated on price basis as on coarse
cloth, should not be four annas but
Rs. 1-8-0. The incidence of this duty
has not fallen uniformly on the cost
price of cloth with the result that
coarse cloth producing mills are clos-
ing down. That is one argument.
There may be other reasons too but it
is for the Government to look into
them.
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Sir, by imposing this duty the Gov-
ernment have increased their income
from Rs. 18 crores to Rs. 80 crores.
While there is an addition of Rs. 62
crores, I am afraid the loss on income-
tax will be many times more than
these Rs. 62 crores if it is calculated,
1 have had a chance of peeping into
these taxation measures and the orga-
nisation dealing with taxation, and 1
say that the closure of these mills will
caus¢ a great loss of income-tax to
the Government. So, in fact, by one
hand we have tried to realise these
duties whereas with the other we
have lost hy way of income-tax.

There are many other matters but I
do not want to dilate in detail on
them. There is one important point
and that is about wastage. Ewvery
time any patriot speaks here he talks
about stopping wastages and econo-
mising expenditure.

An Hon. Member: But nobody does
it.

Bhri Tyagi: It is not as Llhough
nobody does il. 1 remember in the
Defence Ministry an economy to the
tune of Rs. 15°72 crores was effected
out of which Rs. 7-84 crores was
recurring expenditure. 1 hope my
friend Sardar Surjit Singh Majithia is
pursuing the policy which he had then
undertaken. But, further savings
have to be effected. My friend knows
it that last time on ship demurrage
alone—about which I wanted to get
the exact figures, but it was not pos-
sible for the Treasury Benches to give
the figures perhaps on the pretence
that it was not in public interest—I
learn that the Ministry of Iron and
Steel itself has paid about Rs. 50
‘lakhs to foreign shipping firms,

The Deputy Minister of Agriculture
(8hri M. V. Krishnappa): Suez crisis.

. Shri Tyagl: It may be Suez crisis
or something else. Suez crisis alone
was not responsible for it. They
diverted their ships to Visaithapatnam

Port which was not fit ic take delivery
of heavy steel. That is also a reason.
Why did they not think beforehand?
My friend says it was due to the Suez
crisis. His Ministry—the Food and
Agriculture Ministry—has, perhaps,
paid another Rs. 50 lakhs on the same
account, and another Rs, 30 lakhs or
so has been paid by all and sundry.
So, in fact, last year about Rs. 150
lakhs have been paid simply on
demurrage. 1 think that is a matter
which requires a little enquiry,
hecause it is the hard carned money
of the people. It is for the Gowvern-
ment to see how this was allowed to
happen.

Shrl Lal Bahadur Shastri: May 1
just make one observation, Sir? It
is true that the Government had to
pay heavy demurrage, especially on
the steel equipment, but it is not
quite correct to say that Visakha-
patnam Port is not suited for that pur-
pose, The fact of the matter is that
Bhilai steel plant is localed at a place
from where Visakhapatnam is the
nearest port, and for the Railways it
is the most convenient port for carry-
ing the steel equipment to the Bhilai
plant area. So there was no alterna-
tive except to unload these equip-
ments at the Visakhapatnam Port.

There was one difficulty, I must
admit it. We have got a limited
number of berths. We cannot in-
crease the number of berths im-
mediately. We are developing that
port, but it was not possible to take
all the load that was coming at that
port especially when there was a
bunching of ships because of the Suez
Canal problem.

So, whereas I agree with Shri Tyagi
that the Government had to pay a
heavy demurrage and the highest
payment has been made for the steel
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it was not possible to divert the ships.
With great dificulty they agreed to
dvert two ships to Bombay but that
also did not materialise

Therefore, firstly, it was not possi-
ble to divert the ships. Visakhapnat-
nam Port is all right, but it has to be
developed in future and it will take
a few years to develop it and have
new berths. This demurrage had,
therefore, to be paid; there was no
other alternative. It is true--and the
Food and Agriculture Ministry have
made a request—that in future when-
ever we enter into an agreement only
one port should never be mentioned,
there should be more than one port
mentioned so that in case a wparticular
port is not able to take a ship it can
be diverted to other ports,

Shri Tyagi: I am very glad that my
friend has explained the position.
But last time there were talks about
lack of unloading equipments also;
perhaps the Labour Ministry also
eame in where they did not allow
any mechanical unloading.

Shri Lal Bahadur Shastri: It is for
the shipping companies 1t provide
the equipments which are used for
the purpose of unloading. The Russian
ghips which brought the equipments
did not have these. We were not res-
ponsible for that and, therefore, we
compelled them to provide those
equipments.

Mr. Deputy-Speaker: Interruptions
are also counted in the speech.

Shri Tyagi: But this ruling shouid
not be given retrospective effect. -

There are many such instances. It
is not for me to give all the instances.
There is one more point on which I
would like to have some light thrown.
It is not for my friend Shri Shastri
to comment on it. I understand that
in the Iron and Steel Ministry there
was one gentleman, Shri R. N. Dutt,
who was the Additional Iron and
Steel Controller. He wont on issuing
unauthorised realeases; of oourse,
that matter has now gone into courts,
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The allegations made are—I am read-
ing:

“Shri Dutt issued «d hec -
releases after the Controller had
specifically prohibited them.
Though ad hoc releases were
made to many parties...."”

the chief amongst them was one Mrs.
Manasseh, a good lady, an merican
lady. She had control over three
firms: Manasseh & Company, Sopher
Meer and Company, and Tilly Trading
Company. This ladv was sclling steel
and iron, I do not know what else.
She was given extra permits without
authority, and permits wore issued
when the Controller had banned such
permits. This lady then went on dis-
tributing iron and “steel without
observing the rules and regulations of
the West Bengal Govermment. She
went on giving them in the free mar-
ket. She is now being prosecuted,
and this Additional Iron and Steel
Controller who was borrowed from
the Tata Iron and Steel Company
has now gone back to his own parent
firm. But this thing went on like
that and steel worth severa! lakhs was
so distributed. Such sort of things
are going on. I am grateful and thank-
ful to Sardar Swaran Singh because
he has taken steps to prosecute and
bring these people to book.

Mr. Deputy-Speaker: The hon.
Member should conelude now,

Shri Tyagi: I am afraid, Sir,..

Mr. Doputy-Speaker: Both of us
are afraid but the time goes on.

Shri Tyagi: Now, Sir, about internal
finance enough has been za.d, but it
is a sad affair to note thar last year
the total aof all the borrowings made
by the Centre and the State Govern-
ments came only to Rs, TT crores.
This year they expect Rs. 175 crores.
The Centre expects that, I am sur-
prised at it. The Governmont owes
us an explanation as te what type of
fillip it is going to give, as to what
are the methods and how this ea-
pectation is to be realised.
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[(Shri Tyagi]

I shall cut short now and only
narrate my points. There is the food
front. The people are talking about
it It is always said that the Com-
munity Development projects are to
help the food front. But it is not
possible to have better foodgrains and
larger quantities of foocdgrains from
the villages only because somebody,
howsoever important he wmuay be,
delivers a lecture. The people are
not charmed by lectures. They love
you and they see you, but it is not
because you have given a lecture to
them that they will produce more, In
the economic fleld, everything goes
by competition. If agriculture is more
paying, they will enter the agricul-
tural field. If agriculture as a profes-
sion becomes less paying, there is
some other profession nearby where
they can earn more profits, they will
leave agriculture and go elsewhere.
So, one must see it from the economic
point of view. There are economic
conditions; there are pulls, economic
pulls, which should be examined.

Has anybody cared to know as to
whether the wage-earner in the field
is well and contented? It is primarily
the wage-earner; it is not always the
farmer or the cultivator alone on
whose labour the additional foodgrains
depend. Of course there mre many
other things, but the real thing 1s
manual labour.

The total population in India
which is engaged in the villages is
29 crores. Out of this, 25 crores are
engaged in agriculture. At least 20
per cent of them are wage-earners,
agricultural labourers. Has anybody
cared to give them any incentive to
work more? The question is, pre-
viously, in the past, a village used to
be one unit and the wage-earner did
not get any wages in cash. He had a
sort of a proportion from out of the
produce, and therefore, he was inte-
rested, on the basis of a co-operative
society, to produce more, because the
more he produces the more wages he
gets.

The same is the case in Russia and
in the eastern countries. I saw them

14 MARCH 1988  General Discussion g'aéo

personally and made thorough enquir-
ies. There, incentive is given to the
wage-earner, apart from everything
else, to improve their working condi-
tions. Here we forget that, and we
have not decided any policy about
giving incentive to the worker, nor
have we been able to fix the minimum
cost or price of foodgrains. Do yau
expect that because they are patniots,
they must produce more foodgrains?
That is something which I cannot
understand. So 1 say that no detinite
action has so far been taken by the
Government, as a practical uchon, to
induce additional production of food-
grains.

In this connection, reference may
be made to the Community Projects.
I have before me Studies in Co-ope=-
rative Farming. I shall read only
two or three passages from that pub-
lication. Every day the Prime Minis-
ter talks about the Community Pro-
ject organisation and he thinks per=-
haps that this organisation will deli-
ver the goods. But see the condition
of the project organisations. The
Enquiry Committee went into the
Naya Akola Co-operative Farming
Society, and their comment is:

“The village lies in Block III of
Amravati-Morsi-Daryapur Com-
munity Project. It is the Head-
quarter of Gram Sevak. Most of
the members and even the offi-
cers of the Co-operative Depart-
ment say that the society did not
receive any special help, techni-
cal or otherwise, from the Com-
munity Project.”

One of the questions in the referen-
dum was as to whether the farm
received any help from the co-ope-
rative soclety. The answer was no.

Take next the Vihad collective
farm. Here, they say:

“The colony is situated in Mul
Community Project Block of
Chanda distriet but no special
advantage is derived by the
colony. The Block authorities
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seem to have taken little intevest

Then in Orissa, there is one Sulia
joint farming co-operative society.
It is said as follows:

“The society is located in a
community development block.
The Co-operative Extension Offi-
cer of the block has helped in the
organisation of the society. So
far no aid or assistance has been
rendered by the block for its fur-
ther development”.

In West Bengal, there is another
society called Soddya Co-operative
Farming Society. The report in regard
to this society says:

‘““The officials of the society,
however, opined that they did not
get adequate technical advice
from the Community Develop-
ment Project. They were of the
view that the demonstrations car-
ried out by the Community Pro-
ject on the farm of the society
were not very helpful and the
collection of seeds of paddy for
distribution was done in a care-
less manner. The office-bearers
feel that there should be proper
co-ordination between the autho-
rities of the co-operative farming
societies and those of the Com-
munity Development Project and
the Agriculture Department”.

There are many such projects.
There is one in Mysore under the
Community Project and NES Blocks.
It is called the Vallabhapara Co-ope-
rative Farming Society. There, “no
specific assistance has been rendered
to this society by the NES so far”

Thh!swhatihecmtym-
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tural targets will be difficult to
achieve.

Shri Thimmaiah (Kolar—Reserved—
Sch. Castes): I rise to welcome the
budget. I say that this is a normal
budget, having no extraordinary
taxation proposals except the gift tax.
The budget is prepared against the
background of the second Five Year
Plan. The second Plan is an ambi-
tious one, and 1t requires a lot of
resources, both internal and external
assistance. In order to ensure the
success of the Plan, we are trying to
tap the resources in our country. One
of the methods we adopt is to get the
required finances for ensuring the
success of the Plan through the taxa-
tion proposals.

Last year we levied the ‘personal’
taxes suggested by Prof. Kaldor.
Those taxes were expected to bring
a large sum of money to the exche-
quer. But after the completion of
one year, we understand that the
expected amounts were not realised
from those taxes and they were far
below the expectations. This, I
understand, is due to the evasion of
taxes and also, to some extent, to the
lack of enthusiasm on the part of
Government itself to collect the taxes.

The evasion of taxes should be done
away with by some means or other.
The Government should find out sohe
means to see that the tax-payer does
not evade the taxes. The procedure
to collect the taxes and the regula-
tions and rules should be simplified.
In addition to these penal measures,
it is our duty also to create social
consciousness among the people and
the tax-payers, and also to restore
confldence among them. I hope the
Government will see that some means
are adopted to tap the resources of
the hidden wealth among the big peo-
ple.

When we levied taxes Iast year
there were certain sections of the peo-
ple who opposed them and even today
they are trying to see that such taxes
are opposed. One of the reasons
shown by these people is that these
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taxes never create any incentive for
gaving and that there will be no
enthusiasmm on the part of the capi-
ialists to invest money on certain
industries or any other undertakings.
1 say that in a poor country like India
we have to derive incentive by seeing
the poor conditions of the people and
the miserable conditions of the vil-
lages in our country. No doubt, this
cannot be a material incentive; but
this will give some incentive to the
people. We moved a resolution in
this Parliamen! sometime back that
there should be a ceiling limit on the
income of the people. Bul we did
not approve of it, because we felt
that it is not the time for us to fix a
ceiling on income for the business
people and the capitalists in our
country. It is not only the rich who
are paying the tax today. The area
of taxation is so wide thal we have
Jevied taxes even on articles of mass
consumption, so that even an ordi-
nary man might contribute ‘his mite
to the exchequer and the funds of the
Government for the needs of the
development works and the success
of the Plan.

I next come to the small savings.
In the last budget we expected cer-
tain amounts to be realised through
small savings. But, unfortunately, it
has fallen short and we have collect-
ed only Rs. 44 crores, out of Rs. 100
crores. This definitely shows lack of
enthusiasm on the part of persons
who are entrusted with the campaign
of small savings. People who are
working in the NES and community
project blocks can enthuse the people
and see that the small savings are
collectad up to our expectations. Some
of the members expressed the fear that
the target fixed in regard to small
savings this year may not be realised,
in view of the small collections last
year. But I am of the optimistic
view that we can collect more than
what we expected, if we properly
approach the people and the officials
work with enthusiasm. If we have
the right kind of machinery in the
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community project areas, we can suc-
conduct the small savings
campaign, and the expected amount
can be realised. I hope that Govern-
ment will give due consideration to
this matter. .

Then 1 come to the food problem.
Though ten years have passed after
independence, we have not been able
to produce sufficient food for the
reguirements of our people. We are
stated to be an agricultural country.
Besides, we mainly depend on agri-
culture. Then, how is it that for ten
years we have not been able to pro-
duce sufficient gquantity of foodgrains
required by the people? So, there is
something wrong somewhere, and the
Government does not seem to have
found it.

For instance, we have abolished
Zamindari, landlordism and similar
evils. Still, there are large areas of
land which are not cultivated. There
are lands belonging to the absentee
landiords which are not brought
under cultivation. And the Govern-
ment does not care to see that they
are brought under cultivation. We
promised our people, the agricultural
labour, in the last elections, as also
in the previous elections, that the
land reforms would be introduced
completely in this country. Ten
years have passed, and still we have
not introduced land reforms fully in
all States.

Of course, some States are coming
forward with land reforms. But they
are met with greater opposition from
certain sections of the people, who are
preventing or delaying the introduc-
tion of land reforms in the Stites.
Land is a vital thing in thiz country.
The possession of a piece of land will
give a person some status in this
country. Therefore, so long as you do
not settle these landless labourers, the
teeming agricultural labourers who
produce food in this country, on some
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land, you would not get the required
quantity of food production in the
country. Till then you cannot enthuse
the agricultural labourer to produce
mere food.

Today the agricultural labour is at
the mercy of the landholders or land-
owners. He .does not get proper
wagee for his work. He works from
morn to night. He gets some quan-
tity of foodgrains for his work.
There is no protection for him. There
is no union of agricultural labour, as
unions for the industrial labour. The
agricultural labour is not at all pro-
tected by law, except by the Mini-~
mum Wages Act. That also has been
introduced only in some States; not
all States. Therefore, the agricul-
tural labour is not enthused to pro-
duce more. :

Now-a-days we see a lot of agri-
cultural labour coming to the cities
and trying to get jobs in the fac-
tories. They say that they have no
enthusiasm to work in the villages,
that the amount that they get in the
villages is not sufficient and that the
indystrial labour is hupdred times
better and secure than the agricul-
tural labour. Government should take
note of this. They should introduce
land reforms, as early as possible, in
all the States and see that as many
landless labour are settled on the land
as possible. Why should they hesi-
tate?

Today a legislation is being dis-
cussed in the Mysore Assembly, scek-
ing to fix a ceiling on land. There
is a great deal of opposition to that
legislation. Why? Their argument
ijs: when you do not fix a ceiling on
personal income, why should you put
a ceiling on land. In reply I say that
Jand is created by God whereas
income is created by man. There-
fore, every man who can till the soil
has a right over the land and has a
share in the land. I do not mean to
say that the land should be distri-
buted arbitrarily. 1 only say that
having regard to the production of
food, having regard to the evils of
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{fragmentation and sub-division of
land, you should distribute land to
the common man and the agricul-
turists.

Then I come to the problem of
unemployment of the rural masses.
Today we are spending a lot of money
on cottage industries. We are spend-
ing a lot of money on the institutions
which impart general education. But
I say that unless there is a net-work
of cottage industries you can never
arrest the unemployment among the
rural masses. Today we spend a lot
of money on the educational institu-
tions for imparting general education.
We require a lot of technicians. We
want to popularise the handicrafts.
Therefore, I submit that we should
have more industrial training schools
in the rural parts. Along with cot-
tage industry centres, there must be
training schools also. Unless you
create an opportunity for the peopie to
earn something, you cannot solve the
problem of unemployment among the
rural masses. I submit that Govern-
ment should pay more attention to
arrest unemployment among the rural
masses than among the educated
unemployed. -

Then I come to the Community
Projects and NES blocks. People
entrusted with this work are doing
very good work. I have no complaint
against them. But I do not treat the
officials working there in the same
way as [ treat other officials. I take
them more as non-officials than as
officials. He should feel one with the
masses. He should think that he is
a servant of the people of the areas
in which he works. I have not seen
that. He must identify himself with
the masses. That feeling of identi-
fication with the rural folk. T have not
seen that. The same pomp and offi-
cialdom is visible on the part of offi-
cers who are in charge of the Com-
munity Projects and NES blocks.
I think, the spirit of service, the senge
of duty and the feeling of one among
the masses must be developed among
the village level workers and the offi-
cerz engaged in the work of the NES
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gar ? & e frer fF e 9wx
W w ux § aa ad fawdr
fewr fod gfmfede & @ o9 =
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afgdior ¥ |7t wEET e R Y
wreraw § & 9Te, R P WK &R
et o ¥am &
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sft qwewm gewren : wWifE 3O
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wC T W, T g WA O WY
o ey ¥ 1 wefad feaer o
ater & oo we wfh g g §

XEITHY  wgh a% &Y % 9" §
W R wrEw d@ FQ@ S
T | FL A & fog awrg wiiw
HTHETEF HES FqT FCA ®T FRATET
AT wIER | W AHTC IARD TR
¥ ford w39 frar g @Y g8 ot
geft, Wi o g gAwa 6, &t
wgr ¥ Ty feeat avra, g9
& JEwr ag & WA FHIT )

Mr. Deputy-Speaker: Shri Arumu-
gham,

Raja Mahendra Pratap (Mathura):
There is the third promise. Day
before yesterday, you promised.
Yesterday, you promised. Today, the
Speaker promised that after Two, 1
will be called.

Mr. Deputy-Speaker: Shri Arumu-
gham.

Shri 8. R. Arumugham (Namak-
kal—Reserved—Sch. Castes): The
presentation of this year’s Budget has
been unique in several ways. After
the successful completion of the first
Five Year Plan, we have entered the
third year of the Second Plan. As
the economic review points out, we
have made remarkable progress in
industry and agriculture.

Mr. Deputy-Speaker: The hon.
Member will be heard more atten-

tively if he remains erect.

Shri 8. R. Arumugham: The Bud-
get is also unique in not having prac-
tically any new taxes except the one
on the richer section of the popula-
tion. The common man and the mid-
dle classes have every reason fo be
satisfled that the country is well on
the road of progress towards the
socialistic pattern of society.

' Many people have expressed their
sense of disappointment at not hav-
ing relief in taxation. While thelr
criticism is right, I desire to point
out that these sections who can afford
should continue to bear the brunt of
the taxation till the teeming millions
of India are improved in their status.
With the rising cost in prices, the
poorer people cannot stand any more
direct taxation on them, but I feel that
some minor adjustments could have
bugenmadeinceruinitem-othn-
n.

Tobacco has been the subject of
very heavy excise duties, especially
after the Centre toock over the levy.
The inferior variety of tobacco has
been subject to very heavy taxation,
so much so that the cultivators des-
troyed the crops on the fleld because
to harvest them and then market the
same after paying the taxation will
result in heavy losses. This act of
destruction was resorted to by agri-
culturists in Madras State last year,
and you can understand their plight.

Excise duties must have some rela-
tion to the ruling prices of the com-
modity in the market. This inferior
tobacco is consumed mainly by wil-
lages along with pan. The growing
of tobacco had another advantage to
the farmer. It acted as a fertiliser
and the next crop was a great suec-
cess. Now, because of the high inci-
dence of excise duties, the agricul-
turists lose both ways. Therefore, I
appeal to the Government to enquire
into the matter fully and then revise
the duties on inferior tobacco in
accordance with the market prices of
the same and thus save the poor
agriculturists.

Next to the agriculturists, the
handloom weavers constitute the big-

gest artisans in Madras State. Thanks
to the steps taken by the Government
of India and particularly the fhen
Commerce and Industry Minister,
Shri T. T. Krishnamachari, the hand-
loom industry has been saved and
stabilised. The various schemes such
as marketing, export promotion and
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housing colonies have done immense
good to the handloom weavers, but at
present there is a great slump in the
market. Handloom goods worth
several crores are held in stock by
the various weavers’ co-operative
societies, and there has been a drop
in the volume of employment and
wages. Some quick action is neces-
sary to avert a crisis or a catastrophe.

The glut in the sale of handioom
goods is due to the fact that the rebate
has ben reduced from nine to six
naye paise. This has been done so
suddenly that the industry had no
time to adjust itself to the new policy.
The Madras Government, the legis-
lature and all sections of the poeple
have protested against this reduction.
Therefore, 1 request the Government to
announce an increase in the rebate to
at least ten naye paise for warding
off this crisis. In April-May the
stocks will move as the agriculturists
will have money in their pockets.
The matter is very urgent, and I
request swift action by the Govern-
ment.

Coming to the question of irrigation
and power, we are all happy that
India has made stupendous progress
in this direction in the past years.
The First Plan rightly laid emphasis
on great projects like the Bhakra-
Nangal, Damodar Valley, Tunga-
bhadra, Lower Bhavani etc.,, which are
of importance to the entire nation.
Both the Plans have also made good
provision for smaller schemes which
are important for the economy of the
particular district or State. I think
now it is time to think of power and
irrigation projects which are impor-
tant for regions or zones comprising
two or more States.

‘There are various rivers in the
South which run through more than
one State, or have more water than
required for them. The Parambi-
kulam project and the Keeriar pro-
ject are some of the items which, if
executed, will prove beneficial both
tc Madras and Kerala. Similarly,

td
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there are several power schemes
which will benefit Mysore, Madras
and Kerala. Then there is the sur-
plus water in the mighty rivers of
Godavari and Krishna which now
goes to waste.

The Planning Commission must
immediately take up these schemes
which are of zonal importance and
then execute them by the Central
Government. The present Inter-State
River Utllisation Act involves cum-
bersome procedure and undue delay.
Much of the red-tapism and negotia-
tions can be avoided if zonal planning
boards are set up for execution of
these projects. I am sure that with
the helping hand of the neighbouring
States of Kerala and Andhra, Madras
will have the benefits of these schemes
very Soon.

Lastly, I desire to submit one thing
for the consideration of the Home
Ministry. The Constitution and the
Government have provided for the
reservation of seats for Harijans in
the matter of recruitment to the
services. While the Central Govern-
ment has guaranteed this reservation
in all categories of services including
Class IV employees, it is a matter of
great regret that many States have
this reservation only up to the first
three categories. There is no reserva-
tion of seats for Harijans in the
Class IV services. The reason alleg-
ed is that these Class IV employees
are often required for domestic and
personal service of the officers and
Harijans will b~ unacceptable to
them. This is really a sorry state
of affairs, and this subtle evasion
of the anti-untouchability Act
should not be tolerated. Therefore, I
request the Home Ministry to imme-
diately take the necessary steps for
the implementation by the State
Governments and local bodies of this
right guaranteed by the Constitution
The House will be grateful if the
Home Minister can inform this House
at a later stage of the steps taken by
him and the results achieved In thi
direction.
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Mr. Deputy-Speaker: The hon. Mem-

ber will continue en Monday. We shall
now take up non-official business.



COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

SIXTEENTH REPORT

Sardar A. S. Saigal (Janjgir): I beg
to move:

“That this House agrees with
the Sixteenth Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 11th March, 1958.".

Mr. Deputy-Speaker: The question
is:

“That this House agrees with
the Sixteenth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 11th March, 1958.".

The motion was adopted.

RESOLUTION RE EXTENSION OF
PERIOD OF RESERVATION OF
SEATS IN LEGISLATURES FOR

SCHEDULED CASTES AND
SCHEDULED TRIBES

=t Dwey qome (SRg-Ea
~wagiaa aifewr onfeai):  Sarsww
"EYET, ¥ d¥eT 9w *ar g fa gw '
Froag g g fa ware s Afaam &
oA 7@ & fau fagm  we=a
gt =gy, arfe dfaam # wq<ae
23  Wenta HAg A faera—gei
] wqgfaa wnfoal ok wqgfae
gy anfagt & fay gvafras sqET
® o FY wAfH T AT W7 agr A
ST
. JASTR WPRAT : WTAAT HIET
Q7 T WA | Ty JEA A qX
a1 g Ta WK N § WA 569§
s % ag ¥ 97 awqC W Y,
afew 9fF @ azamw & zafag
¥ qge T % qarfea®  GEAT §
qar sgar gt ooy fagw W 9@
or ot §, @ arew v § g
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@ A 67 § #9 a%i &, arfw faar
TqIET A SATRT {+a §19 96, AT &Y
gl Erm |

Q% wire e qF faee
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z fgaz @A & #r§ g G &
T w1 9 fae @ aT, ar aga
Q1% FEL FARATT AT GHT | |
% gz & Wt Fa—am faqe-d a4,
T Srw e o

sft go ®Wo WIS (FrFTA-
Wa-—wggfea arfagt): s free
#&r %7 fau s@ 1 gawr 9ysr faea
srigT |
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% fag = faae § AR fagid |
o @, 7@ fag qag fae @ @ &

=t wanw fag o (fedramam):
wwa frar & 7

Fareae wgaw - 3 uE 8 e
Shri Naushir Bharucha (East
Khandesh): Why not extend the time?

Shri B. K. Gaikwad (Nasik): The
rvesolution is wvery important, and,
therefore, the time may please be
extended. If Members want to express
their views, they should be allowed to

speak.

Shri Thimmaiah (Kolar—Reserved-
Sch. Castes): We may extend the time
up to 6 P.M.

Mr. Deputy-Speaker: The difficulty
is that hon. Members do not take up
the question when there is the oppor-
tunity for them. When I was putting
the motion before the House and it
was being voted upon by the House
nobody stood up ana said that the time
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allotted was too small. Now, immae-
diately after one minute when the
~ House has voted on it and given its
approval, they say that more time
should be given, Would the House
like to alter its decision one minute
after it has taken that decision?

Shrl Tangamanl (Madurai): 2 hours
and 20 minutes were fixed so as to
enable the second resolution also to
be moved. So, if more than 2 hours
and 29 minutes are given to this reso-
lution, then the second resclution will
be elbowed out.

Mr. Deputy-Speaker: Yes, certainly.
That was the real reason for allotting
this much time. But if there was a
demand for more time, and hon.
Members thought that time should be
extended, then in that case, when I
put the motion to vote, they should
have raised that; when I put the
motion, I looked round, but nobody
stood up to say that. What could I
have done in that case?

it faggee grow & faqg  dwaw
® gaew & d@faaer § 9 79 w9 Ay
wafy et 7f 3, Se% "ur §F %
ardw | oW wrwr WYX I9 wafw & agr
fag o | W gw ga F L 154
arfearefy, fram =@ aw * fag
dfea A gfawd er g 3wt WA
Fag 8 g2 @& ) TEHT HTY

Reservation of Seats

Mgt e F wrr ¢ fe dw
# v % gureT Wt frard fre aft
af d W d §§ A, W@
agdl & ag Arqe & | wrEET FORTY
sHofal & i ag gvvgm Y fady
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ot gform sl aoerdr Ay
#& sy i gfee @ T omar §
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T wywF anfa & § o % a9 @w ag
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T A @I I g AgT AT,
? ago wivs fg? g & W o7
FEL AW & TUAT AT A aga wiww
wraEar § | /T ¥@ & gwa a6,
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wewor fad go &, @ ol ww v fag
aTE F A & €& a1 o HT A wraw
T8 X ana § fr g xq 2w 7 Wiy
W WY W7 §RT 0

IITSA AP, ¥ AR § A
s wrgar g fe @ fagdr g€ w19 &1
wTH! HEQT H F @R WA F ey qgrEr
@ F wF 1 I T Gl &
AT §, °TH 9 @A ® fag W
& S v s * fag
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i frak &1 e g ¥ o Ay doAT
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I forerelt §, ag [ I A Ay
T g ST a & aff &/«
arefY § W Y 9wr qyferer o el
a<g & 7Id &, 3w WY Ry 9 A=y
q aff foar smar §, N A=wfoar o
fag foodk st @, § 31 aff &
Iy 1 WIAREN FHHN
WE AT A W AR TE
qEEs R mwar &
L i

S SEITT #Y v g I9A AR ag
gurw  fear & fs o s g s
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T |

Ol ® 99§ WGAT S0 9
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Mr. Deputy-Speaker:
moved:

“This House is of opinion that
Government should introduce
legislation to amend the Constitu-
tion so that the period of reserva-
tion of seats in the Lok Sabha
and the State Legislatures provid-
ed for Scheduled Castes and Sche-
duled Tribes under article 334 is
extended to a further period of
ten years”.

Now, may I have an idea as to how
many Members wish to participate in
the discussion? —I find that about
40 Members wish to speak. Hon.
Members would themselves realise
that even with a time-limit of 7
minutes, we cannot accommodate so
many Members.

Shri Manaen (Darjeeling): May 1
submit that the allocation of time
may be on a State basis?

Mr. Dﬂﬂt’-ﬂm
objection to that

Resolution

1 have

States -:wu:d

in Legislatures for
Scheduled Castes and
Scheduled Tribes

be represented. But still eothers
would feel that they should also be
allowed time. I would see that all
States are represented, but them I
have to make a choice. How can
everybody speak? Hon. Members
will appreciate my difficulty. I they
can decide among themselves and

form groups, that certainly would
make my task easier,
. Shri Yadav (Barabanki): Parties

should also be taken into conszidera-
tion.

Mr. Deputy-Speaker: Parties also
would be taken into consideration.

There are two amendments tabled.
Shri B. K. Galkwad: I want to
move amendment No. 1.

Mr. Deputy-Speaker: That iz out
of order.

Shri Vajpayee (Balrampur):
to move:
“That in the Resolution,—for
the words ‘ten years' the words
‘five years only’' be substituted”.

Mr. Deputy-Speaker: The amend-
ment is before the House. Shri
Kodiyan. The time-limit is 7 minutes.

Shri Kodiyan (Quilon—Reserved—
Sch. Castes): The question before the
House is whether the period of the
right of reservation conferred upon
the Scheduled Castes and Scheduled
Tribes under article 334 of the Con-
stitution should be extended or not.
To answer this qustion, we have to
examine the circumstances that led to
e inclusion of this particular article
in the Constitution, and see whether
the conditions of the Scheduled Castes
and Scheduled Tribes at the time of
the framing of the Constitution have
now changed for the better so as to
do away with this special right of
reservation of seats for them in the
State legislatures and in Parliament.

When we go into the question as to
what has taken place during the Ilast
six or seven years, we can see that
certainly a considerable asmount has

I beg
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been spent for the upliftment of these
Scheduled Castes and Scheduied
Tribes. But the real question is
whether this ameliorative work in
various welfare schemes has enabled
the Scheduled Castes and - Scheduled
Tribes to stand on their owm legs as
equals to other citizens of the coun-
try. One need not argue much to
show that the conditions have not
improved much. The Report of the
Commissioner for Scheduled Castes
and Scheduled Tribes is an eloquent
testimony to show how far the condi-
tions have improved. They are still
very backward and very deplorable.
The progress made so far in this con-
nection has not been one which
everybody expected when various
measures were introduced.

At the time this particular article,
334, was discussed in the Constituent
Assembly in 1949, several Members
felt that the time limit fixed for the
reservation of seats in Parliament and
in the State legislatures was not
enocugh. Some of them even moved
amendments, But ultimately the
Constituent Assembly decided the time
limit to be 10 years. If we examine
the objective conditions and realities
of life today in our country, we can
find that the Scheduled Castes and
Scheduled Tribes have not come to the
level of other citizens of the country.
If this reservation is to be withdrawn,
they cannot get themselves elected to
the wvarious legislatures as well as to
Parliament.

Take, for example, the case of
various Upper Houses in the States
and.also ‘the Rajya Sabha here where
elections are taking place now-—as
ordinarily in the case of the Legisla-
tive Assemblies and the Lok Sabha—
where there is no reservation of seats.
The representation of Scheduled
Castes and Scheduled Tribes in the
Rajya Sabha and also in the Upper
Houses In States is hardly one
per cent—perhaps in the Rajya

14 MARCH 1068 Extension of Period of 5036
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Sabha it may come to three per cent.
Therefore, I am strongly in favour of
extending the period of reservation by
a further 10 or 156 years. I do not
think that within those 10 or IS years,
everything will be set right and these
people can stand on their own legs
and contest elections freely to send
their representatives to the wvarious
legislatures.

Therefore, 1 request Government to
consider very seriously the extension
of the time-limit of this reservation
and accept the Resolution.
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Shri B. K. Galkwad: Mr. Deputy-
8peaker, Sir, of course I have no
time at my disposal and so I will be
wvery brief.

I know that the position of the
8Scheduled Caste people in this coun-
try was worse, and even today, it is
worse. That much I admit. The
guestion now before us and the coun-
try is how that can be improved,

I would bring to the notice of this
hon. House that in the very beginn-
ing no representation was given to
the Scheduled Caste people. They
were sent by nomination to the Legis-
latures, the local boards and so on.
But, when persons from India were
salled to England as members of the
Round Table Conference, at that time
when the question was discussed, it
was Dr. Ambedkar who fought and
fought and got the reservation, this
representation for the Scheduled
Caste people. But, it is a long long

\
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history and I do not want to repeat
it. He demanded that the Scheduled
Caste people should get due repre-
sentation and, accordingly, the Com-
munal Award was given by the late
Prime Minister for England, Ramsay
MacDonlad. Due to communal
Award, there was separate electorate
given. As soon as it was heard by
Mahatma Gandhi, he started a big
fast. He went on fast in Yerrawada
prison.

Of course, 1 do not want to repeat
the whole history. There was the
Poona Pact. In the Poona Pact, joint
electorate was accepted. The late
Dr. Baba Saheb Ambedkar was
opposing this because we were fight-
ing to safeguard the interests of the
downtrodden Scheduled Caste people.
Against whom are we going to safe-
guard our interests? We are not
going to safeguard our interests from
the Britishers or from the Muslims
who had gone to Pakistan or from
anybody else. We are going to safe-
guard our interests from the caste
Hindus whom we call our brothers...

An Hon. Member: There
Pakistan then.

Shri B. K. Galkwad: We want to
safeguard our interests from the Caste
Hindus of this country. And, now,
what does the joint electorate say?
It says that we will be elected with
the help of the Caste Hindu votes
and Scheduled Caste wvotes. You
will find that a well known leader
and drafter of the Constitution, one
who faught for the cause of the Sche-
duled Castes and who was a real
representative of the Scheduled
Castes, tried his level best and con-
tested two or three elections but
was defeated. Why?

Pandit K. C. Sharma (Hapur):
And Churchill was defeated in Eng-
land.

Shri B. K. Galkward: He was
dfeated only because he was fighting
the right cause of the Scheduled
Caste people. That was why the

was no



Caste Hindus would not wote in his

favour: That is well known. I do
riot want to ... (Interruptions)
_Mr. Deputy-Speaker: The hon.

Member has got only 7 minutes and
he should not be disturbed.

‘BShri B. K. Gaikwad: So, these are
the things. The question before us
is this. There are reservations. But,
"always we have to exprest our views
according to the views of our voters.
Our voters are, in a large majority,
Caste Hindus. We are not in a
position to represent our real cause,
the cause of Scheduled Castes. In
this House there are about 80 repre-
sentatives of the Schedueld Castes.
Do you mean to say that they have
no grievances, no disabilities? Sup-
posing we put our grievances before
the House, naturally, next time peo-
ple will not elect us. That is the
fear in the mind of all the people.

I just want to say at this stage
very frankly one thing and it is this.
The Scheduled Castes Federation, of
which the late Dr. Baba Saheb
Ambedkar was the President, is a
oarty of the Scheduled Castes alone
and none clse. You will find no
otl.er party in India repre<enting the
Scheduled Castes. I know there are
represeniative who are from Congress

and from other parties. But, to
fight the cause of the Scheduled
Castes only, ther¢ was only one
party and that was the Scheduled

Castes Federation of which Dr.
Ambedkar was the President. As
President of the Federation he passed
a resolution. I will just read it out.
It was passed in a meeting of the
working committee held at Bombay
on the 21st August, 1855, uider the
chairmanship of Dr. Ambedkar. It
said:

“This meeting of the Working
Committee is of opinion that the
provigion for the reservation of
-pemts for the Scheduled Castes

*in--the Parllament, in' the State
. -Assemblies, in ‘Municipalities and
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District and L.ocal Boards be done
away with immediately, even
before the next elections.”

‘That was the resolution passed by
the Scheduled Castes Federation. I
say that the late Dr, Baba Saheb
Ambedkar and his party are the only
representatives of Scheduled Castes
in India: We passed this resolution
and expressed our view as to what
we think about these things. That is
because no real representatives are
elected. There is a proverb in Marathi
which says:—

Milimit sawa bhagya
dhal dhalit vaidyavya bare.

The meanning of this proverb is, it
is better to be a widow than to be-
come the wife of an important person.

pesha

I will say that it was the position
nere.  We are now prepared to stand
on our own legs and fight for all
these things instead of running
ochind other organisations. It is
nothing but political slavery. As

soon as you take away the reservas

tions, all our friends, whether in the
Congress or other parties, will under-
stand their responsibilities and will
join hands together and realise what
things they have to do. As long as
reservations arc there, every party
is after them, and because the Sche-’
duled Caste Federation was of Sche-
duled Caste people and nonc else, we
were defeated. As the hon. friend
who preceded me has said, our popu-~
lation is so much. We are not
demanding more. We are demand-
ing on the population basis. I do
agree. But this community is divid-
ed in so many other groups only
because every Party is after we peo-
ple. Without doing anything, they
think they get this representation.
When the impression is corrected, we
will all be united for a common cause
and we will get what is our due
share. With these words, I oppose
this Resolution. i

Shri M. R, Krishna (Karimnunn-—-
Reserved—Sch. Castes): Sir, before

.
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1 commence my speech, I would like
to make a request. Just az we
appeal to the Government through
the Resolution to extend the reserva-
tion, I would like you to extend the
time for my speech.

Mr. Deputy-Speaker: It would not
be possible because the Members of
the Scheduled Castes have decided on
that and so I cannot change it.

Shri M. R. Erishna: Sir, 1 stood
up to speak not in the interest of the
Scheduled Castes. 1 am speaking in
the interest of the caste Hindus and
in the interest of the other non-
Scheduled Castes in the country.
When I say this, I think it is not
necessary for me to elaborate my
speech in the seven minutes' time.
But the speech which has been deliv-
ered by my friend, Shri Gaekwad,
will clearly prove what the different
political parties are aiming at while
they are agitating for the withdrawal
of this concession given to the Sche-
duled Castes. If you want me to
narrate the whole story as to how this
reservation came into being, there
was the communal award which has
been described and then the Poona
Pact. Everything flowed from that.
Well and good.

My friend Shri Kodiyan has des-
cribed that in places like the Rajya
Sabha or the upper houses in the
State legislatures, there is no reserva-
tion. We find that there is not even
one per cent representation of the
Scheduled Castes. If the reserva-
tion is withdrawn, I think that only
six persons who are elected to this
House on a separate issue would be
there and they came from Bombay
on the Samyuktha Maharashtra
issue . . .(Interruptions.)

Some Hon. Members: No, No.

Shri Tangamani: What about Mr.
Keodiyan?

Shri Vajpayee: What about Shri
Sivaraj?
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Shri M. R. Krishna: Only six per-
sons will be decorating this House as
representatives of the Scheduled
Castes and not the other eighty
Members who are representing the
Scheduled Castes of The country who
would not be here but for the reserva-
tion. I think I have made it quite
clear.

The Scheduled Castes Commis-
sioner brings out a report giving the
progress that has been made in the
country by the various State Govern-
ments. That should give an indica-
tion to the Government to either con-
tinue the reservation or withdraw it.
The other day, the Home Minister
said in the other House, that in 1862,
the Government would consider whe-
ther the extension should be granted
or not. Today the Home Minister is
replacing the great leaders like the
Father of the Nation and Thakkar
Baba. We the Scheduled Castes
have great faith in him. We trust
what he says. He will definitely do
that.

My simple question is this. In the
condition in which the Scheduled
Castes are today, does the Govern-
ment feel that they have reached that
stage where it would like to dispence
with the reservation in 1962, It is
not a long way of. Are we going to
do everything that we have not done
all these eleven years in the coming
four years? I doubt very much.

When the framers of the Constitu-
tion fixed this ten years' time, they
had a certain speed in their minds.
They thought that within ten years
in the independent India, people
would realise their responsibility and
would know how to treat their bre-
thren. So, they thought that in
ten years’ time this social advance-
ment in education, economy and other
things which Gandhiji had been
preaching would be achieved. So,
they feit that this reservation could
be dispensed with in ten years’ time.
But st the same time, the Chatrman
of the Drafting Committee has mid



" ong word, e has guoted perhaps
Abraham Lincoln. “Small minds and
big empires go ill togeher.”

Shri C. K. Bhattacharya (West
Dinajpur): It was Edmund Burke.

Shri M. R. Krishna: Somebody said
it; I am not concerned with who
=aid it.

Mr. Deputy-Speaker: Whoever it
is, it is Shri M. R. Krishna now and
he should be content to hear.

Shri M. E. Krishna: Even the
framers of our Constitution were not
certain that within ten years, they
would be able to root out all the
evils, The Scheduled Castes have
been suffering from ages. If people
like Vivekananda, . Ramakrishan
Paramahansa and Gandhiji could not
do it, if anybody thinks that it could
be done in ten years’ time or that
all the disabilities that these people
are suffering from could be eradicat-
ed within ten years, it is something
‘which we cannot certainly believe,

1 can understand if withyin these three
«or four years the Government brings
up another plan and says that it
is going to advance these people or
that certain schemes are being draft-
ed for the welfare of the Scheduled
Caste people and that these are the
means that it is going to employ and
if the House is convinced about it.
“We will be able to understand that
‘there is some truth in what is said
and that some interest is being shown
‘to their welfare, But in the absence
of such a thing, we cannot simply
think that in 1862 all the problems
that are being faced by the Scheduled
Castes will be solved.

There are a lot of things which I
‘will have to dbring to the notice of
this House. What could have been
«done in the field of education for
these people in ten years? A boy
<could have gone to the matriculation
standard from the primary class,
Beyond this, I 8o not think that big
engineers or scienlists are

|
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Every day we put questions and no
department could convince this House
by saying that they have reached a
125 per cent quota. At this rate, I
do not think that we will be able to
reach the target even after these ten
Years.

If at all any concession is shown
er given to the Scheduled Castes, I
want the Government to extend those
concessions honourably. It should
not be made to appear that the Sche-~
duled Castes are just beggars or that
somebody is going to give them some-
thing for begging. Everything that
is to be given to them should be hon-
ourably given to them. Not only
in this House, but even in the coun-
try, they have been suffering for
ages. Muslims have been having
reservation for sixty years. The
Christians have been enjoying reser~
vation right from 1935. The Sche-
duled Castes had only ten years and
within these ten years we could mnot
benefit the First and Second Plans
properly and the results of the
First and Second Plans will be deriv~
ed only in the Third Plan. The Gov=
ernment should be considerate
enough to give them some of these
benefits. So, I fully support this
Resolution and I hope the Govern.
ment will definitely accept it.

it wreps wiwfine  (siETO-Tiae
waafaa sifoui) : Sorsver sga, @
T T &Y FIF Wqor I T W X 4T
T wraroy gor forad Foorder r fadnw
fear aqv, forckw & oY Wi &Y
ot Y & Iwwr faOw fwar war 1w
2« s g foorgma w iy o7
=afier} grer € oy § 0 e gl &
FIC WA & ®TT weST §T & | NHWT
fadre w0t v X ff W ¢ oy av oY
g f av ok fewr ¥ ag e Y §
fe g anrw & sey W & e
Frgramd
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[« m=ew awt

oy Ay § fe fow awa el

Zqqz ndeaeh § FrarderT 2% ¥ Ty
Huai g1 oAy ar 37 T A
wREGT #Y g Ty 97 5 gz A gg ad
AT § T WA ) G A AL TG
arar spATER {7, faa® wEmar W
W W F1 fqdiq & 3 § FeE-
ZoEw QEERAC K AT L A0 AT
I F WTIE ATAA T @TE 1 TEA
6ET 90 :

“1 personally was prepared to
press for a larger time, because I
do feel that so far as the Sche-
duled Castes are concerned, they

are not treated on the same foot-
ing as the other minorities.”

Shri B. K. Gaikwad: Read the
Resolution which was passed under
his presidentship in the year 1955; that

is the recent one.
it arogew a|fve - T WA 42
g feerar wmAT § 5 o Amowd
fadiq &7 7@ & FEIT I T AT ¥
qr | 4% WM §F WIGE( JATHT (£
TIRTT /EX A 5T AT F AT T2 W10
q7:

“If at the end of ten years, the
Scheduled Castes find that their
position has not improved or that
they want further extension of
this period, it will not be beyond
their capacity or their intelligence
to invent new ways of getting the
same protection which they uare
promised here.”

TTHET ATEH A NT HET A & AT |
T 30N gAY F A T §F TE wFAT
wrgar 1 gW & aufaw aiewi 7 €1 14
fifcar wragoTwER &1 v HrAAC
tExe ®t it W wT oF yary
OG- 81 W TR 916 95 SOy a7
Fere ¥ g dfed o= @ (wfeew (4,

uunmuu mamu m
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1Y AR §, g W e @7 (% e

B #Y g £ TN g z;.‘ Tt
& 5 3 wod 3y ¥ g1 FC gAY TATA,
® 9T TOAT § ®H §A AT | T
T AN T TG AT AT ATEACE ) TEIA
FET 4T : :

*“l recognise, however, that the
Scheduled Castes and Scheduled. -
Tribes are not today in a position.
to stand on their own legs and
to occupy such a position as would
enable them to hold their own
against other sections of the com-
munity.”

g QAT AT FIA O oaT4qd
WY gy fafaeze My & o w5 T
f ag N wamr & 3@ maA
feoga & a1 wwiz & wre =«
ATz § | IAR FEA FT WAAT TIAT
frarfe gra g@ENAT T 234
AT ST & SHA 48 ®27 71 7 ¥ 9z
ST W3z gr9d & ag famw fadt A% vz
37 faat a1 ag fowvqaa vzm 1 7
g A+ & f& az ir‘tan?'a\'Tﬁmfmfﬁr
® gaT ar 1+ ¥ ATIEY 4A1 A7 e F
& FEequd viasY 7 Y vnfat{(r-r
7 o i W A f g e T
AT TTT 97 T4 Ta0 41 ¢

“The point is that the expiration-
of ten years from the commence-
ment of the Constitution and the-
expiration of the Life of the House

of the People or of the States.
Assemblies may not coincide. It.

may be that for various reasons

the second election is held in the-
ninth. year of the passing of the..
Constitution. Then there would
. remain only one year for the com-.
pletion of ten years but there-
. would be an unexpired ‘period of .
four years for the Legislature to
» expire. What-is ambiguous is that;,
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on the expiration of ten years
the duration of the Assemblies
might not have expired.”

9 9% ¥ TE ¥AT IH ANt w7
gay fagifor v & arx & ow fafay
& afdfeafs faator g g s @
frws wrTgl 9T 97 FT WIT JU AT E,
aft 27 at 7T WA & arx e
FIE WO §, A1 AN FE¥ ¥ AT
2 grm ? w7 fee g §GT AT
FEdos & & W9 & a1 Ia9 97
Tt wrEar Wi fe gER qaE v
qEi 7 oY wrf fafe qfcfenfa fagfor
a &, gafan ag srifqaqa e war ar
T 7w Fart g & Fa9 39 grfywT
T 7T 757 afZ WA EH T/ (0 FT
Fga 7 fF g & A7 ' w9 @7
o W7 feT a1 A ™ FefggaT w1
MR 2 FIA T A0 IS1GT 99, aF T8
g g, TAT g F 75 | & | avead
# =Y =@ Aui # uz fagdoe aare
@ & 1w A § T s weysa w
gfeamt &1 grmr gF Av gE ad 3
A A WA IEA § | T 97 gfeai
@ gfz s T, & @y qvan f fad-
@ &1 fifigT q@A By T grAeEear
C |

F Tx I AT HE FT T WIAT H@Y
ArA F=ar | e et ° 59
gx sy 3afeqa &, St 99 7 frusrar
#r wraar fio s WY &
IT &1 AR FAv fgg wwrr ¥
AT T, 9N KT QAT AL
# g9 W fagg ® wETW B0
HT WA AT qATAT ARAE | H
wgy v fE & @@ o wegwl
fragaiz A wreww W fmiw ST
gy ¥, W wegwit Wi wrRve gat
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frgel § §9 WY WrEET WY g Wl
g %uaw wuAr drefag W ww ¥
fag, ¥qor wAwdlt ¥ gy oW
W gt gEd N9 T A v &
fog gar T W & | 9% AT ¥ weqw
& AT A & fAw @ qF9T Y
fada & wraar & =7 & fou 3¢
fradar w1 Afgryyg g & fag
FETAT WG AT & |

%7 oEAY & WY § g WeaTH 7
HAAIA FIATF |

Shri B. C. Mullick (Kendrapara—
Reserved—Sch. Castes): Mr. Deputy-
Speaker, Sir, I rise to offer my whole-
hearted support to the resolution
moved by my hon. colleague Shri Deen
Bandhu Parmar. There are several
reasons for my supporting the resolu-
tion.

When article 334 was passed by the
framers of the Constitution of India
it was supposed that by having this
reservation Government would be
able to mitigate the series of miseries
from which the Scheduled Castes and
Scheduled Tribes people have suffered
for centuries. It was also the purpose
of that article to bring them to a posi-
tion where they can stand on their
own legs, and also to remove handi-
caps such as educational, economic,
social and political from which they
were suffering.

But, may I ask the Government
whether they can say that they have
brought these poor people to such a
position? The answer will certainly
be in the negative. In this connection
I would like to refer to the speech
delivered by Pandit G. B. Pant in
Rajya Sabha where he said:

“l recognise, however, that the
Scheduled Castes are today not in
a position to stand on their own
legs and to occupy such a position
as would enable them to hold their
own against other sections of the
community.”



[Shri B. C. Mullick]
He also said:

“Similarly, the Scheduled Tribes
also hold a very weak position.”

Therefore, it is clear that the purpose
of article 334 has not been fulfilled.
That is one of the reasons why I sup-
port this resolution.

The Government have spent Rs. 39
crores in the First Five Year Plan
and a sum of Rs. 91 crores has been
allotted in the Second Five Year Plan
for the uplift of Harijans and Adi-
vasis. Even though two years of the
Second Plan have elapsed, where is
the progress? It is found from the
Report of the Commissioner for Sche-
duled Castes and Scheduled Tribes
that the progress achieved in this
direction is very poor. This is due to
lack of co-ordination among the
various departments, especially the
State Governments do not take much
interest to implement the suggestions.
It shows that they have not fulfilled
the purpose guaranteed by the Con-
.stitution.

It will be a great injustice to these
8 crores of people who are still down-
trodden, suppressed, oppressed and
depressed in every corner of India, if
you take away the reservation after
the dissolution of the existing House.
In Rajya Sabha, Sir, as there is no
reservation there is no representative
of the Scheduled Castes from the
Orissa State in that House. That is
why 1 stress the need for
providing reservation in the TUpper
House and the Legislative Councils.

As far as the services are concern-
ed, it iz said that due to non-avail-
bility of suitable candidates from
Scheduled Castes and Scheduled
Tribes the reserved quota is not filled
up. This is one of the aspects
where the Constitutional guarantee
has not fulfilled its purpose. More-
over, as & representative of the
Scheduled Castes, I request the
Government to implement the gua-
rantees gives in the Constitution,
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Some Members in the Rajva Sabha,
in the course of the discussion, said

" that instead of reservation, there may

be nomination. But this will create
a great trouble. The nominated per-
son will not see to the real grievances
of the people of this community.
One's responsibility to one's constitu-
ency will not be there, and evils
such as nepotism, corruption, etc, will
persist. So, the extension by ten
years will not lead to any separatism.
It would rather pave the way to pro-
vide political education to the Sche-
duled Castes and Scheduled Tribes.
They will then be able to stand on
their own legs and not depend omnx.
others.

The Commissioner for Scheduled
Castes and Scheduled Tribes has said
as follows at page 10 of the report
for 1958.57,—68th Report:

“In some quarters, it is felt
that this reservation may result
in the maintaining of and even
perpetuating the existing distine-
tions on the basis of caste. This
is not true. This gainful discri-
mination is to be tolerated so that
equality may ultimately thrive.”
So, the demand for an extension of

the prescribed period is a legitimate
demand. Recently, it was demanded
in the Conference of State Ministers
also, which was held in the Central
Hall of Parliament House. Every-
where, such a demand has been
made. This demand was emphasis-
ed at the conference of Depressed
Class held at Gwalior.

Therefore, it is up to the Govern-
ment to see their way to extend the
period up to the two Plan periods.

Mr. Deputy-Speaker: Shri Ayya-
kannu.

Some Hom. Members rose—

Mr. Deputy-Speaker: I am cniﬁn-g
one Member from each State.

Shri Ayyakammua (Nagspattinam—
Reserved—Sch. Castes): Mr. Deputy-



Speaker, Sir, I feel it a painful duty
to support this resolution at a time
when our nation really wants to do
sway with casteism which is a fatal
disease that saps the vitality of our
nation, Of course, we know that
casteism is a symbole of ignorance,
feelings of heard, malice, errors and
superstitions, and all that. It is a
veritable symbol of all these things.
Yet, if anybody wants to perpetuate
this caste system, whether in the
name of politics or in some other
form, he does a disgraceful thing.

However, we should not be afraid
of saying what we feel about it. It
is ail right to say this: for a leper to
say that he is suffering from leprosy
is not a sin, but, if the leper dies that
is neither good for the country,
society or the individual concerned.
So also, so long as this monstrous
disease exists in our country, we
should expect that the big section
should give use some protection so as
to see that the other sections come
up.

Coming to the real point, our Con-
stitution permits ten years as the
prescribed period for the reservation
of seats for the Scheduled Castes
and Scheduled Tribes. It is hoped
that within that period, this commu-
nity can come up. But I should like
to pose this question to the House:
how far this community has come up
at the present time. In the economic
field, particularly, their progress is
zero. Nothing has been done. They
have not given any protection so far
as Lthe economic field is concerned.

More important than this—JIt is
painful for me to say it—there is not
even a single transport permit-holder
in this country from the Scheduled
Castes. There is not even one per-
mit-holder in regard to export and
import from this community. It is
not because these people are incap-
able of undertaking such tasks. 1
can give the House an example, and
I should be excused if I make a per-
sonsl reference. The father-in-law
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of our revered leader, Shri Shiva Raj,
a Member of this House,—Shri
Madura Pillai—has been a very rich
man in Burma. There are so many
examples. An engineer from this
community has gone out of this coun-
try, and such people are doing very
good business. They are earning
very good amounts and they become
very rich. But unfortunately we
cannot shine in this unfortunate coun-
try as businessmen.

Therefore, unless these people come
on a par with others, there is no use
of speaking about the abolition of
this or that. Some may be under
the false impression that after the
abolition of this reservation, these
people will rally round one banner
and they will work. I say with all
the emphasis at my command that it
is a false notion. As long as these
people are under the grip of others,
you cannot expect any help from
others. This subjection is not going
to last.

With all humility, I should like to
tell our hon. friends in the Qpposition
these facts. It has been said that to
a certain extent, people from this
community have come up in the edu-
cational line, but yet there are some
difficulties. It was pointed out yes-
terday in this House that the UPSC
is not doing justice, or any other
recruiting body is not doing justice to
this community. What after all, is
intelligence? Intelligence is only a
capacify to understand certain things.
How do they acquire it? How could
you expect a farmer’s son to be
equivalent to a son of a district
judge or a son of a high court judge
or a son of Minister or a son of a
leader? It is totally impossible. It
is a question of the circumstances.

If you are very sincere about it
let the House ask the Government to
pick up the children of the Harijan
community and put them in very good
society; give them all facilities. 1
say they will certainly beat ali the
other communities. After all, intel.
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ligence is not the monopoly of any
community.

Again, when Gandhiji was there,
he was doing something about it—the
removal of untouchability. After
Gandhiji, there is a lull. It is pain-
ful to see that our leaders have
entirely forgotton about it. After all,
we do not worry whether they touch
us or not, but at least they should

consider us as men. Even that
recognition wc cannot get.
So, I appeal to my hon. f{friends,

irrespective of party politics, to start
a movement, similarly to the Bhoodan
Yagna, to promote our cause, similar-
ly movement may be started with
a dynamie¢ porsonality so that we can
drive out this evil.

I should like to know how many of
my hon. friends, even though they
may work with the largest zeal in
the villages, remove ' untouchability
really? How many of my hon.
friends have these untouchables as
their servants in their Houses? How
many of my hon. friends in this
House who talk of socialism, who
talk “there i uno caste and cther
things,” mingle and get married or
do something like that among this
community? They have done very
little in that direction. Merely talk-
ing is one thing and doing is entirely
different.

The time has come when something
was done about it. People may say
“For forms of Government, let fools
contest”. But that has become a
theory, for the unfortunate people,
because when man is renllv fighting
for his very existence. he cannot talk
about democracy. He cannot talk
about! individuality or liberty. So, I
appeal to the Government to realise
that unless some sincere steps are
taken towards the improvement of
the economic condition of these Sche-
duled Castes and Scheduled Tribes,
there will be a revolution; there will
be chaos and confusion in this coun-
try.

Reservation of Seats
in Legisiatures for
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Scheduled Tribe:

Further, there is no use in just giv-
ing this reservation of seats and sit-
ting quite. For example, the Com-
missioner for Scheduel Castes and
Scheduled Tribes has given so many
recommendations for every State. 1
take one of them for example. For
instance, there should be one member
of the Public Service Commission in
every State, chosen from the Sche-
duled Castes and Scheduled Tribes.
But how many States today have got
it? I do not think any State has done
it. I hope the hon. Minister in the
Ministry of Home Affairs will take
this guestion seriously into considera-
tion and see that at least some five or
six States will give due representation
if not all the States,

Mr. Deputy-Speaker: 1 will give
opportunities to members from all
the States

Shri Ignace Beck (Lohardaga—
Reserved—Sch. Tribes): We are now
considering the question of reserva-
tion of seats in the Legislatures being
cxtended for a further period of ten
years. For every question there are
two sides. To this question also, there
are two sides.

Now, the arguments advanced from
both sides scem to me to be very
plausible and valid. I would submit
that this question of reserva-
tion has to be looked into from a
proper perspective. 1 will just give
one example, the instance of a child,
a human being just coming into this
world. There are certain people. who
say “throw it in the water and it will
learn to swim”. Is it reasonable, I ask
the House. When a small baby is
thrown into the water, will it swim.
There is, naturally, a time for every-
thing. A baby requires to be tended.
There are certain times when the
whole family, mother, father, brothers
and sisters in the whole family, will
look after the baby. A time comes
wheh the child does not care or ask
for any protection. Nobody cares
where he has gone or where he has



been losl. After some time, he comes
iback safely and everyone is happy.

The position of the Scheduled
WLastes and Scheduled Tribes is also
more or less similar. This resolution
has been brought forward, requesting
extension of protection to Members
for some more time. This is just like
the instance of a child. They feel that
they are in such a state in the society
as the child is in the family. Now,
just like the child, we also require
protectiom Can we say: we need not
take care of the child, it will take
«care of itself? No. We have to look
after it until such time as it can look
after its own affairs. We are also in
the same position. We are the child-
ren of society. We must also be pro-
tected until such time as we can
stand on our own legs. We are not
asking for perpetual reservation or
protection or anything like that.

We are trying to get out of this
bondage. Just like 8 child cannot
Eget away from his father, mother and
brothers and sisters until he is quite
.grown up, similarly, we, who are the
children of society, cannot be out-
side the care of society until we can
stand on our legs. That is the object
of this resolution.

It is true that there are two sides
of the picture. It is said that these
sections of 'the community need not
be protected. Now, as regards the
matter of time, it is provided in the
Lonstitution that it will be ten years.
It is immaterial whether it is ten or
twelve years. But I do not know
whether it can be solved within that
period. This is a problem that has
existed for centuries. For ages past
it has been existing in this country.
Tt has been there for thousands of
years. So, it will take some time to
counteract or come over the difficulty.

So, the matter of time does not

matter very much now. If this problem
can be scolved in one or two,

years,
well and good. But ¥ it 1s prolonged
—it would seem that is the most pro-
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bable thing—the matter of tims does
not matter very much. But the prop-
lem remains that in the state in whigh
those sections of the people find them-~
selves in the Indian society they need
protection. Whether we like it or not,
that protection has to be given. If
the Government is serious, if the for-
ward people are serious, I think it is
not a difficult gquestion.

I feel somewhat surprised that
when the gquestion of protection for
the people belonging to the Schedul-
ed Castes and Scheduled Tribes comes
up, certain sections of the people
seem annoyed. 1 would request my
friends, the advanced people, to be
more sincere and take the gquestion
in the correct perspective, not in the
sense that we are fighting each other.
That is not the question. We are
not fighting against each other. We
have not created that kind of feeling.
We request the House to consider
this question very seriously for the
sake of India, for the sake of human-
ity, in that spirit. I would not like
to say much. 1 think this is the

fundamental thing which the House
has to consider.

Shri Bahadur Singh (Ludhiana—
Reserved—Sch. Castes): I will not
take much time. I will give one ins-
tance oniy, =2a far as this matter is
concerned. I am strongly in favour of
extending the period, if not for more
than ten years, at least for ten years.
According to the Constitution, as we
all know, reservation has been given
for the Scheduled Castes and Sche-

duled Tribes in the Parliament and
in other local bodies.

As far as Upper Houses are con-
cerned, Legislative Couneils and the
Rajya Sabha, there is no reservation.
If you look into the figures, you will
find that very poor representation has
been given to the Scheduled Castes in
the Rajya Sabha. As far as the State
Legislative Councils are concerned, I
shall take up only the case of the
Punjab Legislative Council. The
Punjab Legislative Council was creat-
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ed in 1952, The strength of the
Legislative Council was 40. There was
not even a single member of the
8cheduled Castes out of the 40 mem-
bers. After some time the Governor
had to nominate one man when he
found that great injustice has been
done to the Scheduled Castes. When
PEPSU was merged with Punjab, the
strength was raised to 53; but the
number of members from the Sche-
duled Castes did not rise; it remain-
ed the same.

Now we can easily understand the
differences between reservation and
non-reservation. Those members who
said that if there is no reservationm,
then people from the Scheduled Cast-
es will be able to come to the State
Legislatures and Parliament are very
much mistaken. I would humbly ask
them whether they have been elected
on the reserved seats or on the gene-
ral seats.

Shri B. K Galkwad: I have not
been elected from a reserved seat.

Shri Bahadur Singh: Let those
members who have been elected for
the reserved seats vacate their seats
and contest for the general seats and
see whether they can come to the
House or not.

Mr. Deputy-Speaker: There should
not be any discussion between hon.
Members privately.

Shri Bahadur Singh: In the latest
report on Scheduled Castes and Sche-
duled Tribes it is stated that they
have not progressed up to the mark,
at least to that mark where we can
think that the Scheduled Castes can
stand on their own legs in all walks
of life with other brethren. They are
still in need of protection. Still, we
cannot stand on our own legs. There
is certainly a need for some persons
being there for that task. That we
can do only if we have got reservation.

With these two points I strongly
. stand for the reservation and request
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that, if not for more, reservation must
be extended at least for ten years.

ot wew waner (AT feely
wygfen afeat) @ Sunaw wgam,
AT o4 € Ay qTET< gy oY Qygew
FTECH I FEgeegnRsy & fog svw-aar
WX forerer woeet 7 foadas & wafe
®Y Lo AF ¥ fog WIC aFR & forg Hwey
segw frar mar &, & 9w daeT 7 gAda
wa § WX & guwan § e a¢ agA-wy
FEFT JORTGT FHGT FqAT | °

A oF AT T 0 e amEAR

oft wwer waTwT - A=Y &, 2w &,
W Tg § HTEAT AT AT G 9 | Faer
I9 AT S TR ATANT §TET 7 ¥
wery & fady fear € 1 o9 & wiafomr
FTREFDT T AN aw as DT E,
I qT 7 TAFT AT fear g

WGt AF Lo FTA FT wFAy § AV
fe o 284s ¥ &% | o a% ¥
fifas @, 590 #977 & W= gq 3%
2w & for wa aw fooaet sofa g€ &
# Fwar g f5 gurt e @ qGuedfy
GraTe & W I AW qverrat F
T ¥ wegror & g ot 1 ofemi
ax & 7k § | fooelt ofer g av ==
¢ ¥¥ 1 7€ § Iu%T afx gw fgaw
s w3 RF 5 srdwfer e ¥ wfr
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o< gW fgama o %< 3@ oY 9 Fq fi
ghom e sfew anfa & &t # fag
g fer aga &% § W W 48
g Lo wd & QU woAT & Y ¥ Tfw
wX sanEr g afg s R
weqre & fag At g € 1wy fewre
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IO e § oY T wd F g fers
¥ dfe @ v § 1w A
o fis 1ex e ¥ I ¥ fip ag Fgaaw
qE g & 1§ o F frrr s e §
q% afw qre frandt e AT S
T T ¥ AT g w@w §, A
qre v & W I v g Faew
frod oo Y ) W alds ¥ WK
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wTAT WY | 288 F ww A ST
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W A gfrsaafoey o foad §
W wa feaa § wa feai Sy fa &
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A witE g ST T ey W
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AT R |

wgi % g% srAThae WX A gE
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a¥ ag wgdl ®Y e wT A A wew
& I afem waen § @@ @ § WX gfF
o aw wifga gea afedT Tl &
qraT & ¥NfAg W@ A SEE g
ferggelt AT WA JqEeAT T T |

WW‘“W,MW%W
AT HT SERT g W AT A A E
X war oY qrr T F wRT § oY 2w
. ot wag & & 1 ¥ wwv § e feeelt §
o ot o wier w9 gurgE ah
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Mr. Depaty-Speaker: T now call
Shri Manasen from West Bengal.

Mysore will be called next.

Shri Manaen: Mr. Deputy-Speaker,
Sir, the Resolution that is before the
House is of paramount importance and
I think this opportunity must be fully
availed of to review the entire aspect -
of welfare and well-being of the Sche-
duled Castes and Scheduled Tribes.

What was the main idea and the
main purpose that was uppermost in
the minds of the framers of our Con-
stitution when they made this provi-
sion of the reservation of seats for
Scheduled Castes and Scheduled
Tribes in the Parliament and the Legis-
lature? If we deduce that all they
wanted was to ensure the importation
of u few lucky and fortunate mem-
bers of Scheduled Castes and Sche-
duled Tribes in the Parliament and
the Legislature, then 1 will say that
we have missed the point by a very
great margin.

16 hrs.

Reservatlion of seats, I think, is only
a facade of the problem. The problem,
I think, is the misery, backwardness,
filth, inhibition, psychological morass
in which the privileged section of
society had pushed them and kept
them thore for centuries by social
pressures of all varieties. In my hum-
ble opinion, the provision in the Con-
stitution is there partly to pay the
price for the sin, this particular sin
of pushing them down into the deep
chasm.

Besides that, I also feel that the
main idea behind this provision was
to lift up these down-trodden people,
these people who were down in the
bottom, and give them a chance to
live like human beings and to raise
them to the status of those favoured
by social laws or who have had an
opportunity in life.

We have discussed in this House
today whether or not we should ex-
tend the date of reservation. I feel

1




that this question should be viewed
in the light of what we have achieved
during the past few years. The ques-
tion is, have we succeeded in raising
the standard of the common man be-
longing to the Scheduled Castes or
Scheduled Tribes. Except for the fact
that we have elevated a few selected
persons belonging to the Scheduled
Castes and Scheduled Tribes to the
membership of Parliament and to the
Legislatures or perhaps to a higher
pedestal, I do not think we have been
able to do much for the common
man.

The time at my disposal is very
short. I only wish to ask why we
should cross this bridge before we
reach it. Why can’'t we today, in-
stead of discussing this resolution for
extension of reservation, not have a
declaration made solumn in this
august House that we shall, within a
stated period, wipe out the conditions
which necessitate the reservation of
seats for the Scheduled Castes and the
Scheduled Tribes? The hon. Home
Minister was very right when he said
in the Rajya Sabha in reply to the
debate on a similar type of resolution
on the 28th that the present arrange-
ment will continue till 1962 and that
the question at present is not impor-
tant or urgent. 1 believe the question
is not urgent, in so far as reservation
of seats iz concerned. Because, re-
servation of seats alone will not
bring salvation to 80 million people
who are termed as Scheduled Castes
and Scheduled Tribes. This only
highlights the burning problem, which
1 think is not the problem only of the
Scheduled Castes and the Scheduled
Tribes but also the problem of the
entire nation .

16.03 hrs.

[Sarr C. R. Partanma Ramaw i-n thc
Chair]

The Bchedu!ed Castes and the
Scheduled Tribes censtitute an 4im-

portant limb of the nation. A dis-
oased limb is not only annoying, it can
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affect the whole body. A smull sore
can develop into gangrene. I am. very:
happy the hon. Mover of the Resolu—
tion Shri Deen Bandhu Parmar has
brought this Resolution before the
House. It is an opportunity for us.
to renew our determination with =
sense of urgency to lift the down-
trodden, the depressed and oppressedt
our brothers and sisters.

As I said earlier, reservation alone
will not bring salvation. ‘What is.
required is to bring them out of the-
bog, inhabition, fear and doubt. As L
was listening to one of the Members.
I was surprised. He struck a deepr
note of inferiority complex. That is
very true. What the members be-
longing to the Scheduled Castes and
Scheduled Tribes are suffering from
is a kind of inferiority complex.
What is required is to fire them with
a scnse of confidence and a sense
of self-respect. What is actually re-
quired is education and cconomic
emancipation as onc of my friends
pointed out here. We¢ have enough
Rrogrammes, we have enough
schemes. 1 would appeal to the gov-
ernment let us for a change try to
implement at least 50 per cent of
these schemes. Let me not be mis-
understod. I do not mean that we
should conceive of more Schemes to
implement 50 per cent of the Schemes
I suggested. 1 do not mean that. Let
us cut the vicious circles. Every time
I think of a scheme or we want to
brirg up a scheme, we xmmedmtely
conceive of another scheme.

When we read the Report of the
Commisaioner for Scheduled Castes
and Scheduled Tribes, cursorily and
when we see the various photos
printed there, we are led to believe
that the millennium has drawned for
these people. I do not thin the corw
rect picture has been drawn there.
A large number of Scheduled Castes
and Scheduled Tribe people are
agriculturists. The achievement of
physical targets in this direction has
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not been meationed in the report. I
do not intend to cast any aspersions
on the Commissioner
Castes and Scheduled Tribes. 1 do
not wish to do s0. I realise that a
very great responsibility has develop-
ed on him and on his machinery.
The Government of India, he one of
my friends pointed out, have been
very generous. They could not be
more generous. They have sanctioned
Rs. 39 crores in the first Plan and
Rs. 91 crores in the Second Plan for
the benefit of the depressed classes.
What is required is the gearing up of
the machinery to a higher pitch of
AWArness.

The most important unit in the
whole administration, I feel, is the
District Welfare Officers. The Dis-
trict Welfare Officers are what may
be called the ears, the eyes and the
nose of the Commissioner. I these
senses are defective, our actions are
bound to be blind and insipid. Let
us gear up the District Welfare
Offices to a higher pitch of efficiency.
It should also be required of the
District Wellare Officers to submit
progress reports every month. An
overall evaluation of the welfare ac-
tivities among the Scheduled Caste
and Schedule Tribe people should
‘be required.

I have practically covered all the
points that I wanted to stress. I
strongly support the Resolution of
‘the hon. Mover. In doing so, I would
appeal to the House and also the
hon. Members that we should not
only think in terms of extending the
date. I feel that this is a very plati-
tudinous attitude. Even if we extend
the date to the end of the world, if we
take this attitude, it may help in the
importation to Parliament of a few
selected persons, but, we shall not be
able to do anything in the way of
bringing. up these depressed
people.r....

+ Shvl Thimmsziah: They are ex-
tending untouchability.

for Scheduled
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.Bhri Manaen: I do not know what
my hon. friend is trying to say. What
1 am trying to say is, that I support
the Resolution fully and heartily be-
cause I feel that the nation and the
country owes a duty to the Scheduled
Caste and Scheduled Tribe people. I
do not want to take any more of the
time of the House.

Mr. Chairman: Shri D. A. Katti of
Mysore.

Shri D. A. Estti (Chikodi): Shri
Siva Raj may speak, Sir.

Shri Thimmaiah: I shall speak for
Mysore.

Mr. Chalrman: I have a list where
it is said, Mr, Katti of Mysore. If he
is not here. ...

Shri Thimmaiah: I shall speak for
Mysore.

Some Hon. Members rose—

Mr. Chairman: Order, order. There
is a regular scheme about speakers—
people who have not had a chance,
with regard to the various lists. You
may take it from me, 1 will read out
the names. 1 have got two others
who have already been informed. If
Mr. Katti is not here, Shri Yadhav.

Shri D. A. Kattl: As Secretary of
the Republican Party, I had given the
names of Shri B. K. Gaikwad and
Shri Siva Raj. Shri Siva Raj may
be called on to speak.

Shri Siva Raj (Chingleput—Re-
served—Sch." Castes): My name has
been given by the Party.

Mr. Chairman: 1 have noted down
your name. The next spesker will
be Shri Yadav.

Shri Thimmaiah: Mysore's chance
cannot go to Madras,

Mr. Chairman: Fortunately, it  is
India. 1 think we should stop think-
ing of Madrag and Mysore. The Siche-
duled Castes’ problem is common
throughout the country.

Shri Thimmaiah: The Dapuiy.
Spesksr was reguisting tlu ilhh
according to this,
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Mr. Chalrman: I am following his gfagy 2 @ ag wow Qev fe
Ust. gfoorat &1 Iwhoy ST WA § | TTAT

Shyi Thimmaiah: But, Shri D. A,
_ ol gaT & Sa@ &1 wly wgr W wwar §
Knt-tuchnncecmnm:otoshri&n f NERPR , 2 EQ'

Mr. Chairman: Shri Yadav.

st aaw : swwfe #gmE, g
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FTATE | WTH TF TS § T8 7O H
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WY Wy | A wT qTE v ¥ Y
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Shri Thimmaiah: The Scheduled
Caste people in this country have
been treated as untouchables since
immemorial times. They were so-
cially suppressed, economically ex-
ploited, politically not encouraged.
Even in this modern age in this
country in 99 per cent of the vill-
ages, 89 per cent of the Scheduled
Caste people are treated as lepers,
as untouchables, and they do not
enjoy the other privileges that the
caste Hindus enjoy in the villages.
They cannot have freedom of move-
ment and freedom of living in the
villages. They are not allowed to
enjoy the common amenities in the
villages; they are not allowed to -
take a marriage procession on the
road. In 99 per cent of the villages,
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This ‘untouchability has hindered
our prpgress, and it has suppressed
our spirit so much that we cannot

“ourselves. This is the -position
in which we are even in this modern
age, even in the year 1858, When
that is the case, how can we con-
test in the general electiohs - and
compete with the general candidates
and win the elections? It is for the
House to judge. o

I said that this, untouclmbihty has
hindered our economic development
because the cast Hindys in the vill-
ages never encourage us in the pro-
per manner. They feel jealous of
our ~economic prosperity. If any
lands are given_to us, they feel jeal-
ous of us, and they put all sorts of
impediments in our way to see that
we do not get our lands. They want
that we. should be dependent on them
always, and they want that our ec-
onomy should depend on them. We
are-in a sense agricultural slayes
in the villages. At least that is_the
position in the case of a majority of
our people. When that is the posi-
tion, it is impossible for us to com -
pete with the general candidates
and win the elections. So, 1 say that
the reservation -hould be continued
for another ten rears.

. It is bunus( this reservation was
therr_ th"t we were able to get into
_this Hom in large numbers. But
what about those bodies where there
is no reservation? Take, for instance,
the Council of States. There, we
are not at all repregented. Not even
one per cent of our Members are
represented in the Council of States;
the same is the case in respect of
the Legislative Councils in the States
mrlso. Similary, in the case of the
Central Cabinet and the State Cab-
inets, they do not give us adequate
representation in proportion to our
population. If the suppressed classes
of any country have to prosper, then
they will have to be given their due
share in political power and posi-
tion and they should have their due
share .in the administrative services
of the country. For the sake of pol-

itical power and adminis tion
getting their due share inb{:,, o
politic, we have seen how. "'he m..
belang and the Patricians f -\h
the good old days. But
Scheduled Caste people are
that type to fight with Govemmd-m

noﬁ of

or to fight with the-
country.

We have been in this country
faithful to the society, served their
purpose and féven today we serve
them more..or less as glaves. Bul
when the question of power and
position comes, we are not given full
justice. .We the teeming millions of
the Scheduled Caste people and. the
bnckward people have to produce
food “for the country, and we " will
have to work on the agriculkural
fields, and we will have to sacgifice
our life for the country, if the time
comes, at the war front also, but
what is the cncouragement that we
get from our Government and our
leaders when the question of power
and position comes up?

The reservation of a 12 per cent
queota in Government services is
merely on paper, and it is not at all
implemented. Therefore, I say that
at least to enable us to raise our
meek vpjce in the Lok Sabha, at !east
to wventilate our grievances in the
Lok Sahba, we want that this re-
servation should continue. Is that
any big demand?

One hon. Member from the Op-
position told us that this reservation
has enslaved us. But that is not
worse than the slavery that we were
enjoying before the reservation came
into operation. So, I say that what-
ever difference it might make, we
want to have this reservation for
another ten years, so that we' may
raise our voice in thiz Parliament.

In the Councils of Ministers in the
States also, the Scheduled Caste peo-
ple have not been given adequate
representation, In fact, I met one
or two Chief Ministers of States,
I asked them "Why don’t you give
adequate representation in the

people in- m‘.,

;FEE
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inet? ’ And one of them said, ‘Why
don't you ask your Prime Minister
to give you adequate representation
in the Central Cabinet? I could not
answer that question. Another Chief
Minister said, ‘I want to give seats
for Harijans, I want to give them
proportional representation in the
Council and also in the Cabinet, but
the Centre does not permit me to
expand my cabinet’

Shri M. R. Krishna: Permit?

Shri Thimmaiah: Yes. He said
that the Centre did not permit him.

This is the plight of our people in
the bodypolitic and in Government.
We are grateful to Government to
the extent that we have got this re-
servation. If we did not have this
reservation, our number even in the
Lok Sabha would have been less, and
we would not have been represented
fully in the House. Therefore, I
submit that this reservation may be
extended without any prejudice for
another ten years. s

There is a section of people in this
country who think that this reser-
vation will develop a separatist men-
tality. But if you read history, it
will tell you who the separatists are,
who the communalists are, and who
encourage communalism. You will
find the answer in the pages of his-
sory.

Shri Siva Raj: This Government
is a Hindu Government.

Shri Thimmaiah: It is we the
Scheduled Caste people who have
suffered from the evils of separatism
and Hindu imperialism; and it is
they who are preaching us today
broadmindedness. So it is but pro-
per that they should prove that they
are not communalists. It would be
seen from history that it is not the
Scheduled Caste people who betray-
ed this country, but it was the
others who betrayed this country.
You can read this whether in medi-
aeval history or in the history of
the Mughal period or anywhere else.
The Scheduled - Caste people were
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loyal to the country, and it was
only the others who betrayed this
country to the foreigners for their
own selfishness. Even today, if you
give political privileges and full
power to the Scheduled Caste I am
sure they will be the persons who
can do justice to every section pf
the community. They are not mad
after excess of power; they
are not mad after monopolising
every  position; they are not
mad after cornering every pow-
er. I say this in all seriousness and
sincerity, so that my people in this
country who form the weak link
today, namely the Scheduled Castes,
may prosper and live with the others
as good citizens.

Mr. Chairman: Now, Shri Siva Raj.

Raja Mahendra Pratap (Mathura):
May I also speak?

st agew T (Fre-vfEa-
gfaa sfaar) : awefs agey, g7
wfgaTsi F1 1 F=7 w1 w77 7 )

Shri Nath Pai (Rajapur): We
support her demand wholeheartedly.

Mr. Chairman: I have called

Shri Siva Raj now.

Shri Siva Raj: Obviously, it is
natural for those who have tasted
office and power through reservation
of seats to hang on to it and flght
vehemently for it. But the very
object of the provision in making
the method of representation for the
Scheduled Castes in the Constitution
was to see that the representation
of the Scheduled Castes was such
that it was adequate and effective.
At a time when this question was
seriously discussed—and it has been
discussed for a long time since the
days of the Simon Commission—the
idea of representation for the Sche-
duled Castes was accepted, but the
method of representation was in dis-
pute. My friends now deny, what
Mahatma Gandhi suggested. He said
at the round Table Conference that
he was the sole representative of the
Scheduled Castes, and as such the
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[Shri Siva Raj]
Scheduled Castes need have no re-
presentation at all in the Legisla-
tures. But our friends here who
claim him to be the Father of the
Nation and who claim him to be
their redeemer seem to give a lie
direct to the opinion of Mahatma
Gandhi. I am rather surprised that
that should be so in a party which
always claims that it is following
the food-steps of the great leader.

In the flrst place, the article is
mandatory, and in order to change
the provisions of that article, Go-
vernment must put forward a very
strong case for changing that article.
I do not think Government can do if.
The fact that in other respects the
Scheduled Castes have not come up
as much as was expected on account
of the wvarious measures taken by
various governments, both at the
Centre and in the States, cannot be
an argument for the continuation of
the reservation of seats. According
to me, according to the Members of
my way of thinking and according
to the late lamented Dr. Ambedkar,
reservation of seats has operated as
a stranglehold on the political growth
and life of the Scheduled Caste
people. Literally, it put the lid upon
their growth as full citizens of this
country. Every time, they stood for
any election, they have had to go
with a begging bowl to any politi-
cal party which is powerful in that
political area. This will never bring

us, the Scheduled Castes, to the
status of  political citizens of this
country., That is one of the handi-

caps of reservation.

Moreover, I personally think that
with a view to develop parliamen-
tary democracy this representation
af particular communities like the
Scheduled Castes and others will
operate as a drag on the growth of
real  parliamentary  traditions and
the growth of parliamentary govern-
ment in this country.
speaking, with all that
favour of the Congress

does one find? ‘The

Honestly
is said in
Party, what
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Congress Party is really speaking, a
party of the majority community
with a sprinkling here and there of
minority communities like a Christian
or a Scheduled Caste man. Actually
it is a Government, in my opinion,
at any rate— I am subject to cor-
rection—as I see it, of the Hindus,
for the Hindus and by the Hindus,

except in the case of Mohammedans.

I suppose there they are actuated
by a feeling of fear of the Mohamme-
dans or by the feeling that they have
got support elsewhere other than
[ndia, and so they are amenable to

the wishes or the threats of the
Mohammedan element of the Indian
population.  This is obvious from

the way the Government is consti-
tuted at the present moment.

So far as we are concerned, we
have laid it as our political opinion
and our political programme that we
are not anxious to get into office or
power. But we are anxious to see
that no Government is put in power
which will run against our interests
and our further growth. I person-
ally think that the continuation of
this reservation of seats will be an in-
sult to the dignity of representatives
of Scheduled Castes in this House
or to the dignity of any other
representative in this country. When-
even a person comes from a reserv-
ed seat, he is treated in a slightly in-
ferior position. ‘After all, he has
come from a reserved seat’—that
sort of superiority complex is there
towards the persons coming from the
reserved seats.

With these words,
Resolution.

Raja Mahendra Pratap: May 1 say
a few words? '

Mr. Chairman: Shrimati Sahodra-
bai. I want to impress on Raja
Mahendra Pratap that we have got a
regular list.

Raja Mahendra Pratap: These Men-
bers want me to say a few words.

Mr. Chairman: I have no doubt
many people want him to speak, but

I oppose this

-p
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speak, so that they will have
the preference and get the first oppor-
tunity to speak later and put in their
points. 1 am sorry I could not accom-
modate the other hon. Members who
wanted to speak.

Shri Sonavane {Sholapur—Re-
served—Sch. Castes): Will it not be
advisable to sit for half an hour more
. %o accommodate some of the Members

who want to speak, because this is ag-

important matte‘r?- .
Mr. Deputy-Speaker; That is all
right, But evén if 1 extend the time
: by an hour, there will be eight tq
' ten Members only who could be
- accommodated. Not more. = Supposing
the House wishes to sit for half un
hour more, then about four Members
- could be accommodated, and not all
° tho®e who wish to sp#ak. There would
: yet.he otheps who would not get the
! opportunfty, and the same complaint
. will*'be fnade. ~ ' .
°  Shel Sonavane: It is better to have
! something than nething. E
i Mr. Deputy-Speaker: But the hon.
Member may not be able to cover
* zmauch within that something: He would
bave the same grouse again.

p: T T STl (STaee—
F fa—epgfae anfat ) : sarsaw ag-
| qq. IO AR A FTEEE 1 € FAT
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w
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ar 5 v faear 9

Shri SBonavane: Generally we extend
the time and sit longer, for important
discussions, This is an important
occasion when we can sit for some
more -time.

Mr. Deputy-Speaker: The only
difficulty is this. When the Com-
mitte on Private Members' Bills
and Resolutions fixed the time, they
had in view the aspect that at least
there should be one minute left for
the next resolution to be moved, so
that the Member concerned cou'd
not’ be pushed - out. That is the
difficulty that I am experieneing.
If the House wants to sit for half an
hour more, I have no objeciion, pro-
vided™tHe right-of that hon. Member
is safeguarded. I find that. the con-
sensus of opinion of the hon. Mem-
bers 'is that they ‘are ridt prepared’
to sit longer. - T ' .. .

Shri Sonavane: They -are for it. .- -

Mr.< DeputyiSpedleer: The hor
mmm' ' h . L] r [ F s

The Deplity Minister of Home.
Affairs (Shrimati, Alva): Mr. De-
puty-Speaker, Sir, this iz a very

simple and straight resolution ask-
ing- for more time for reservation in
the legislatures of States and in
Parliament. However, an identical
resolution eof this type was moved
in the other House last month. It
was debated ‘at length and the hon.
Home Minister replied, and his reply
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not corelated, but this is a restric-
tive - resolution asking for an exten-
sion of ten years. Members on both
17 hrs.

sides spoke with passion, and they
gathered sympathy from all sides.
But it was refreshing to -note that
the hon. Members. Shri Gaekwad,
Shri Siva Raj and some here on this
side. felt......

“Am Hon. Member: Nobody from

the resohmon for .the simple ‘reason
that reservation will not solve _the
problems of, the Scheduled Castes
and Scheduled . Tribes. .

“Fistorically, " members went bdi:f

to ‘the days’ of Ramsay MacDm!d'
and ‘the ‘confinurml eleétorates. Then"

we must' remeffibei” the épic fast ot
Mahhtna Gandhf It" was his™- dmm
to*isinové - untichability ‘and” "to
bfing them up to the “standard” of
the so-called civilisation and comfort.
H’ow is thiz to be dohe?

Jqlt a minute ago, it was Maniben
who told me that certain things are
achieved in a particular way. 8Sir
1 may be permitted to be a little ir-
relevani, because members have said
that after Gandhiji took up this pro-
blem there ix a lull. There may be

you may say, a rustic way.

Shri Nath Pal: She spoke in a
polished way.

Shrimati Alva: Even a rustic can
be polished. .

Shri Nath Pai:
mean?

Shrimati Alva: It is not the mono-
poly of gentlemen and lagies.

Shemdxtlnnrust:cway ﬂ:e
showed the evils that exist. I may
cite the case of Bombay, where in _
the chathralays all kinds of Harijans
hhve to get together. ‘What she
observed is worth munlonmg, for
her observations were made in a very
direct manner, and they seem to
have.-been made with a ‘fund of ex-
perience. 1 -think we should ' sit md
exanine ﬂ'lose- observat.ldns_

1 we. go bak to the. days wlun
the, Constitution. was framed for us,
uro ,come. to this problem of.the: re-

tion for minoritiea. Minorities
in’ 1e.days gone by were not mrerely
Schad.u.led Castes and. Scheduled
Tribes. There were, other minorities
nl.lo—-umhm.u Ch.n.thna .and. Sikbs.
But, the other minaorities gave up
this right . of reservation when the
Cm;nututim was being framed, and
they are no worse. for it. :

However, the Government and the
framer of the Constitution realised
that some sort of representation had
to be given to the weaker sections.
of the society, wealker economically,
socially, politically and otherwise
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And that is why it was laid down in
the Constitution primarily to give
ten years gudrantee. Sardar Patel,
who was the President of the Min-
orities’ Committee, convinced them
that though it was necessary to give
reservation, it was also a fact that
reservation cannot remove communal
and other differences.

We must bear in mind, as we are
progressing in a democratic fashion,
that some day or the other reserva-
tions will have to go, otherwise
watertight compartments are formed

and thev do more evil than good.
But I am not going into the pros
and cons of this particular issue.

This particular issue will be raised
according to the Constitution in 1960,
which is the time limit laid down
in Article 334 of our Constitution,
but our legislatures will be dissolv-
ing only in 1962 and those, who are
members in 1960 in the legislatures
on this provision of reservation of
seats, will continue up to 1960. That
assurance was given by the hon.
Home Minister in the other House
(Interruptions), but again and again
Members have raised this issue. Now,
that does not arise till 1962,
However, this question is engaging
the attention of the Government
because we do feel that the weaker
sections have not become strong
enocugh to stand on their own lega
But the assessment has to be made
and we ave doing that from all
sources. You have the reports befure
you which tell you that the weaker
sections remain the weaker sectigas.
The weaker sections may need re-
servations and safeguards for soms
more time. That will be engaging the
attention of the Government. We
shall take a decision when the time
comes. The wurgency is not today.
The problems are there and the ur-
gency will arise in a year or two.
Then if the Government comes to &
decision after all the data laid
before it that it is necesgsary to give
an extension time for the scheduled
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castes and the scheduled tribes for
reservation in the legislatures, then
a bill will be drafted and that bill
will be presented to this House and
the other House. Then the hon.
Members will be able to speak
freely and give their opinion. I say
personally for myself that the rate
at which the weaker sections are
progressing is not fast enough. We
do not want to hide anything but
then not money alone, not the policy
which we have followed taking
the inspiration from the
Father of the Nation and laid
down in our Constitution and living
up to the best of our ability on the
Governmental .level, can solve the
problems of the weaker sections of
people unless there is an approach
of the human heart and unless it is
tackled on an individual level.

It was said here that unless this
subject is tackled on an individual
level and unless we make a yard-
stick to measure individuals whe
live in our society as to how far
they are prepared to go then alone
we can, with some confidence, come
here and say that our policy has.
yielded results and that the moner
spent has borne fruit. But until then
let us all put our shoulders together
as the hon. lady Member puinted ocut
that if eertain weakness in the weak-
er section itself have to ke put right,
then ot us do so. Let us bulld
hastels. Let ws bave housing
colonies in which all types of Hari-
jans—and not anly all types of Hari-
jans, but amm-scheduled castes . alap
—mwill be represented to partieipate
in the schemes so that amelioration
of the scheduled castes and the
scheduled tribes can be achieved in
a time limit that we would like to
envisage but we cannet envisage
because of this human factor that
stands in our way. I do not appreciate
the manner in which,—I shall not say
that ecriticism was laid at the Caste
Hindus. It is  there. It has
come down from centuries. What are

we going to do? It is for each one to



#1018 Al Reso iution_re:

search his heart. It is for the Sche-
duled Castes themselves to search
their hedrts. But, we at least with a
conviction say that we have made it
our policy and we are doing our bit
‘as much as we can for these people.
The sooner untouchability goes and
the sooner the Scheduled Castes and
the Scheduled Tribes come up to the
level of civilisation or social growth
or strata that we envisage, the better
for us.

With these short comments on the
debate, I now would urge on the hon.
Mover to withdraw his Resolution.
He knows the mind of the Govern-
ment. He knows the urgency of the
task. It is not he alone who feels the
urgency. We also feel the urgency.
‘We shall examine the issue and do
justice to the nation.

Mr. Deputy-Speaker: May I know
the reaction of the hon. Member?

=Y e TTN T . RTEATY TSR
M, ¥EA ¥ @A ® A A T
gz fem 2, a2 TH WrAAT ¥ "G Jov
faay i s Tw # gfem A sfzani
aga gt gu §, I ETaTE N .. ..

FISW WEYAT : TH A9 WY AT
WA &, ag wasr Hfag |

sfh o wwadt : Sa 6 ar
forzer 7

*ft [ QTATY | HTHTT F W@
A o smarew fegor T2 fE osm
1 frodm 2, a7 *1aw @an, 9% w
gz # w@d gu # 59 IRGU ®1 araw
1 =g § )

- Farmw W AT mIdr ofr

WS SAHETHE AR AT F#A & 7

»it wvergaly : ST, 70

Pakistan

Mr. Deputy-Speaker: The Resolu-
tion is also withdrawn.
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The amendment tﬁu. by leave,

withdrawn.
The Resolution was. by leave, with-
. drawn,

il i S =

RESOLUTION RE: RESETTLEMENT
OF EAST PAKISTAN DISPLACED
PERSONS

Mr. Deputy-Speaker: We have one
minute for Shri Tangamani to move
his Resolution.

Shri Tangamani (Madursi): Mr.
Deputy-Speaker, I beg to move:

“This House is of opinion that
a Committee of Members of both
the Houses be appointed to com-
sider all questions relating to the
rehabilitation of refugees from
East Pakistan with a view to for-
mulating a comprehensive plan
for their speedy resettlement in
gainful employment.”

Mr. Deputy-Speaker: Resolutiom
moved:

“This House is of opinion that
a Committee of Members of both
the Houses be appointed to
consider all questions relating to
Jhe rehabilitation of refugees
'rom East Pakistan with a view lo
formulating a comprehensive plan
for their speedy resettlement In
gainful employment.”

The hon. Member will continue next
day. '

17.14 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock orn Monday, the
17th March, 1858.
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